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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

EXECUTION APPLICATION No. 43 OF 2024 
IN 

ORIGINAL APPLICATION NO. 111 OF 2018 

IN THE MATTER OF: 

Kachchh Camel Breeders Association 

Versus 

Ministry of Environment, Forest and 

climate change & Ors. 

. . . Applicant 

. .. Respondents 

1 

REPLY ON BEHALF OF DEENDAYAL PORT AUTHORITY 
(RESPONDENT NO. 6) 

1. That the Applicant has filed the present Execution Application in 

Original Application No. 11112018 alleging that there is a continuing and 

aggravated destruction of the mangrove vegetation, in complete violation of 

this Hon'ble Tribunal's Judgment dated 11.09.2019 passed in O.A. No. 111 

of 2018 and a subsequent order dated 16.09.2020 passed in E.A. No. 12 of 

2020. 

2. The answering Respondent denies each and every averment made by 

the applicant in the above application filed before this Hon'ble Tribunal. 

Nothing shall be deemed to have been admitted though the same may have 

escaped specific denial. 

3. At the outset, the answering Respondent-Deen Dayal Port Authority 

or DPA (formerly known as Deendayal Port Trust or DPT) submits that DPA 

is a responsible Government Organization. DPA is in full compliance of the 

orders passed by this Hon'ble tribunal in the area under its jurisdiction and 

has been making continued efforts to ensure that there is no illegal activity 
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carried out in areas under its jurisdiction by timely reporting of any such 

illegal activity to police authorities and also by taking action against such 

illegalities jointly with the staff of Forest department and GPCB. 

4. It is submitted that DPA does not carry any activity of salt production 

on its own. DPA has not constructed any bunds and not destroyed any 

mangroves. DPA has not given any permission for salt manufacturing in 

CRZ-IA area i.e. the mangrove area. Salt manufacturing is a 

permissible/regulated activity under CRZ notification in certain areas and in 

order to generate revenue for the exchequer, the DPA has been allotting plots 

on lease basis for salt production since last more than 50 years. The lease 

conditions require lessees to take requisite permissions from statutory 

authorities before undertaking any construction activity. 

5. DPA has vast lands including the salt plots under its jurisdiction. It is 

in possession ofland stretching about 344.4 sq. miles. The boundary of water 

front area on North and western side from village Veera to Jangi is about 110 

kms long. Due to acute shortage of supervision and patrolling staff and more 

particularly dues to inaccessibility by vehicles to some of these areas, it is 

very difficult for DPA to monitor these lands on day-to-day basis. However, 

DPA has always taken prompt action whenever any complaint or information 

1s received by DPA with regard to any illegal activity by 

encroachers/trespassers. These are not allottees ofDPA. Such encroachments 

are happening due to lack of demarcation between DPA lands and lands of 

State Government. DPA has been time and again requesting State 

Government to demarcate the lands. All activities in the past of destruction 

of mangroves, creation of bunds had taken place at the behest of such 

encroachers/trespassers which have been regularly reported by DPA to police 

and state authorities. 
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6. It is submitted that immediately after the order dated 16.09.2020 was 

passed by this Hon'ble Tribunal in Execution Application No. 12 of 2020, 

the Board of DPA passed a resolution No. 75 wherein it was resolved as 

follows: 

(a) To authorize the Chairman, DPT, to approve the Discharge I 
Terminate the E-tender cum E-Auction I Allotment of the 
subject 05 plots, as & when DPT receives formal 
communication from the Statutory authority, indicating that the 
subject lands come under CRZ-11A category. 

(b) To authorize the Chairman, DPT to approve the Restoration 
Amount I Mangrove Plantation Amount, to be paid I carried out, 
as a part of the Compliance of the Orders of NGT I Office 
authorized by the NGT. 

(c) To authorize the Chairman, DPT, to approve any appropriate 
action to be taken on the part of the DPT for the compliance of 
the orders passed by the Hon'ble NGT I Office authorized by 
the NGT. 

7. The Deendayal Port Authority is in compliance of the directions issued 

by this Hon'ble Tribunal in its orders dated 11.09.2019 and 16.09.2020 as 

explained and demonstrated hereinafter. 

I. Direction No. (vi) and (vii) in the judgment dated 11.09.2019 

(vi) The quantum of damage caused to mangroves shall be assessed by 
GCZMA in accordance with laid down procedures and the same shall 
be recovered from the persons responsible for the same within a p eriod 
of one month from today. 

(vii) The Forest Department, Government of Gujarat will take 
immediate action to restore the mangroves which are damaged within a 
period of six (6) months from hence. 

8. A Joint inspection was carried out on 10.12.2019 and 11.12.2019 in 

Naini Chirai, Moti Chirai and Jangi areas ofBhachau taluka in district Kutch 

by a Committee of members from GCZMA, Forest and Revenue 
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Department. The Committee rendered a finding that total length of the bunds 

is 4240 Rmt for Naini Chirai-Moti Chirai area. The Committee concluded as 

follows: 

• It was concluded that the destruction of the mangrove at Naini & 
Moti Chirai villages area is about 31.9 2 ha, the area of Jangi 
where the mangroves have been destructed is about 32 Ha and 
another 85 Ha area has been destructed near Khershah Pir 
mosque. 

• The land in which mangroves destruction has happened near 
Moti Chirai & Naini Chirai as well as near Khershah Pir is 
belonging to DPT. However DPT has leased out to third party. 
Hence, it is concluded that DPT is the preliminary responsible 
for above stated destructions. 

• DPT was not able to provide the details of culprit therefore, it 
was difficult for the committee to identify the exact name of the 
culprit. 

• As far as the Jangi area is concerned, there is dispute between 
DPT and Revenue department regarding ownership of the land. 

• DPT and Revenue Department should immediately carry out 
exercise of land demarcation for this area and based on the 
decision they may share the cost or recover from the culprit to be 
incurred for restoration of mangroves and clearing the bunds. 

• The committee concluded that per Ha cost for mangroves 
plantation is Rs. 45, 000 considering prevailing plantation model 
of GEC and the Forest Department. Whereas the cost of 
demolition of bund is approximately Rs. 2000/rmt. However it 
may be depending upon the site conditions and the approach. 

9. Some of the relevant recommendations of the Committee were as 

follows: 

• It is recommended that 3 times of total mangrove destruction as 
reported above should be carried out by DPT 

• It is recommended that DPT should immediately remove the bund at 
Moti Chirai and Naini Chirai to ensure the free flow of water. 
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• GCZMA may direct Revenue Department and DPT jointly take the 
action for removal ofbunds at Jangi site immediately for ensuring free 
flow of water. 

10. That the above Joint Committee report was approved by GCZMA and 

on 5.11.2020 the following directions were issued by GCZMA to the 

Chairman, Deendayal Port Trust under section 5 of the Environment 

(Protection) Act. 1986 

1. To stop all activities immediately in the said area 
2. To restore the free flow water in the creeks/creek lets by 
removing all the earthen bunds/roads through Forests Department and 
deposit the amount to the Forest Department as per the Committee 
Report. 
3. Carry out mangrove plantation three times of the mangrove 
destructed in the area as reported by the Committee through Forest 
Department as per the findings of the Committee Report and Deendayal 
Port Trust is directed to deposit the amount to Forest Department as per 
Committee Report. 

Compliance in Naini Chirai Moti Chirai and Khershah Pir areas within 
jurisdiction of Deendayal Port Authority 

11. That pursuant to the above, the office ofDeputy Conservator ofForests, 

Kachchh East Forest Division sent a letter to DPA on 12.11.2020 stating that 

as per Joint Committee report the mangroves have been destructed in 

approximate 148.96 Ha area of Naini Chirai -Moti Chirai , Jangi and 

Khershah Pir ofBhachau Taluka. A demand ofRs. 2,01,15,000 was made for 

mangrove plantation in 447 Ha area i.e over 3 times the area of reported 

destruction of mangroves. In addition a sum of Rs. 1,60,00,000 was 

demanded for removal of bunds having approximate length of 8000 Rmt. 

12. It is submitted that the DPA deposited a sum of Rs. 2,42,64,200 on 

18.11 .2020 with the Forest Department for mangrove plantation (3 times) in 

an area of 350.76 Ha with respect to area under the jurisdiction ofDPT (i.e. 

Naini and Moti Chirai and near Khershah Pir mosque) and for removal of 

bund in a length of 4240 Rmt. at Naini and Moti Chirai area. So far as Jangi 
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area IS concerned, the DPT sent a letter dated 1.12.2020 to Deputy 

Conservator of Forests bringing to his notice the conclusion of the Joint 

Committee in its report of December 2019 that the DPT and Revenue 

department shall carry out the land demarcation and based on the decision 

may share the cost. 

13. That apart from the above, the Forest officer vide letter dated 

13.10.2023 had demanded a sum ofRs. 15,10,000 from DPA for increasing 

the density of mangroves in Bhachau Taluka which sum was deposited by 

DPA with the Deputy Conservator of Forest. 

14. Thus in view of the above, the DPA has complied with the directions 

issued by this Hon'ble tribunal towards restoration of mangroves and 

demolition of bunds under its area of jurisdiction. 

15. That so far as the actual work of restoration of mangrove and removal 

ofbunds, the same was required to be carried out by the Forest Department, 

Government ofGujarat as per the directions issued by this Hon'ble tribunal. 

It is submitted that DPA has extended full cooperation in the same to the 

Forest Department. 

16. A Rojkam was carried out on 3.12.2020 on which date the Range 

Forest Officer, Bhachau, Forest department and engineers of land section of 

DPT visited the area. DPT officials showed the plot area. Accordingly, the 

officials of forest department identified suitable three locations for mangrove 

restoration and removal of bund where required to ensure free flow of tidal 

water. Subsequent thereto the Forest department requested DPA by letter 

dated 8.12.2020 to make proper arrangements and to maintain law and order 

with police presence so that work of demolition is carried out at sites 

identified in Rojkam. 
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17. That to ensure compliance, DPA officials and officials of forest 

department held a joint visit on 9.02.2021 in which it was observed that 

existing earthen bunds surrounding a single area (admeasuring 80 Ha) 

adjacent to Plot No.3 (near Khershah Pir creek area) have been flattened and 

broadened. It was found that activities of mangrove restoration was yet to be 

attended. Accordingly, the DPA requested the Deputy Conservator of Forest 

by letter dated 05 .05 .2021 to direct the competent authority to 

execute/complete the activities at the earliest to comply with the directions 

of this Hon 'ble Tribunal. 

18. That thereafter, on 02.08.2022 the Deputy Conservator of Forest 

confirmed to DPA that illegal bund destruction work and mangrove 

restoration work has been carried out by the Range Forest Officer, Bhachau 

Range in the N aini Chirai, Moti Chirai and Khershah Pir creek area. 

19. That DPA keeps a vigil over its vast areas with limited staff at its 

disposal and reports any illegal activity when notices by its staff. However 

to ensure that illegal activities are stopped, DPA needs support of state 

authorities including police. 

20. That as latest as on 03 .12.2024, the work of demolition of illegal earthen 

bunds was carried out in Bhachau creek by a joint staff ofF orest Department, 

GPCB and DPA. 

Compliance with regard to Jangi area in Bhachau Taluka 

21. That so far as Jangi area is concerned, the Joint Committee in its report 

dated December 2019 noted that there is dispute between DPA and Revenue 

department regarding ownership of the land. It was observed by the 

Committee that demarcation of land be done and thereafter cost of 

restoration work be shared by DPA and Revenue department. 

197



8 

22. Accordingly, DPA sent a letter dated 1.12.2020 to the Deputy 

Conservator of Forests bringing to his notice the above observation of the 

Committee and requesting him as follows: 

"Therefore for this particular parcel of land/area (Jangi area), after 
demarcation of land & ownership of land thereof (DPT or Revenue 
Department), further steps would be taken accordingly for restoration 
of mangroves & removal of bunds. " 

23. The Collector, Bhuj by letter dated 12.01.2021 directed the DLIR, Bhuj 

to carry out immediate survey and demarcation of disputed land area i.e. 

Jangi area. 

24. That in continuation of its previous letter dated 1.12.2020, the DPA 

again requested the Deputy Conservator afForests by letter dated 21.01 .2021 

to arrange a joint survey so as to confirm in whose jurisdiction the J angi area 

falls. Furthermore on 29.09.2022 the DPA wrote to the Deputy Conservator 

of Forests that the issue of survey and demarcation of boundaries of DPA 

land and State Government land is still under process and pending before the 

DILR, Bhuj . 

25. It is therefore submitted that with respect to the area under the 

jurisdiction of DPA, the amount demanded by the Forest department was 

deposited by DPA for restoration of mangroves as well as for removal of 

bunds and thus DPA has complied with the directions issued by this Hon'ble 

tribunal. 

II. Direction No. (v) in the judgment dated 11.09.2019 

{v) There shall be no salt manufacturing activity in CRZ-1 area without 
following the due procedures provided under law/notification. If such 
activity are found the GCZMA will take action immediately to stop 
forthwith and initiate appropriate proceedings. 
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26. It is submitted that DPA has cancelled the leases coming under CRZ-IA 

area. The DPA cancelled the tender which was issued on 20.06.2016 under 

which allotment letters were issued to Respondent Nos. 8 and 9. Further 

following conditions have been incorporated in the lease deed for CRZ 

compliance by lessee: 

"All required statutory clearances/permissions/approvals (including 
the environment & CRZ clearance) from different authorities like 
Gujarat Pollution Control Board, GoG, Gujarat Coastal Zone 
Management authorities, GoG, the Ministry of Environment and Forest 
& Climate change, Go! etc. will have to be obtained by the lessee. 

In addition to this, the lessee will also obtain all other statutory 
clearance from various departments under the various acts being in 
force as applicable from time to time ... .... The lessor may facilitate such 
permission to the extent possible but would not be responsible for 
obtaining p ermission. No construction activity shall be carried out by 
the lessee without any statutory clearances. " 

27. It is therefore submitted that the DPA has complied with the direction 

issued by this Hon'ble Tribunal in the judgment dated 11.09.2019. 

III. Direction No. (i) in the judgment dated 11.09.2019 

(i) There shall be no obstruction of any kind in the creeks and free and 
continuous flow of estuarine water in the creeks will be ensured. 

28. It is submitted that vast land and plots of salt land in a stretch of 115 

kms length is under the jurisdiction of DPA situated from village Veera to 

Tuna at Kandla and from village Kharirohar/Mithirohar to Chudva/Padana/ 

Varsana to Moti Chirai to Bhachau to Vondh-Samakhiyali and upto village 

Ambaliyara-Vandia-J angi. 

29. The salt lands taken back by DPA are being maintained and monitored 

by the officials and mangrove chawkidars. Some of the internal area/land of 

DPA is even inaccessible by vehicles and looking to the fact that some of 

these locations are situated far away in the interior i.e. about 50 to 80 kms 
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from office, it is difficult to keep a strict vigil on DPA's assets and port 

property round the clock. Hence encroachments take place. 

30. Further due to lack of demarcation between the DPA land and State 

Government land, there is unauthorised occupation of DPA land at various 

areas including overlapping, encroachment etc. Allotment of DPA land by 

state authorities has also been noticed in the past. Due to said encroachments, 

there have been violation of laws including environment norms by 

miscreants resulting in loss of revenue to DPA. 

31. The DPA has reported to police authorities the instances of 

encroachment and illegal activities of bund creation by miscreant time and 

again. Some of the instances when reporting was made are as follows: 

(i) On 30.05.2020, DPA reported to Police Inspector, Police station, 

Bhachau that some miscreants have entered the vacant DPA land 

located near Gulabsha Pir/Betiya Peer dargarh and forming earthen 

bunds for creating salt pans. Inspection report of DPA was 

enclosed. The Police Inspector was requested to take necessary 

action against the trespassers. 

(ii) On 18.11.2022, DPA reported to the Superintendent of Police, East 

Kachchh that during the inspection of DPA lands in Bhachau area 

on 9 .11.2022, 10.11.2022 and 11.11.2022 by the officials of DPA, 

it was observed that some miscreants had deployed their machinery 

and equipment on the land located on west side of Betiya 

peer/Gulamshah peer dargah. It was stated that presently the 

unauthorised work has been stopped by DPA officials but similar 

activities and movements have been found near villages Vondh, 

Ambaliyara and Vandia where salt manufacturing is in progress. It 

was also reported that the miscreants were trying to damage 
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mangroves and creating bunds. They have threatened officals of 

DPA with dire consequences. The police was requested to take 

necessary action against the trespassers. 

(iii) On 02.03.2023, DPA reported to the District Superintendent of 

Police, East Kachchh that during the inspection ofDPA lands near 

village Vondh and in Bhachau area on 11.02.2023 and 15.02.2023 

by officials of DPA it was observed that some miscreants had 

deployed machinery and equipment in an attempt to encroach the 

DPA land. It was stated that presently the unauthorised work has 

stopped at the site situated near Dargah with great pursuance and 

risk, however, the activities are restarted every now and then. The 

police was requested to take necessary action against the 

trespassers. 

(iv) Thereafter a Sub Committee of District level CRZ committee 

conducted site inspection on 27.07.2023 and found destruction of 

mangroves in DPA area as well as bund creation. The collector on 

the basis of the report issued direction to DPA on 11.10.2023 to 

cancel all such leases and initiate removal of bunds. 

(v) DPA in response reported the matter to the Superintendent of 

Police, East Kutch on 26.10.2023 pointing out that it is the 

miscreants and local hooligans/henchmen as well as lessees of salt 

lands under revenue department who have encroached upon DPA 

land and are blocking the roads and approaches and not allowing 

entry to the officials of DPA. The Police was requested to take 

action against the trespassers. 
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32. It is submitted that the above issue was discussed during the meeting 

with Chief Secretary, Government of Gujarat on 24.08.2023 with DPA 

officials. It was informed by DPA that till the ownership issue is not finalised, 

further allotment may be stopped by state government authorities. It was also 

apprised that removal of illegal encroachment and eviction of unauthorised 

occupants from DPA land can be done only with support of staff from state 

government authorities and all necessary support will be provided by DPA. 

3 3. Further the above issue was also discussed with Addl. Chief Secretary 

(Revenue) on 22.12.2023 at Gandhinagar and it was apprised that Board of 

DPA had approved block estimate amounting toRs. 97.89 crores for the work 

of construction of service road from village Jangi/ Vandhiya to village Veera 

for demarcation for safe guard ofDPT land bifurcating state government land 

in phased manner. The DPA by its letter dated 2.01.2024 requested the Addl. 

Chief Secretary to extend the help required for removal of encroachment by 

constituting a committee of DPA officials and officials of state government 

authorities so that ownership issue and encroachment issue can be resolved. 

The same request was reiterated by DPA in its communications dated 

5.09.2024 and 5.11.2024. 

34. That it was due to the efforts of DPA that in the meeting held on 

29.01.2025 of the District level CRZ committee that a decision was taken 

that Police department to be instructed to provide their support for removal 

of illegal encroachment. It was further decided that GPCB, Forest and DPA 

shall jointly carry out activity to remove encroachment and prevent further 

destruction. It is submitted that the proposal for removing the encroachment 

as recommended by the CRZ committee at its meeting held on 29.01 .2025 

was submitted by DPA to the competent authority for financial sanction as 

for removing the encroachment, huge expenditure is required for hiring 

Hitachi, machineries, police protection etc. Once, approval is granted by the 
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competent authority, action will be taken jointly within one month by DPA 

and State Authorities. 

35. It is therefore submitted that the DPA has been taking all the efforts to 

ensure that there is no obstruction of any kind in the creeks. Lot of support 

from State authorities is also required in this regard. Further it is of utmost 

necessity that proper demarcation is made between the DPA land and 

Revenue land after conducting proper survey. 

36. The facts relevant for the purposes of the present reply are as follows: 

(i) On 20.06.2016, DPA issued NIT for "E-Tender-cum-E-Auction for 

allotment of06 Nos. of plots of various sizes between village Bhachau 

and Jungi, for production of Salt, on 30 years lease on 'as is where is 

basis". 

(ii) After completion ofE-Tendering Cum E-Auction process and approval 

of the Board, Pre-Acceptance letters were issued to 06 highest 

successful bidders on 13-01-2017. 

(iii) Thereafter on 07.02.2017, 18.02.2017, 28.02.2017 & 28.02.2017 and 

15.03.2017 allotment letters were issued to all the successful bidders on 

the 5 nos. of plots except M/s. Gujarat Solar Salt, Gandhidham. The 

area was allotted subject to actual survey and for the purpose of 

production of salt. As per the tender condition No. 4.1 7, the possession 

of the land will be given only after the execution of the lease deed. 

(iv) That on 06.03.2018, the Applicant-Kachchh Camel Breeder 

Association, Bhuj, filed Original Application being O.A No. 111 of 

2018, before this Hon 'ble Tribunal alleging violation of CRZ norms by 
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way of destruction of mangroves and blockage of natural creeks, due to 

allotment of subject 5 plots for purpose of salt production. 

(v) That on 11.09.2019, this Hon'ble Tribunal passed judgment in O.A. 

No.lll of 2018 issuing certain directions. 

(vi) On 10.12.2019 and 11.12.2019, Joint Inspection Team visited the 

relevant sites in coordination with officials of DPA and in present of 

applicant. 

(vii) DPA made a representation before the Joint committee on 13.12.2019. 

A copy of the representation made by DPA on 13.12.2019 is annexed 

herewith and marked as Annexure- R-1. 

(viii) The Joint inspection report on Naini Chirai, Moti Chirai and Jangi areas 

was submitted by the Committee making certain recommendations. A 

copy of the Joint Inspection report dated December 2019 is annexed 

herewith and marked as Annexure- R-2. 

(ix) DPA vide letter dated 30.05.2020 filed complaint before Police 

Inspector, Bhachau informing that some miscreants have entered the 

vacant DPA land located near Gulabsha Pir/Betiya Peer Dargah and 

forming earthen bunds. It was requested that matter be investigated and 

necessary action be taken against trespassers. A copy of the letter dated 

30.05.2020 sent by DPA is annexed herewith and marked as Annexure­

R-3. 

(x) On 27.05.2020, the Applicant-Kachchh Camel Breeders' Association, 

filed an Execution Application being E.A. No.12 of 2020 in O.A. 

No.l11 of2018, seeking enforcement ofthis Hon'ble Tribunal's order 

dated 11.09.2020. 
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(xi) On 6.08.2020, DPA submitted its comments to the report of the Joint 

Committee. A copy of the comments sent by DPA on 6.08.2020 to Joint 

Committee report is annexed herewith and marked as Annexure- R-4. 

(xii) This Hon'ble tribunal disposed off the execution application on 

16.09.2020 inter alia, directing as follows: 

"let further steps be taken for enforcement of order of this Tribunal 
dated 11.09.2019. The amount determined be recovered expeditiously 
and restoration work be executed which may be overseen by a joint 
Committee comprising Forest Department and GCZMA. Forest 
Department will be the nodal agency for compliance. The joint 
Committee may ensure compliance of directions, including stopping 
and remedying violation of CRZ Notification, including any salt 
manufacturing activity and Forest Conservation Act, 1980. The joint 
Committee may file a compliance report with the Chief Secretary, 
Gujarat within three months. " · 

(xiii) In the meeting held on 29.10.2020, the board of DPA resolved as 

follows : 

a. The Chairman, DPT, was authorized to approve the 

Discharge I Terminate the E-tender cum E-Auction I 

Allotment of the subject 05 plots, as & when DPT received 

formal communication from the Statutory authority, 

indicating that the subject lands come under CRZ-1/A 

category. 

b. The Chairman, DPT was also authorised to approve the 

Restoration Amount I Mangrove Plantation Amount, to be 

Paid I carried out, as a part of the Compliance of the Orders 

ofNGT I Office authorized by the NGT. 

c. DPT authorized the Chairman, DPT, to approve any 

appropriate action to be taken on the part of the DPT for the 
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compliance of the orders passed by the Hon'ble NGT I 

Office authorized by the NGT. 

(xiv) That on 05.11.2020, the Director (Environment) and Member 

Secretary, GCZMA, Forest and Environment Department, Govt. of 

Gujarat issued the following directions under Section-S of the 

Environment (Protection) Act, 1986: 

(a) To stop all activities immediately in the said area 

(b) To restore the free flow water in the creeks/creek lets by 

removing all the earthen bunds/roads through Forests 

Department and deposit the amount to the For est Department as 

per the Committee Report. 

(c) Carry out mangrove plantation three times of the mangrove 

destructed in the area as reported by the Committee through 

Forest Department as per the findings of the Committee Report 

and DPT is directed to deposit the amount to Forest Department 

as per Committee Report. 

A copy of the directions dated 05.11 .2020 issued under section 5 by 

the Director (Environment) and Member Secretary, GCZMA is 

annexed herewith and marked as Annexure- R-5. 

(xv) On 12.11.2020, the Dy. Conservator of Forests, Kachchh East Forest 

Division Bhuj requested DPA to deposit total amount of Rs. 

3,61 ,15,000/- for bund removal and mangroves plantation work to 

comply with this Hon'ble Tribunal ' s order dated 16.09.2020. A copy 

of the letter dated 12.11.2020 sent by Dy. Conservator of Forests, 

Kachchh East Forest Division Bhuj to DPA is annexed herewith and 

marked as Annexure- R-6. 
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(xvi) In response to the abovementioned directions issued under Section-S 

of the Environment (Protection) Act, 1986, DPA sent a letter dated 

16.11.2020 that it has already undertaken action to comply with the 

orders passed by this Hon'ble Tribunal with respect to the area under 

the jurisdiction of DPT. A copy of the letter dated 16.11.2020 sent by 

DPA in response to directions issued under section 5 is annexed 

herewith and marked as Annexure- R-7. 

(xvii) On 17.11.2020, the Chairman, DPA, approved the deposit of Rs . 

2,42,64,200/- with the Forest department towards mangrove plantation 

(3 times) in an area of350.76 Ha with respect to area under jurisdiction 

of DPA (Naini & Moti Chirai and near Khershah Pir Mosque) and for 

removal of bund in length of 4240 running meter in the said area. A 

approval dated 17.11.2020 accorded by Chairman, DPA is annexed 

herewith and marked as Annexure- R-8. 

(xviii)Accordingly, on 18.11 .2020, DPA deposited an amount of Rs. 

2,42,64,200/- with Forest Department. A copy of the challan for 

deposit ofRs. 2,42,64,200/- by DPA is annexed herewith and marked 

as Annexure- R-9. 

(xix) DPA vide letter dated 01.12.2020 informed the Deputy Conservator of 

Forest that it has deposited the amount w.r.t. area under jurisdiction of 

DPA. For the parcel of land/area (Jungi area), it was stated that after 

demarcation of land & ownership of land thereof (DPA or Revenue 

Department), further steps would be taken accordingly for restoration 

of mangroves & removal of bund. A copy of the letter dated 

01.12.2020 sent by DPA in response to Deputy Conservator of Forest 

is annexed herewith and marked as Annexure- R- 10. 
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(xx) On 03.12.2020, the Range Forest Officer, Bhachau, Forest department, 

Bhachau and engineers of land section of DPA visited the area. DPA 

officials showed plot area where allotments were done. Accordingly, 

the officials of forest department identified suitable three locations for 

mangrove restoration and removal of bund where required to ensure 

free flow of tidal water. Accordingly, Rojkam was carried out. It was 

noted that due to tide in Sea the verification could not be done which 

can only be done during spring tide. A translated copy of the Rojkam 

dated 03.12.2020 is annexed herewith and marked as Annexure- R-

11. 

(xxi) On 08.12.2020, the Forest Department informed DPA that demolition 

work at identified locations as per Rojkam will be carried out and DPA 

was requested to take full vigilance and make arrangement to maintain 

law and order with police presence. A translated copy of the letter 

dated 8.12.2020 sent by the forest department to DPA is annexed 

herewith and marked as Annexure- R-12. 

(xxii) The Deputy Conservator of Forests, on 31.12.2020, sent a letter to 

DPA stating that total length of the bund to be removed after ground 

truthing was 13098 Rmt out of which amount has been deposited by 

DPA for 4240 Rmt of length and thus requested DPA to deposit the 

balance amount of Rs. 1,77,16,000. A copy of the letter dated 

31.12.2020 sent by Deputy Conservator of Forest to DPA is annexed 

herewith and marked as Annexure- R-13. 

(xxiii)That on 12.01.2021, the Collector, Bhuj directed the DILR, Bhuj to 

comply with the NGT order dated 16.09.2020 and to carry out 

immediate survey and demarcation of disputed land area between 

Government of Gujarat and DPA i.e. Jungi area. A translated copy of 
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the letter dated 12.01.2021 sent by Collector Bhuj to DILR, Bhuj is 

annexed herewith and marked as Annexure- R-14. 

(xxiv)In response to the letter dated 31.12.2020, the DPA, on 21.01.2021 

wrote to the Deputy Conservator of Forest stating that it would be 

inappropriate to state that area of which bund is to be removed is under 

the jurisdiction of DPA. It was requested for joint survey to be 

arranged on a suitable date so as to confirm in whose jurisdiction the 

disputed land falls. A copy of the letter dated 21.01.2021 sent by DPA 

to Deputy Conservator of Forest is annexed herewith and marked as 

Annexure- R-15. 

(xxv) DPA sent a letter to DILR on 03.02.2021 and requested him to indicate 

a date of survey and demarcation of disputed land area. A copy of the 

letter dated 03.02.2021 sent by DPA to DILR is annexed herewith and 

marked as Annexure- R-16. 

(xxvi)That on 09.02.2021, a Joint visit was held by officials of forest 

department, Bachau and official of land section, DPA in which it was 

observed that existing earthen bunds surrounding a single area 

(admeasuring 80 Ha) adjacent to Plot No. 3 (near Khershah Pir creek 

area) have been flattened and broadened. It was found that activities 

of mangrove restoration are yet to be attended. 

(xxvii) The DPA passed a Board resolution on 23.04.2021 resolving to 

discharge/terminate thee-tender cum e-auction for allotment of 6 nos. 

of plots of various sizes between village Bhachau and Jungi for salt 

production. A copy of the relevant Board resolution dated 23.04.2021 

is annexed herewith and marked as Annexure R-17. 
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(xxviii) DPA vide its letter dated 05.05.2021 requested the Deputy 

Conservator of Forests to ensure execution of the Rojkam activities 

and submit a detailed report. A copy of the letter dated 5.05.2021 sent 

by DPA to Deputy Conservator of Forest is annexed herewith and 

marked as Annexure- R-18. 

(xxix) The Deputy Conservator of Forests vide letter dated 02.08.2022 

confirmed mangrove restoration in Naini Chirai, Moti Chirai, and 

Khershapir Creek and further requested ~93,20,000 for Jungi area 

restoration and bund removal. A copy of the letter dated 02.08.2022 

sent by Deputy Conservator of Forest is annexed herewith and marked 

as Annexure- R-19. 

(xxx) DPA vide letter dated 29.09.2022 replied to the letter dated 02.08.2022 

informing the Deputy Conservator of Forests that the land boundary 

demarcation was pending with DLIR, Bhuj. A copy of the letter dated 

29.09.2022 sent by DPA to Deputy Conservator of Forest is annexed 

herewith and marked as Annexure- R-20. 

(xxxi) DPA vide letter dated 18.11.2022 made complaint before the Supdt. of 

Police, Gandhidham pointing out miscreants attempting to encroach 

DPA land at 3 different locations situated on East, South West and 

North West direction of Betiya Peer/Ghulamshah Peer Dargah. 

Request was made for removal of encroachment and taking necessary 

action against the Trespassers. A copy of the complaint dated 

18.11.2022 sent by DPA to Superintendent of Police is annexed 

herewith and marked as Annexure- R-21. 

(xxxii) On 02.03.2023, DPA sent a letter to District Supt. Of Police, 

Gandhidham highlighting the attempts of the miscreants to encroach 

DPA land at three different locations situated in the east, South West 
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and North West direction of Betiya Peer/Ghulamshah Peer Dargah. It 

was requested that action be taken for removal of encroachment and 

taking necessary action against the Trespassers. A copy of the 

complaint dated 2.03.2023 sent by DPA to District Superintendent of 

Police is annexed herewith and marked as Annexure- R-22. 

(xxxiii) On 11.03.2023 the Range Forest Officer, Bhachau reported to 

the Deputy Conservator of Forest, East Kutch regarding the action 

taken towards of removal ofbunds created by miscreants. A translated 

copy of the letter dated 11.03.2023 sent by Range Forest Officer to 

Deputy Conservator of Forest is annexed herewith and marked as 

Annexure- R-23. 

(xxxiv) DPA vide its letter dated 27.06.2023 to the office of the 

Collector and District Magistrate, Kutch pointed out the encroachment 

on DPA land at Bhachau. It was stated that a joint inspection of the 

area was required to be conducted. A copy of the letter dated 

27.06.2023 sent by DPA to Collector and District Magistrate, Kutch is 

annexed herewith and marked as Annexure- R-24. 

(xxxv) The Collector and District Magistrate of Kachchh sent a letter 

dated 11.10.2023 to DPA noting large-scale mangrove destruction and 

bund construction in DPA's area. DPA was instructed to cancel leases, 

remove bunds, and restore mangroves. A copy of the letter dated 

11.10.2023 sent by Collector and District Magistrate, Kutch to DPA is 

annexed herewith and marked as Annexure- R-25. 

(xxxvi) The Forest Officer vide letter dated 13.10.2023 requested DPA 

for deposit of ~ 15,10,000 for increasing the density of mangroves over 

100 Ha in Bhachau taluka. A translated copy of the letter dated 
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13.1 0.2023 sent by For est officer to DPA is annexed herewith and 

marked as Annexure- R-26. 

(xxxvii) On 26.10.2023, DPA reported the Superintendent of Police, 

East Kachchh that miscreants had encroached DPA land, blocked 

roads, threatened officials, and attempted to manhandle them. Action 

was requested against trespassers. A copy of the complaint dated 

26.10.2023 sent by DPA to Superintendent of Police is annexed 

herewith and marked as Annexure- R-27. 

(xxxviii) A District CRZ Level Committee meeting was conducted on 

0 1.11.2023 for enforcement and monitoring of CRZ notification 2011. 

The inspection report of sub-committee's visit on 27.07.2023 and the 

letter dated 11.10.2023 by Chaiman, DLCRZ were also discussed. 

DPA was directed to take necessary action for violations observed and 

submit a report within 15 days. 

(xxxix) It is submitted that DPA had lodged Police Complaint. 

However, for removing the encroachment joint action with State 

Authorities is required. DPA had time to time requested state 

authorities to constitute the Joint committee for removing the 

encroachment. 

(xl) In December 2023, the Executive Engineer (Kandla land), DPA issued 

an office order stating that Chairman, DPA has accorded his approval 

for deposit of amount of Rs. 15,10,000 with deputy conservator of 

forest for mangrove plantation in an area of 100 Ha. A copy of the 

office order dated December 2023 by DPA is annexed herewith and 

marked as Annexure- R-28. 
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(xli) DPT vide letter dated 02.01.2024 to the Additional Chief Secretary 

(Revenue), requested assistance for removal of encroachment by 

constituting a committee of DPA officials and officials of state 

government, so that ownership and encroachment issues could be 

resolved. It was also informed that DPA planned to construct the 

service road parallel to line bifurcating the DPA land with State 

Government. A copy of the letter dated 02.01.2024 sent by DPA to the 

Additional Chief Secretary (Revenue) is annexed herewith and 

marked as Annexure- R-29. 

(xlii) On 19.01.2024, the Joint Secretary, Revenue Department, Gujarat, 

directed the Collector, Kutch, to take necessary action on DPA' s 

request made on 2.01.2024. A copy of Revenue Department' s letter 

dated 19.01.2024 is annexed herewith and marked as Annexure- R-

30. 

(xliii) DPA vide a letter dated 05.09.2024 to the District collector, Kachchh 

requested the formation of a committee of DPA officials and state 

government officials to remove encroachments on salt lands. A copy 

of the letter dated 5.09.2024 sent by DPA to the to the District 

collector, Kachchh is annexed herewith and marked as Annexure- R-

31. 

(xliv) DPA vide its letter dated 05.11.2024 to the District collector and 

district magistrate, Kutch highlighted efforts to cancel CRZ-IA leases, 

remove encroachments, and restore mangroves. A request was 

reiterated for a joint committee to address encroachments. A copy of 

the letter dated 5.11.2024 sent by DPA to the to the District collector, 

Kachchh is annexed herewith and marked as Annexure- R-32. 
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(xlv) On 03.12.2024, the Range Forest Officer sent a report to the Deputy 

Conservator ofForest regarding the work of removal of illegal earthen 

bunds carried out at Bhachau creek by the joint staff of Forest 

Department, GPCB and DPA. A copy of the report dated 03.12.2024 

sent by Range Forest officer to the Deputy Conservator of Forest 

alongwith translation is annexed herewith and marked as Annexure­

R-33. 

(xlvi) On 07.12.2024, DPA reported encroachments and mangrove 

destruction at Bhachau and sought police assistance for encroachment 

removal. A copy of the complaint dated 07.12.2024 made by DPA is 

annexed herewith and marked as Annexure- R-34. 

(xlvii)DLCRZ committee meeting was held on 29.01.2025 

wherein it was decided police department be instructed to provide 

support for encroachment removal and joint actions by GPCB, the 

Forest Department, and DPT to remove encroachment and prevent 

further destruction. Minutes of the meeting was sent to DPA by GPCB 

vide letter dated 17.02.2025. A copy of the letter dated 17.02.2025 

along with minutes of meeting held on 29.01.2025 sent by GPCB to 

DPA is annexed herewith and marked as Annexure- R-35. 

PARA WISE REPLY 

37. The contents of Para 1 are wrong and denied. It is submitted that DPA 

has at all times acted in compliance with the directions issued by this Hon 'ble 

Tribunal with respect to the area under its jurisdiction and has neither 

indulged in nor encouraged any illegal activities resulting in environmental 

degradation. DPA denies the allegations of deliberate flouting of Tribunal's 

orders and states that necessary actions have been taken in coordination with 

the concerned authorities. 
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38. The contents of Para 2 to the extent they pertain to the judgment dated 

11.09.2019 and the filing of the Execution Application is concerned are a 

matter of record. It is submitted that DPA has never obstructed any creek in 

the Moti Chirai and Nani Chirai areas and has not engaged in any 

unauthorized activities in CRZ-I areas. As stated above, it was miscreants 

who had indulged in illegal activities taking advantage of the facts that some 

of the areas are inaccessible and that there is a boundary dispute between the 

DPA and the State Government with regard to some portions of land. The 

responsibility of ensuring compliance with the Tribunal 's orders lies with 

multiple authorities, including the Gujarat Coastal Zone Management 

Authority (GCZMA) and the Gujarat Forest Department. DPA has fully 

cooperated in joint inspections and other compliance measures. 

3 9. The contents of Para 3 are wrong and denied. It is incorrect to allege 

"utter dereliction of duty" by the Respondent authorities, including DPA. As 

submitted in preceding paragraphs, the DPA as well as the Respondent 

authorities have taken action against the illegal encroachments and creation 

of bunds as and when noticed by the authorities. 

40. The contents of Para 4 to the extent it refers to status quo order passed 

by this Hon'ble tribunal is a matter of record. Rest of the contents of the para 

are wrong and denied. 

41. The contents of Para 5 to the extent they are a matter of record are not 

denied. The answering respondent would refer to the report dated 27.04.2018 

for its true meaning and purport. It is submitted that in none of the reports, 

DPA was found directly responsible for any environmental violations. 

42. The contents of Para 6 to the extent they refer to orders dated 24.05 .2018 

and 11.09.2019 are a matter of record. However, the answering respondent 
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would refer to and rely upon the said orders for their true meaning and 

purport during the course of oral hearing. It is denied that no clear measures 

were taken in terms of the directions dated 11.09.2019. The answering 

respondent in the preceding paragraphs has demonstrated in detail how the 

answering respondent has complied with the directions issued by this 

Hon'ble tribunal. The same is not repeated herein for the sake of brevity. 

43. The contents ofPara 7 to the extent of filing of the execution application 

and the report of the Joint Committee are a matter of record. The answering 

respondent would refer to and rely upon the report of the Joint Committee 

dated December 2019 for its true meaning and purport during the course of 

oral hearing. 

44. The contents of Para 8 to the extent that this Hon'ble tribunal passed 

order dated 16.09.2020 is a matter of record. The answering respondent 

would refer to and rely upon the order dated 16.09.2020 for its true meaning 

and purport during the course of oral hearing. 

45. The contents ofPara 9 are wrong and denied. The answering respondent 

has mentioned in detail in the preceding paragraphs the various steps taken 

by DPA towards compliance of the directions issued by this Hon'ble tribunal 

and for enforcement of CRZ notification as well as Forest Conservation Act. 

As a responsible government organisation, the DPA has reported to police 

authorities whenever it noticed illegal activities by miscreants and 

trespassers in the lands within its jurisdiction. Due to the efforts ofDPA many 

such illegal activities were stopped with the help of authorities and the 

earthen bunds were removed to ensure free flow of water to the mangroves. 

46. The contents of Para 10 are wrong and denied. It is submitted that 

though the area of Kesari Salt, Gulamsha Pir and Moti Beti belong to DPA 

but DPA has not allotted any land in these areas for salt manufacturing. In 
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fact DPA on noticing the encroachments in these areas made a compliant on 

18.11.2022 to the police authorities. 

47. The contents of Para 11 are wrong and denied. It is submitted that as 

and when any illegal activity of salt manufacturing or even preparation of 

land for salt manufacturing by creation ofbunds is noticed by DPA, the same 

is immediately reported to the police authorities and action is being taken to 

stop such activities. Various complaints filed by DPA i.e. on 18.11.2022, 

2.03.2023, 27.06.2023,26.10.2023 and 7.12.2024 have been filed along with 

the present reply. The action taken by the Range Forest Officer against illegal 

activities is also placed on record with this reply. 

48 . In reply to the contents of Para 12, it is submitted that though these areas 

falls in CRZ-IA, however, DPA has not granted any permission to any one 

for salt manufacturing in these three areas. 

49. The contents of Para 13 are wrong and denied. It is submitted that DPA 

had already deposited Rs. 2,42,64,200 way back on 21.11.2020 for 

restoration of mangroves and removal of bunds in the areas within its 

jurisdiction. Thus a report contrary to the same is wrong and denied. The 

work of restoration of mangroves was to be carried out by the Forest 

department. The suitable three locations for restoration of mangroves were 

identified with assistance ofDPA and a Rojkam was carried out way back on 

3.12.2020. Thereafter on 2.08.2022 the Deputy Conservator of Forest 

confirmed that bund destruction work and mangrove restoration work has 

been carried out in Naini Chirai, Moti Chirai and Khershah Pir creek area. 

Thus it appears the reporting made in CAG report dated 8.08.2022 is 

factually incorrect. 
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50. The contents of Para 14 are wrong and denied. As submitted m 

preceding paragraphs, the Joint Committee could not identify the real 

culprits therefore DPA being the owner of the land, it was made liable to pay 

for the restoration work which it can recover from the real culprits. DPA had 

accordingly complied with the directions issued under section 5 of the 

Environment Protection Act and paid the cost for restoration of mangroves 

in 3 times the area where mangroves were destroyed. It further paid for 

removal of bunds. DPA has also cancelled the tender pursuant to which 

allotment was made to Respondent Nos. 8 and 9. 

51. The contents of Para 15 are wrong and denied. The newspaper/media 

reports cannot be conclusive evidence and do not establish any liability on 

the part of DPA. As submitted in preceding paragraphs, DPA has been 

making complaints to police authorities whenever there is any encroachment 

in its area and timely action has been taken for removal of bunds and 

stopping the illegal activities with support of the GPCB and state authorities. 

52. The contents of Para 16 are wrong and denied. 

(a) So far as representation dated 07.11.2022 is concerned, as submitted 

above, DPA has been reporting any illegal encroachments in its areas 

and appropriate action has been taken to stop such activities. 

(b)As submitted above DPA had made compliant to police authorities. 

Further the Range Forest Officer has reported on 11.03.2023 and 

3.12.2024 the action taken by him for stopping the illegal 

encroachments and removal of bunds. 

(c) The RTI application was not made properly and as such the same was 

rightly pointed out to the applicant. In any case the answering 

respondent has provided all the relevant information in the present 

reply affidavit. A list of leases granted by DPA to various parties for 
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salt production which are currently in operation is annexed herewith 

and marked as Annexure R-36. 

(d)The reliance placed on letter dated 27.02.2023 sent by Range Forest 

Officer is denied for want of knowledge. 

(e) The answering respondent is not aware of the legal notice dated 

17.04.2023 as the same was not marked to it and hence denied for 

want of knowledge. 

(f) The reliance placed on letter dated 18.05.2023 sent by applicant to the 

Range Forest Officer is denied for want of knowledge. 

(g) The contents of para (g) are denied for want of knowledge. 

(h) The contents with regard to the incident dated 02.06.2023 are denied 

for want of knowledge. The alleged threat to the Applicant's members 

was a law and order issue, with which DPA is not concerned. A bare 

perusal of the complaint shows that no allegations were made against 

DPA or any of its officials in the complaint. 

(i) The contents of letters dated 22.06.2023 and 3.07.2023 are denied for 

want of knowledge. None of these letters were marked to DPA. 

G) The contents of para G) are denied for want of knowledge. The 

answering respondent was not marked on the communication sent by 

applicant to Sub-Divisional Magistrate. 

(k) That so far as the contents of para (k) are concerned, the letter dated 

2.01.2024 sent by DPA to the Additional Chief Secretary (Revenue) is 

self explanatory. 

(1) The contents of para (1) and (m) are wrong and denied. It is denied that 

no compliance of directions issued in letter dated 11.10.2023 was 

carried out. It is submitted that the illegalities if any were committed 

by trespassers. The DPA had reported the matter to police authorities. 

DPA was also constantly requesting the state authorities to constitute 

a committee ofDPA officials and officials of State government so that 

ownership issue and encroachment issues can be resolved. 
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53 . The contents of para 17 are wrong and denied. No reliance can be placed 

on a newspaper report. The alleged IUCN classification of mangroves as 

"vulnerable" does not attribute any specific liability to DPA or shows any 

non-compliance of directions issued by this Hon'ble tribunal. 

54. The contents of para 18 are denied. The proposal for expansion of 

Deendayal Port is at a preliminary stage and will undergo all necessary 

environmental clearances as per applicable laws. Further this location is at a 

difference place and is not relevant for the purposes of present proceedings. 

55. The contents of para 19 are wrong and denied. The same is adequately 

replied in preceding paragraphs and is not repeated herein for the sake of 

brevity. 

56. The contents of Para 20 are wrong and denied. The reliefs regarding 

penalties under the NGT Act, 2010, are misconceived. DPAhas acted in good 

faith, complied with the directions, and has been taking all measures to 

ensure that no illegal activities take place on its land. As submitted above a 

lot of support of state machinery is required to deal with these 

trespassers/hooligans. 

57. The contents of para 21 are wrong and denied. So far as DPA is 

concerned, it has complied with the directions issued by this Hon 'ble 

tribunal. The allegation of non-compliance is therefore misconceived and not 

based on facts. DPA has remained fully compliant with the orders of the 

Hon'ble Tribunal and has proactively undertaken all necessary steps to 

protect the environment, prevent encroachments, and conserve mangroves. 
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REPLY TO GROUNDS 

58. The contents of Ground A are wrong and denied. Since DPA has 

complied with the directions of this Hon'ble Tribunal, the present application 

qua DPA is misconceived and thus liable to be rejected. 

59. The contents of ground Bare wrong and denied. DPAhad deposited the 

amount asked from it for the purposes of restoration of mangroves and 

removal of bunds in the areas falling in DPA's jurisdiction. The deputy 

conservator of forest had also confirmed that all earthen bunds were 

removed. 

60. The contents of ground C are also factually incorrect. The same have 

been adequately replied in preceding paragraphs. 

61. The contents of ground D are also factually incorrect. The same have 

been adequately replied in preceding paragraphs. 

62. The contents of ground E are also factually incorrect. The same have 

been adequately replied in preceding paragraphs. 

63. The contents of ground F do not concern the answering respondent. 

64. The contents of ground G are wrong and denied. It is submitted that 

DPA has not given any permission for salt manufacturing in CRZ-IA area. 

Salt manufacturing is a permissible/regulated activity in other areas for 

which DPA has put conditions in the lease deed for the lessee to obtain the 

requisite permissions before any construction activity is carried out in areas 

where salt manufacturing is permissible. DPA does a regular inspection of its 

areas and any violation by trespassers or any activity in mangrove areas by 
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miscreants is immediately reported to the State authorities for appropriate 

action to be taken. 

65 . The contents of ground H are wrong and denied. The same has been 

adequately replied in preceding paragraphs. 

66. The prayers sought in the application are liable to be rejected so far as 

the answering respondent is concerned, as DPA is in full compliance of the 

directions issued by this Hon'ble tribunal with respect to the areas within its 

jurisdiction. 

67. It is submitted that DPA is equally concerned with the protection of 

environment including coastal areas and have made all efforts to ensure that 

there is minimum impact on the environment by any of the activities 

undertaken by DPA. Fmihermore, DPA has always taken proactive steps on 

environmental issues like mangrove plantation, green belt development, oil 

spill management plan, solid waste management etc. DPA has carried out 

mangrove plantation in an area of 1600 Ha between the period 2005 to 2023 

through various government agencies. 

68. In view of the above facts and submissions, the present Execution 

Application is liable to be dismissed qua the answering Respondent No.6. 

Place: New Delhi 
Date: 28.02.2025 

Filed by: 

~- ~ 
S'a~rParekh 

(PAREKH & CO) 
Advocates for Respondent No. 6 

30, School Lane, Bengali Market 
New Delhi-110001 

Email: parekhco@parekhco.com 
Mobile:9871772403 

Enrollment no.: D/82311993 
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BEFORE Til F. NATIONAL GIH·:E'I TRI Bl 'l\'Al 
PRI NCIPAL BENC H, NE\\' DELHI 

EXECUTION APPLICATION No. 43 0 F 202 
IN 

ORIGINAL APPLICATION NO. Ill OF 2018 

IN THE MATTER OF: 

Kachchh Camel Breeders Association 

Ver~us 

Minist1y of En vironment. !7orest <tnd 

climate change & Ors. 

AFFIDAVIT 

... :\ppli cant 

. .. Respondents 

I, Sunil Soren, s/o Caius Soren aged about 53 years. havin g. office at 

Deendayal Port Authority Gandhidham. do hereby solemnly afflr111 and 

declare as unde:: -

I . That I a:n the Autlw!·i c;<"d l~epn·~:~..·ntativt' oi' the Rcsponcknt No. 6 ;1nd 

am competent to S\·vear this Anldm it. 

2. That l have gone thmugh the accomp<lll] in~ Rc.i ,iY -\t f1d:w it \\hich 

has been drafted hy my coun sel undc:r ·my mst i·uction :~ ciS gained rro:n tht· 

records maintained by the Ansvvering Responden t in the nonn:1 ! \.: Ours( 

of business and believed by me to be rrue Ctncl corn .. 'ct. That not hi ng 

contained therein is ia lse and not hing lll<llcrinl has been COIJccakd 

therefrom. 

. ~·\ 
PAN J. JOSHI 

NOTARY 
Gandhtdha~hchh 

1 5 FEB 2025 

@#_j-
D EPO!\'F'IT 

~rM~(~) 
~.om? 't1lt ~ 
Executive Engineer (Kl) 
Deendayal Port Authority 
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~ ~). VERIFICATION 
~~ ,.:. ii 
~s·~ b .11 I, the deponent abovenamed, do hereby vcrif) · that the contents of paras I 

.//('.~~ to 2 of my above affidavit are true to my knowledge. no p~ut of it is 181se 
·- 0,/ 
~ and nothing material has been concealed therefrom. 

Verified at Gandhidham on thi s 25 111 dcly of rcbruary. 2 0~:2 _c:; _ \. 

~ \ ~ :----
IDEHTIFIED BY ME 

~ Um~~~ Jld111 (., 

' . --.. ·-- ..... .. -- - --- _ ..... ""'"- .. ... 

NOTARIAL 

DE.PON FNT 
3riml"Rft ~ {~) 
cflcrt~lliH tftt ~ 
Executive Engineer (KL) 
Oeendayal Port Authority 

SMlRN'SIGI~BEFOREIIIf . ~-" 
(PANKAJ • JOSHI) NOTARY 
GMDIDWI~T) 
am .2/lj 1z~.2.s DUE : __________ __ 

.2 5 FEB 2025 
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A N "N fll(tJL' II!> R ~ 1 

Tiie. 1o!'nt_~Jon-comrnRtoo (NGTJ, 
Olffica of Sob. t>tvisiona.l Magl:strate1 B-21idlau, 
P~nt Olftee, 

--~ 

WAMT 

3~ 

WIOSEcnON, 
ESfA1:£D.MS'.TON 
ROOfiUJO. H f.JS 
A.O.~ .. 
f()Sf"Dt« ~n. .50 
mNDH.i1JHm nrurr.:m. 
rmji!Ot)I.;-VOZ\ll. 

/ 

.OPT REPRESENTATION BEFORE COMMDTE-E FORf-!ED BY TH.E HON'Ble NGT 
FOR .lNSFBC'nr,.I~G THE RELEVANT SITES MENTIONED ll"l\lDER THE FINAl. 
OROER PASSED BY THE liON'-BLE NGT IN O.A. No._ 11,1/2(1"1:8 AND l,A .. No. 
20/201:9 . 

, ,., i"'ti•/6·'llt>s.a a fk:fl..a··• • ~~~•:• ·.r•:•-.. ·11f·• :lr.l1·• • .. ,. a a:u..a lJ a-•• ••-•:A:•:•·-u·.-;.,. a~a:a:_Jilllt' tatf1·•·15··•·• :•:ta:w::.a-Jllli.!J • a c :v q t~•-'8 w:a-a • • 

The Hon(ble NSf, New Delhi, has pronounced Judgement on 11~ September, 
:w:iS., In the O~A. l11/20T8 (l.A. 20/4019) fUe~ by the Kachchh Cam~JI Br-:eeder 
Assodal!ion. Th:e s:atd Q~A. was .flied a-H~gJng certain violations of the pro.vlslons ef the 
Cf.tZ f~otffir-.;aUon, 2.G:l ~ , by D~, ·;m the· region .ef r:4af:llchlraJ ar~d Moti Chlrar and J.ungi 
areas etc. 

The _Hon'bl~ NGT, vlcie Para 2-2(U}of aforesaid Judgement, has directed the 
Forest Department, GoG~. ttre Gujarat Coastal Zone M:anageinen(Authortty {G.CZI"lA) 
and Revenue: ·omct.alsl Kur.eb. tu Jointly lnsp2ct the area to· find out the persoos who 
were re.spurrslble, f:Or obs.~uctron of the. crce~~ and take action In ~a.ccor-danc:e wn.h lil~ 

lnuud1ng recovery .or Envlroomental . :damage ana cost of resta.iatlnn .o.f mangrov.e .• 
damaged. 

In comphan.c:t: lo lhc P:b¢va, t~ie Joint -lnsp_ecttOn Tearn vt.sited the relevant sltt":c~'l 
Jn coordination wrtb the - D.eillldayal :Part Trust offidals .and in pr.:~smtce of th~ 
Applir.4,f:lts or.~ 10/li/lnl9 and J;J/l1/1.0t9. ·rhe lnf.orm,a.tlon .and docum-ents s-ought 
by the Comm•ttet w-as prc1. Jed .by OPT .. Wh!IP -condur.tlng the lns.p~lc•nl ~;he 
·inspection ream hers JJ.Jo.wed: the .c;C.uceme.d parNes to place the-ir further wrttt-e~ 
sLtbrnf>sions:/c.onteobo.mt, 1r -nn.v, $0 that the ~~rna .-n;-;.-, be {:ons!d:ered ~nd 

1 

. i=~vA/ 
TRUe COPY 

· ~""""~- .. __ 

---225



~ .· .. ,. . 
· ' .• I · 
: .... 

, . . 
..... 

fncorp.orat~gd in then- ·final Inspe·ctton R~port. 

· In co.n~ext _of a~oX(e, th.e Deendaya! Port Trus~, being Respondent No.o In the 
aboYe ro~nt1cmed ~se,s, wishes~to respectfully s.ubrmt as under for klhd conslderat~n 
oftheJ.omt Iospect10n Committee~ · · 

i. The DPT rresfY.ectf.u1ly r~quests the members. :Of the J<»nt Inspectio-n Committee 
to -kindly. peruse the contents .of the AppUcatlons fired by the AppUcamt1 aya.lnst ovr, 
in the subje:ct m.atter aloagwith th.e r-esponse of the DPT by way of AffidaYit/s ami 
RejoJnder/s Jn reply, 1 r.1 it-s ·entkety~ 

2.~ It is rurtber submitted. thatln tbe fnstaAtlnspectfon pr-ocess, th~ OPT cannot-b~ 
·consider>ed as an accused party ·fA"' an alleged p-arty to the violations of the statutory 
norms, .under any circumstances ·since too base/r.easons/aflegaitlons for wbk;h the 
lnspectioH team :Js COHdt:H:tif¥l the V.jsit, ~ave alr-eady been lteard and dealt bY. the 
Hor.:~'ble- NGT~ New Delhi in the aforesaid Original and Interlocutory applicatltms; vide 
its numerous soccessful hearings conducted in the subject matter. 

3. T-h_e Committe-e is requested· to klrrdly take a .note ofthe fact that despite of all 
the baseless allegations by the Appl~cants and subsequent numerous heanngs 
conducted by tbe Hon'bl.e NGT., wher-ein each and every aspect has been derlberated 
by the Hon'ble NGX, the .Hon'b!e NGT has not pass·ed any orders against the D.PT. In 
fa·ct1 if the o.r:der is :read as a who!.e. i t w.ould be dear that the NGT bas f:O.untl tfuat.lt 
was due to encroaChments that the mangfiO¥es ha~e been destroyed.. The said 
encroachments . have happened due to la:ek ·ef demarcatTon of :lands. This fact In itself 
gran~ a fJr:m evidence and reason to ·the committee to exemp-t the OPT against all 
cha5"ges d'arir:rg their inspectionslne.e tl':!e. entir.e bname was· _p:ut o.n OPT for the 
de;-.-trncti"on of ma.ngroves and blockage ·of creeks and further ·slolce .after hearing the 
arguments of aU the: parties, NGT bas. not ·gr,imted the pr<J¥ers so.aght in tile 
appllCctti:on/s aga~ast OPT and th~- OPT has _nos beeo helg responsible for the 
d.estructloH in the final order passed-by the Hon'blg -N.GT .OLl 11/0Q/201'9. 

. . ~ 

4.. It further clear ftom ·tn•e or:der dated ll/(l9/iOl9,,that sinc-e the OPT was feund 
non .. gullty .in the srubject. matter1 th;e Cammittee ha·s been dk.ected to 1nspe.ct. t he 
affected are:as .and fin:d out tile actual persons who were responsible for the alleged 
vlo!:atl.ons ofth.e CRZ NotificaUon-4011 and penalize. them lfu acco.r..dance wltb l.aw. 

S. The· Para 20 of the NGT ·order ma.kes the posltlon very c!eart wt.rlch Is 

repr.odaced her::elm 

~20. In view- of the .sC:Jbmtssfoas made· gbovffi It Is a moly cfear that th~re ls .na 
demarcation wblch are e:<lstlag o1r the ground b.etwe~a tb¢ mad. belonglag tQ the QPT 
and the revenue land With the result t-here has been S§®ret /l:rstances ot 
.encroachments tn the . re-venue land. as well _ as tand be/Qnqlng to . the OPT and tire 
p,eor;le- have taken advantage ef the sltuat/Qn tlJatwas prevalllng Qfl the.,ground ana 
the salt pams have b~ea created by consrructtag bunds acros.i creeks w)Jk;b ha~ 
.!2Jused dgath of mangrove~. ~, 

2 
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Ev.fd.entJy, the NGT has come to the ca.ocJusion that d.estructron of mangrove~ 
have been done due to encroachments and encroachments have happened du_e to 
Jack of demarcation. Thus, since OPT Is not responsible for lack of demarcation, no: 
blame can be .put on DPT. In fact; the D:Pr bas been time and again requesting the . 
state Government to demarcate the lands. The Committee members are req~ue~ted to 
~indly peruse the NGT pro-ceedings of the subject matter wherein n.umero.us evidences_. 
of communications with the State Government since 2010 regarding demarcation of 

- land has been placed before .. the NGT. 

• 6. · Keeping Para 20 of Judgement fn mind, the following directions given by NGT r~ 
to be read: 

•·on Th€ Forest Department. Governmfint of Gai§rat, GCZMA and , ReveniJg 
Officials will iointly Inspect the area to find aut the persons who- were_ responsible for · 
obstruction of the cr.eeks and take action in accordance with, law Jnciuding re.s;pvery of 
environmental damage and cost of restoration of mangroves damaged. This "!BY be 
done within a pet/ad of one (1J month from today," 

1. The OPT further respectfully submjts that OPT os neith.er rnto business of Salt . 
manufacturing nor Salt trading. Hence,· obstructlon of creeks has been evidently and 

. · logically ·done by the salt manufacturers of this region. Thu.s the direction by NGT, 
when read ln light of Para· 20, leaves no manner of doubt that it is salt manufacturers 
who have been found to be liable for En.vironmentai darrmge. So far as OPT is 
concerned, -it cannot be blamed only_ because i[ Is the owner of 1a.ncL 

s. With regard to th.e O.A. 111/2018 matter, wherein 05 Plots of land were 
... allotted to successful bidders for the purpose of Salt Man~facturil5lg, It Is to submit 

· . :: . . that the salt manufacturing is a permissible activity under CRZ notification and in 
order to generate revenue fo.r the exchequer, the DPT has been allotting the Plots on 
lease basis for · the Salt production since more than 50 years to the tune of around 
16000 acres land. The aHotte.es are selected b~s.ed on e-tender cum e-auctio.n basts, 

: which is as pe: Ministry of Shipp.lng norms. Also})the tender conditions very clearly 
contain all EnVIronmental &. CRZ safegl{ards and do not permit the allottees to start 

any activity witho.ut . Envi~onmental _ I CRZ dearanc7s. The · copy of Special Condition· 
Nos. 4 .19 & 4.26(A)~ Chapter-IV of the_ Tender Document of the plots U'nder scrutiny 

_js enclosed herewith as Annexure-1. · 

:0::,·.. .9... Kind attention. of th·e Commrtt-ee Is r~quested to the copy of Letter Issued to the 
A , .. :. allottees of t he 05 plots (Annex_ure-2 .c;ouy.) dated 12/06/2017. It Is respectfully 
~\ ·.· submitted that such a. communlcatl.oo was made with" the respective aUottees

1 
under 

'.?\ · ,_ the circumstance mentioned therein a61d att~r the due proces_s of I_ssuance of Pre-/ 
· V' · acceptance letter, payment of Security Deposits and Advance Lease Rents by the 
\ respective allottees and also. after the Issuance of the 'Allotment letters' In Feb. 
\- &March-2017 to the respective ablotteeq(Annexure-~ Colly,). 

~ 10. As already submitted to the Hon'ble NGT, vlde Affidavt.t In reply dated 
\ 21/0S/2018, that after Issuance of letter dated 12/06/'2.0'17, the DPT had conducted 

\ l TRuiftopv . 
\ 
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re-gwlar n;uJn1oor:lng on the salfl OS plots·-Jn -0rd·e·r- to ensure pr.eper com(')'1tam:e ar an-t6e 

l"" stat:llltary norms. Hnw.ever., the altsttees dld rrot. start. any actt;vtty l'll'ltlll er-Jd of o·ec­
~ - ZO'l7, s:tanng that doe .to wa:teriD:g.g.ed are-a-~ It was d:tfflc.u.lt to ·car-ry ot~t an.y actJvtty 

anti that they stmtl-:~rm O'?T as -and when ttnw start an:y actl'ilfty. rt was hbe.~;~. 
dlr-ectl:y In 2!6/0~~-it~Itl ES~r-r.ecelverla Nntlee tror.n tbe GP'CB, G:amdl:l1dham

1 

mentlem~my a~~9f \doJablO:AS' of ·the. CRZ nutms Jn the said OS allotrt:e.d plots. 
Imm.edtately, Nf.i~~·wer.e Issued te the respedftve -aUottees, t11e cop.Les o.f same are. 
plac~d at .Ann·exu~~ {Colly.}. 

1.1. - Also, on ~~Jng lnfor.m:ed regarding vtal:atlons of CRZ Nurms an 26/02)2013 by 
•'"''-~~·- :.. the GPCB, the DPT., . vlde Work Ofeer dated · 04/G5/2G'Jl8., ap.p,olnted M}s." ~Ujarat 

· Institute of Deser;:t Ecol.o:gy (:Gt.lfOE.}1 a reAewned a~at'IIS~tlon In ttre fl~id , -or 
· En-illraament ar.rd Man:gr:ove pr:eseFVJ:JtJon, to stt:tdy the affected area, q.eantlry;·tile 

dam-a·g:e done, frany"' and suggest the· restoratloi:l p.lan for the same. The rrep.o.rt 
s~:.~llrrdtted by the GUIDE Is ·endos:ed herewith as Annexur.e-5 fer ldnd perusal of the · 
r.espe:ctea .Co:mmltte.eJmernbel$. The -S£Jmmary of the &ep-oJt Is s.elf explanatory arid 
glves:,a clearvlew.oftrn:e picture· that the Rontble. Comml.t.tee migbt b-e In s.earch. 

12; lm c-ot:ltoet<t of the. fa·cts. and do.cw:ments submitted as abov.e, lt Is very clear and 
elltdern:t t:lnat such actlvltles were probably camed out. either· .by the allattees wJth early 
c.omrnerclal galr~s ln m1od or may b-e ttim m1screants1 ha.vJog p.e-r:ce:ptton tbat the lands 
are vacant, tmusecl .am:d unm~mltor.eE1 and h.ence can l:m tmau.~horlze'clly ·occupte·d by 
them far tliletr illegal commerrclal -galm.s by salt manulia:ctoPI.n.g. Som·e of the names 
Involved •n carry1Ag aut such actlvltl-es that av.etved durt119 lladous lnsp:ectlons 
conducted M:Jer:eafterb.y- the OPT officials In· Feb ... 20ll3 and Matt:h-2'0!8 ofth.e persons 
ar.e.-gl¥:en below: 

a) Ramtal Kubtlar~ltl Clliaudbary 
b;) -Laxrnan Maga Ko·IJ 
c) Panclla La-kha- Thtaru 

13. With r:.eg:a-rd to the· I.A. 20120.1,g. matter, the ~ar:a ZO nf t-l:le NGT J.wdgement 
mentioned abeve makes-It .var'{ ·clear es to -~the encroachments and destruction of 
mangroves bav.e take~:~ place IR the vacant OPT I G.oG Reve.mue Land

1 
whlcll has. not 

been demartcated. The. r--ecovery of Er.wlr.onmental damage Is to be dnne fr-om 
m1screants wma we~. actually re:sponslhte for·obstructl~n .of creeks -and nat the OPT • 

. ·. 14. So far as opr·ts cmtc-emed, It -camAot be blamed only because. It Is Eh~ owner of 
Plots, As the owner ·o.f the landr .OPT can onl¥ pr.otect them by arram-gtng r-egu.lar 
m.onrtortng of vastl.and an~ rep.Grtfngc af.ly lncfd:ent efeacro.a.clrmentflflegalit1es to the 
io:cal P..crllce a:tJliholifles ~md. _to se.e tbat autn.omles do tlrel.r j:o.b to remove the 
-~~~oachm:ent:s. ~P1 ~as b~een r~gulady . doing that. Jo fact, on ··ror.nplafnts made by 
r~ . . ' the poHce a:uthomt1.esb~v.e ~ed and on many eccasi.Qms ·-mlscr.eant:s hav..e beem 

moved from ttl~, lands .. Ttles.e- fatts wer.:e:,also brought t-c tae notice of NGT. 

ha . ~lso, during the Inspection e.f ·trfue NGT Committee, lt was OPT ofificlaJs wbo 
ve s.ubi"T::itted tl:re evidences and Images .ofthe,·Uieg:al activities that .were ca.med eut 
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. past amd cGmplaints: o.f tl:re same m:ade to the lo-cal PoUce autl:ro.rJty. For· the sa~of 
r:e.f:erence, th.e con1'plalnts1 r.eports) F1Rs ar:rd cornrnumJcations made With the 

~::JPIL::!=fJ•,T:'\:Jl . ..5-tati'ens-and S .. P. fKwtch.) are ·eoclos-ed h.er-.eWith as Annexure-6 (Cofly.) .. 

In light of submiSsions placed as amov.e, t.fle· Committe:e ·is Aambly r.equested' to 
cornsi'der the same and dis.charge the DPT from ·all acc~:.~satior:ts lm the . subj:ed: 

matter and r:e.c.o,gnize the actaal culprits ·orrtbe ground an:d take acfions. against them 
ifl accordance-with the law. Being .a renowaed Organizat1sn and a responsible. limb of 

· ·th·e State/ the Deendayal .Part Tr:ust cannot be a .party to the VOGJJa:ti:ons of the. 
-statetory rrorms .an·d assures all tfue co-ojtle.r;attao and support to fhe Committee for 

, ~ . ~is pl:n:p·sse .. 

YJte aotlcf[i):ate that OUr SUh>rriisslons W01!.ild b.e censid'ered {aVG.Urabl¥ by the 
~fespected Committee member.s and obJ:igeJ 

This sub.mlsslaA ls placed b.efulie· the committee Wit b th:e app:rbvar of· .ttre · 
:;g-~m..Qet-eFit Authorat}!, peepda¥al Port Trust. 

F.lh;'it"~\ , . . . 

'' 
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1.0 BACKGROUND 
Member Secretary, Gujarat Ecology Commission (GEC) through its letter dated 21•t 

August-2018 informed to GCZMA about destruction of mangrove at Nani Chirai and 

Moti Chirai areas of Bhachau, Dist: Kutch based on representation made by Prof. 

Nagar, M S UniversitY to GEC. 

Based on this, GCZMA directed Collector & Chairman, District Level Committee, Kutch 

and Regional Officer and MS, District Level CRZ Committee, Kutch through latter 

.dated 26-02-2018 to get the matter verified and initiate. suitable actions ensuring that 

no destruction of mangrove had taken place. They were also requested to take 

necessary actions and submit an action taken report to GCZMA. 

The Gujarat Pollution Control Board, Gand.hinagar submitted a letter dated 03-04-

2018 along with a copy of an inspection r eport dated 14-03-2018 carried out by the 

Sub-Committee of District Level · Committee, Kutch based on the representation 

received and as requested by the GCZMA. 

tt . was mentioned that the sub-committee headed by the DCF, Kutch (east). and 

comprised of representative from DILR, GPCB, GUIDE, Fisheries Department, 

Mamlatdar - Bhachau and NGO, etc visited the site on 14-03-2018. The committee 

visited five plots and surrounding areas. 

The observations were as under: 

• 

Representative of Deendayal Port Trust (DPT) informed that the said area of total 

five plots admeasuring an area of 3500 acres, is leased out for salt production 

activity to M/S. Shree Jyoti Salt Indus tries and M/S Shri Ram Salt Supply 

.It was observed that obstructions are created along the creeks by way of 

constructing earthen bunds/roads which is ·in due course of time, affects the 

very survival of mangroves in a vast area and its associated biodiversity 

Uprooted mangroves were evident from the cutting and remains of mangrove 

plant parts in the visited areas 

Land levelling was noticed which affects the minor creek system within area 

All the above activities resulted in destruction of mangroves habitat and removal 

of mangroves in area of@ 750 acres. Out of which, 250 acres area can be 

classified as moderate mangrove and balanced 500 acres can be classified as 

open mangrove(sparse mangrove) 

4.1 
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The Committee has also noticed extensive constiuction of earthen bunding's 

even beyond the five above said plots. Since the length of bunds were extensive 

it was very difficult to predict the exact impact area due to bunds. Never the 

less, this could impact several folds of the lease areas as mentioned above 

• The bunding's/levelling activity was carried out since two-two and half months 

• Since the area falls under mangrove i.e CRZ-IA, apy activity witho\l-t prior 

permission on habitat alteration or remova,l of mangroves is a case of clear 

violation of CRZ Notification 2011 as amendment thereof 

The Sub-Committee recommended following actions: 

1. To stop all activities immediately in the said area 

2. To restore the free flow water in the creeks/ creek lets by removing all the 

earthen bundsf roads 

3. Since areas falls under CRZ -Category I-A, all the leases should be cancelled with 

immediate effect and legality should be followed 

4. The restoration plan needs to be prepared for the impacted and surrounding 

ar eas and effective implementation should be envisaged with appropriate 

monitoring mechanism 

Basecj on the Sub-committee report, Collector and District Magistrate & Chairman 

of the District Level CRZ Committee has iss\,led Advisory Jetter to M/S Deendayal 

Port Trust 0n 28-03-2018. The Distric t Collector has also requested to take all the 

actions under Environment (Protection) Act 1986 and also requested to appraise 

the State Government accordingly. 

Bctsed on the DLC report and request from Collector, Kutch, Directions under 

Section 5 of Environment (Protection) Act, 1986 were issued on 20-04-2018 to M/S 

Deendayal Port Trust as follows; 

1. To stop all a ctivities_imrpediately in the said area 
' -

2. To restore the free now water in the creeks/creek lets by removing all the 

earthen bundsfroads 

3. Since areas falls under CRZ Category I-A, all the leases should be 

cancelled with immediate effect and legality should be followed 
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4. The restoration plan needs to be prepared for the impacted and 

surrounding .areas-and effective implementation should be envisaged with 

appropriate monitoring mechanism 

In the meantime, the Kachchh Camel Breeders Association has flled an 

Original Application No 111 of 2018 versus Union of India , through Secretary, 

MOEF&CC and Others against the violations CRZ Notification 2011 issued by 

the Ministry of Environment, Forest and Climate Change, Government of India 

as well as the violations of Forests Conservation Act, 1980 by rampant clearing 

of the mangroves in Nani Chirai and Moti Chirai area of Bhachau Taluka in 

Kutch District by Deendayal Port Trust. 

The Hon'ble National Green Tribunal vide order dated 19th March, 2018 

directed that s tatus quo be maintained till further orders in order to s top the 

destruction of mangroves. The Tribunal had also ordered Joint Inspection to be 

conducted and a report in this regard to be filed by the Gujarat State Pollution 

Control Board (GPCB) and the Central Pollution Control Board (CPCB). 

Joint Inspection of the site was conducted on 13th April, 2018 by officials of the 

GPCB and CPCB and the report was flled on 27th April, 2018~ 

On 28th April, 2018, it was noted that obstructions caused in the creeks have 

resulted in depletion of the water in the areas where mangroves were growing 

and if this position continues, destruction will be complete. Besides, if the water 

is. not allowed to pass through the creeks, i t will destroy all the mangroves and 

the area will be exposed to reclamation which may be the intention of the vested 

interests. The Gujarat State Pollution Control Board (GPCB) assisted by the 

District Magistrate was directed forthwith to visit the spot and remove all 

obstructions from the creeks to ensure flow of water to the area where 

mangroves exist. The GPCB was asked to report compliance within ten (10) days 

from 24th May, 2019. 

The Gujarat Pollution Control Board filed an affidavit in 3rd July, 2019 in 

compliance with reference to Hon'ble NGT order dated 24-05-2019 stating that 

with the assistance of the Collector and District Magistrate, Kachchh completed 

the work of demolition of bunds and removal of all obstructions to the 

satisfaction of the complainant. 
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The Kachchh Ca.mel Breeders Association again filed an I.A. No 20 of 2019 in 

O.A. No-111 of 2018 on 08-01-2019 re~a,rding contimt:;~.tion of mangrove 

destruction in and nearby creeks in Jap.gi Villa~e areas. 

The District Level CRZ Committee informed regarding this issues, as the 

applicant K:;~.chchh Camel Breeders' Association made a representation on 03-

01-2019 toMS, District Level Committee and submitted that the District level 

Committee met on 08-03-2019 in Shri Aadatbhai Bhachubhai · Jat, a 

representative of Kachchh Came Breeders Associations, vvho informed that no 

activities have been started on that place. Also the site was not approachable. 

The DPT informed that they have informed the Superintendent of Police on 26-

12-2018 (east Kutch), Gandhidham for unal).thorized occupation, attempt of 

encroachment, illegal activities and violation of Environmental norms on vacant 

and unutilized DPT land located opposite salt land/ Plot of Ex-lease of M/S 

Kanoria Chemicals near Village Jangi. The Committee Directed DPT on 02-05-

2019 for removal of bunds at J angi Village. 

The Forests and Environment Department filed an affidavit on 01-02-2019 

before the NGT with a request that a subcommittee would be visit the site and 

take necessary action; DPT also filed a reply on 24-01-2019 

Further to t1'!ls, based on Hon'ble NGT oral order on 08-05-201,9, Directions 

Under Section 5 of Environment Protection Act, 1986 were issued on 12-.06-

2019 to Deendayal Port Trust as follows: 

1. To Stop carrying out any activity in and around the intertidal areas which 

are affecting the mangroves, blocking the creeks a,nd disturbing the 

natural flow of tidal waters, and commenced without obtaining prior 

cleara.nce from the competent Authority and are in violation of the 

provision of the CR.Z notification 

2. Remove all the bunds which are blocking the Creeks and all the 

expenditure in this regard shall be borne by the DPT 

3. Stop the construction of bunds of any kind anywhere within CRZ areas of 

this region as well as in DPT areas 

~'~-=--------------------------------------------------------------------~ 
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4. Cancel all the leases granted for salt manufacturing in the CRZ-I(A) area, 

which is classified as ecologically Sensitive areas as per CRZ Notification, 

and who are in violation of CRZ Notification 

5. Prepare a restoration Plan for the impacted and surrounding mangrove 

areas and effective implementation should be done by the DPT with an 

appropriate Mechanism 

6. An Action Taken report in this regard shall be submitted immediately 

The District Level Committee was also requested to flle FIRs against known­

unknown persons for destruction of mangroves. and violating the Environmental 

Laws. 

The Hon'ble National Green Tribunal h as passed an order on 11-09-2019 as 

follows: 

1. There shall be no obstruction of any kind in the creeks, and, free and 

continuous flow of estuarine water in the creeks will be ensured. 

2. The Forest Department, Government of Gujarat, GCZMA and Revenue 

Officials will Jointly inspect the area to fmd out the persons who were 

responsible for obstruction of creeks and take action in accordance with 

law including recovery of environmental damage and cost of restoration of 

mangrove damaged. This may be done within a period of one month. 

3 . If there has been any activity is ir,t violation of CRZ Notification 2011, the 

GCZMA will immediately take actions in accordance with law. 

4 . If there has been any activity in the mangroves area which are in 

contravention of the Forest (Conservation) Act, 1980 or any other law, the 

Forest Department will immediately take action in accordance with law. 

5. There shal! be no salt manufacturing activity in CRZ - 1 area without 

following the due procedures provided under law /notification. If such 

activity is found the GCZMA will take action immediately to stop 

forthwith and initiate appropriate proceedings. 

6. The quantum of damage caused to the mangroves shall be assessed by 

the GCZMA in accordance with laid down procedures and the same shaH 

be recovered .from the persons responsible for the same within a period of 

one month from today. 

0~~ 
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action to restore the mangroves which are damaged within a period of six 

(6) months from hence. 

The matter was disposed of wit;h above directions 

This matter was discussed in the 45th meeting of Oujarat Coastal Zone 

Management Authority, which was h eld on 04-10-2019, J:>uring the meeting the 

Anthony deliberate the issues and after detailed discussion, it was decided that 

to qmstitute committee of following members from GCZMA alongwith others 

members from Forests and Revenue Department and carry out visit and submit 

report about actions required to taken incompliance NGT order. dated 11-09-

2019 

1. Director, BISAG, Member GCZMA 

2. Representative of MS, GPCB, Member GCZMA. 

3. Shri Nischal Joshi, GEC 

4. Representative of PCCF(WL), Member, GCZMA. 

5. Shri H.B.Chauhan. Member, GCZMA. 

However, due to preoccupation of Director, BISAG, It was decided to include 

Dr. Manan Shukla, Manager (Environment), Gujarat Maritime Board as a 

member of the Committee. 

The Collector, Kutch vide its letter dated 09-11-2019 has directed the 

Conservator of Forests. Kutch(East) along with other members of District Level 

Committee to carry out site visit of the areas as alleged in the petition and submit 

report within three days. 

Attempts were made to CaJTY out site visits by the GCZMA committee and DLC, 

however due to pre-occupancies, it was not materialized. However, finally, the site 

visit was carried out on 10-12-2019 and on 11-12-2019 

2 . 0 SITE VISIT. 

As decided the site visit was carried out during 10-12-2019 and 11-12-2019 by 

the Committee of GCZMA and District Forest Officials and District Revenue 

Officials and members of DLC. 

In the beginning of the visit, committee s tarted with meeting all stakeholders. 

Meeting with all stakeholder was conveyed on 10-12-2019 under Chairmanship 

of SDM, Bhachau, Kutch at SDM, Office, Bhachau, along with the District level 

,, ·~-·--·····--,"·~·-·--.,------------~-------------------...JI 
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Forests officials, Committee me~bers , Representative of Deend~yal Port Trust 

and representative of the Pe.titioner wherein the following officials remctined 

present during meeting: 

During discussion with the represen tatives of applicant, it was informed that process 

of bunding and destruction of mangrove has taken place at two places, namely 1) the 

area where DPT has given lease for salt work and 2) near Jangi area. 

Ct)cA/"' 
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APPLICANT BEING HEARD IN THE MATTER BEFORE SITE VISIT 

After meeting, site visit of the Deendaya.l Port Trust area was carried out by the above 

official s a.nd observations were as under: 

3 .0 SITE VISIT ON 10-12-2019 

O BSERVATIONS: 

Committee visited the a rea on lOth December 2019 allotted byDPI' on lease for 

the salt pan work to Shri Jyoti salt industries and Shri Ram salt supplies. It was not 

possible to a pproach ex;act lot ation due to inaccessibility of that area. Members were 

able to approach the nearest possible point and from there members observed the 

affected area. The corresponding site visit photographs are as following: 
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PLOTS LEASED BY DPT FQR SALT PANS LEADING TO PESTRUCTION OF 

MANGROVES 

Allotmen t of 06 nos. of plot of various sizes admeasuring a total area of 4000 acres 

between village Bhachau and village Jangi were leased by DPT for production of salt on 

30 years lease. 
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SITE VISI1' PHOTOGRAPHS 
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DRYING OF ENTIRE AREA DUE TO BLOCKAGE OF CREEKS FOR SALT 

PRODUCTION 

4.0 SITE VISIT· ON 11-12-2.019 

OBSERVATIONS 

On lllh December 2019,_ committee visited the Jangi area, at this place also it 

was not possible to reach the exact location due to ·inaccessibility of the area, 

committee members observed the location from the nearest point at bank of the creek. 

Mter visiting- the place, all present stake holder had put their views to the committee. 

!3: 
1 

243



---·-·····------ ­·- ----- ----. -------·-- ----- ----·-------- ----

I 
I 

·--~---~~---~ - - --,_,... . .,.._........,..,_... ____ ...,..,..... _________ _____ 
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COM;MITTEE MEETING WITH DPT OFFICIALS 

5.0 OBSERVATIONS OF THE FIELD VISIT Dated lOth December-2019 

Following observations made by the committee during the field visit 

1. Bunds in intertidal areas were obs.erved in the areas leased by DPT. 

2. It was also informed by the GPCB & Forest Department officers that Mangroves 

·were destructed in this area, however due to inaccessibility of areas committee 

was not in position to reach the mangrove destructed areas. 

3.. One of the petitioners has showed another area [near Khersa Pir mosque, 

Ambaliyara] in which bunds are ~;:reated about 1 KM length by some unknown 

persons, however it was confirmed by the DDP IT officers that this land is 

belongs to DPT. Committee observed the bunds created and also seen that due 

to that mangroves destruc.tion taken place. 

I 
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OBSERVATIONS OF THE FIELD VISIT Dated 11th December-201,9 

1. The sites under ql,lestion are inaccessible hence; committee was not able to 

9bserve any destruction during site visit. Therefore, committee· has decided to 

review the site using satellite images t9 find the period of bund construction 

activities and destruction of mangroves, if any. It was also decided to use time 

series satellite data for the same. 

The Detailed satellite images after duly superimposition of the sites in questions 

are received from BISAG on 13th July, 2020. 
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CRI<~ATION OF BUNP FOR SALT PRODUCTION PROCESS IN MANGROVE AREA 

NANI CHIRAI & MOTI CHIRAI AREA- SATELLITE IMAGERY SHOWING PRE (2016) 
& POST (2020) CONDITIONS DUE TO BUND FORrdATION IN THE AR,EA FOR SALT 
PRODUCTION 

·--- ··'--~,~~·-~-· "·-------- -----------------' 
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Comparative Satellite Imageries showing Pre(Jan-2012) and Post (Jan-2020) 

Bund creation at Jangi Site 
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6.0 Findings of the Committee: 

Followings are the findings of the Committee: 

Repre_sentative of Deendayal Port Trust (DPT) informed that the said area near 

by N~i Chirai _& Moti C:hirai viltages contains of total five plots adnieasuring an ·_ 

area of 3500 acres, is leased out for salt production activity to M/8. Shree Jyoti 

Salt Industries and M/S Shri Ram Salt Supply 

It was observed that obstructions are created along the creeks by way of 

constructing e.arthen bunds/roads which is in due course. of time, affects the 

survival of mangroves 

Total Mangrove area is 159.26 Hectares as per the satellite imagery of year 

20 16 before allocation by DPT for salt pan work 

• The same area satellite imagery of year 2020 shows creation of bunds all around 

and reduction in mangrove area to 127.34 Hectares 

The total length of ~he bvnc,is is 4240 Rmt for Nani Chirai - Moti Chirai area. 

• Based on the study Qf the sa.tellite imageries, the a,pproximate destruction of the . 

mangrove in Jangi area is-32 Ha and the total length of the bund is about 5271 

Rmt. 

Along the way of the site visit, it was found that Mangroves are withered and 

dried due to bund construction due to the salt pans activities 

• No construction activities noticed which affects the minor creek system within 

area 

• It was found that long earthen bund has been constructed near Khershah Pir 

Mosque and the same has been impacted over the Mangroves growth in the 

particular area. It is estimated .that total of 85 Ha. Mangroves area is impacted. 

It was also confirmed that the area belongs to the DPT. 

• The earthen bunds are created In CRZ -lA area 

• Study qf Satellite imageries shows that destruction of Mangroves and 

constructions of ea,rthen bunds are currently existed in Jangi disputed area 

The area at Jangi is disputed with respect to ownership between DPT & Revenue 

Department; Hence, actual ownership is not able to confirmed by the Committee 

I 
L _______ __,__~---
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'(.0 CO~CLUSION 

• It was concluded that the destruction of the man-grove at Nani & Moti Chirai 

villages area is about 31.92 ha ,the wea of Jangi. where the mangroves have 

been destructed is about 32 Ha. And a,nother 85 Ha area has been destructed 

near KhershcihPir mosque 

• The land in which mangroves destructions happened near Moti Chirai & Nani 

Chirai as well as near Khershab. Pir is belonging to the DPT. However, DPT has 

leased out to third. party .. Hence, it is concluded that DPT is the preliminary 

responsible for above stated destructions 

• DPT was not able to provide the details of culprit therefore, it was difficult for 

the committee to identify the exact name of the culprit 

• As far as the Jangi area is concerned, there is dispute between DPT and 

Revenue Department regarding ownership of the land 

• DPT and Revenue Department should immediately carry out exercise of land 

demarcation for this area and based on the. decision they may share the cost or 

recover from the culprit to be incurred for restoration of mangroves and 

clearing the bunds 

• The Committee concluded that per Ha cost for mangroves plantation is 

Rs.45000 considering prevailing plantation model of GEC and the Forest 

Department. Whereas the cost of demolition of bund is approximately 

Rs.2000/rmt. However, it may be d.epending upon the site conditions and the 

approach 
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8.0 RECOMMENDATIONS 

In view of the NGT order, the committee recommendat;ions. are as follow. 

1. 

2. 

3 . 

4. 

5. 

It is recommended that three times of total mangrove destruction as reported 

above should be carried out by DPT. 

It is recommended that DPT should immediately remove the bund at Mota 

Chirai and Nani Chirai to ensure the free flow of water. 

GCZMA may direct DPT and Revenue department to identify the real culprit 

and recover the cost of Mangrove destruction and bund removal. 

OCZMA may direct Revenue Department and DPT jointly take the actions for 

removal of bunds at Jhangi site immediately for ensuring free flow of water. 

GCZMA may also issue suitable directions to DPT and Revenue Department 

as well as to the Forest Department to initiate immediate actions for removal 

of bunds at all the disputed sites 

i. -~-~~~~=·~ ---,..~.~----,.,.....,...----------------------' 
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o:E·E'NDAYAL PORT TRUST· 
Gfmmerly--Kalwd!a Port Trust} 

IS.O 9.00l-20ll& & .14UQ1:2'004 Certified 

C.) 

.. ·efllan ~:dQtlandsectioDi§)omaltrnm · larrd:SectJon, (~te-OMSl(;ln~, 
))i[e;NO.: -F9t00106099.99 RoomNo.1.4-&.15-:>Na. :912B3U:-232.MO . Admlnlstrat!\'e:Office. Build" my, 

._ V{tbsite::w:ww;l$an<llaoort;goytfrr P-OSt Box.Na: •. so,. 
· · ·· G~ndhldham (Kutch}-37G101. 

No. f:.W/PL/'329f!r!I/ l:(.J' 0 
. ro, 
r:he. Police Insp.e.ctor, 
Police..Stamonr 
Bhachaul 

. _gutch-Gujarat • 

Dated: 27/'65/'2020 

3:Tij> 

. s·ub: ~.Unauthorized o:c.cupation1 inc[uding vioJatlo.n of-CRZ 1 Environmenta-l 

Sir, 

oo.rms; etc. ·on·o:PT land located at·V.ondh- B:hachau1 am·idst ·covro-
19 Pandemic and Lockduwn. · 

With refetiem.ce·.to abov.e1 I am ·di~ected to ·infDrm you tl:lat so.m.e- miscreants have 
entered itl.e v.acamt OPT la[lfi. located near Gtrta.JJ.sha ·ptr l Betlya Peer Dar.gah and 
forming. 'Earthen B.uR"ds for .aeating of'Salt Pans, -nearVUiage Vomlll ·& .Bbachau. 

IR this cootextr an. InspectiOn-Report. dated Z6/..05l2.fJ20 of this office Is eaelosed 
berewifh, whict:rJ-s, se~f .. explanat-ory in fue subJect matter.. 

It is reqillested to in~estlgate the ma.tter and kindly ioitlate fleces-sary action 
· against ttre Trespassers, as per the rulestsectiontcla~ses .ofiPC, om pr.iority basis. 

An -ear.fy action will be ni·gbly solicited In this .sensitive matter. 

Thanking you, 

End! as. above. 

Exe.cu.thre Engineer (Kandla Land) 
Deandayal PortTr-ust R~ :.., 

~~~~ ~ 
1) The Supdt. o:f Pollee,. East .. J<a-chchh, Garn1hldham .• 
2) The Dy .• S:updt. of Police, l:ast-Kachchb, B.hacha,u. 
3) The Dy .. -Coffectar & SPM, Uhacbau. 
4) Th·e Mamlatdar, .Bba.chau. 
Co-py to 

l) Sr. P .S. to Cfa·aln:nan 
2) ·P.S. :to Dy. CbawmM 
3:) Chief Engir:re-e.r 

• ForldncJ.tn'fonnalloll af the· O•alr.man, OPT. 
-For :klffd: informatJOrif. of the. fly. Cholrman, DPT. 

! 

--For -kind trifarmat:Jon f)le.lso. 
~~-

·n~uECoPY 
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D.PT COMM·ENTS IN RESPONSE TO: 

SUB:. THE DRA:FT JO.INT I!NSPECTION REPORT O;N NANI CHIRAI, MOU CHIRAI 
AN:o JAN.GI AREAS, TAl tlKA: B.HA.CHAU:,. DIST: KUTCH (IN CO'M:PLIANCE O·F 
ORDER OF HON7 Bl.E NATI;O:NAL GREEN TRIBUNAtL P.RIN.CIPAL B'ENCH, NEW 
O.ELHI I N THE' MATTER O'F KACHCHH CAM;eL B.RE:ED'E:RS ASOCIATI:O.N V/S 
UNI-ON OFIN·D!A & .OTHERS [O.A. NO.. 11.1/20;:181 

Ref: email dated 28/07 jZ020 

R/Slr,. 

With reference to your above referred email dated 28}07/2020, we naMe g.one 
throug~ th:e dra.ft Report-and· b.ased on your recommendations, D PT has following views~ 

In: context of th-e subj;ect matter and the draft report forwarded to us., we hereby 
request you to kind!¥ once. ag·afn consider our following submissions, ir.t'ilariably r.e:ad- in line 
with our representatlon dated 13/12/2<H9 (Co.py attached bere.with)'": 

a). With re_ga:rd to •<findings of the Committee~ 

IR this regar.d 1 it is once agaJn reiterated that the said plots wer:e allotted on 
30: ye-ar lease basis by the DPT, through legitirnate and t ransparent tendering 
process, for tn.e purpes.e of S.att manu.facturlngr Which is a permitted activity as .per 
th:e CRZ Notifl.cati.ons. Also., the re:Ievant CRZ/Env. conditio.ns., bJn:diug the all-e.ttee to. 
fulfi-ll its stattJto:ry obligatto.ns7 were. also incorp.0ratred. DPT has already alletted 
around 160>00 A-cres. of such land fQt sa·me. purpose S.ince more than 40 years .. Als.o, 
this· ar:ea ·is basi.caJiy- ,a mud ff.at regiDn .and as p.er the Rep:ort submitted . by M/s. 
·GUIDE (atta:d:red with ·representation dated ·13/12/201..9}1 who is. one of the most 
renowned organlzatio.n workir:rg in th:e research work and field of e·col:o-g_y,.it -~as.. . .x..:.et 
not peen i,;IS!Ze~aJrr~~cit.ith~th;~r. th.~se: mud_ flats. are b:io.l.oglcal active or not and .f:tenEe 
tni.s .~i:e:a ·c.a·ri.not-o.e ·2omsf.ct-el:~a ·:a5 .. rni-i/..A~'.'' ·· · :··· .... _,. __ ., --~ .-_:_~-· .. ·· · ;:· =~·.;:_.;~;0:;,C"c- .. · -~--- :- _. ·· 

-· -- ··:-··. --~:-=.:=:;...:..::·:.:: :::.:=:.- :._-_ --. ~~ .,.~ -~-

. In vtew of above~ it ls requested t-o kin:d:ly deJete this tine from the draft 
Committe·e .fintUn:gs, mentioning this·r.e:glon asCRZ.-1/A. 

b) With regard to wCONCUJSIO:NSu:; 

\ 

In this regard1 it is requested to kindly -consider our REPRESENTAlON dated 
13/12/2019 (enclosed)., wherern.,. it is submitted that the DPT bei'ng a limb of th'e: 
state, cannot-be -a part of the vlo.lati'ons of the statutory environments and CRZ 
norms. Evef'l the Hon'ble NGT, Vide Para 20 .ofits Final Order date.d 11/09/201·9, has 
held that the destrtJ.di.on of rnaogrov.es and blockage of creeks has occurre..ci 

basically due to the encroachment of vacant .DPT 1 GoG revenue land b:y the 
IJnknow.n rmi·screar.ts who to·ok advantage of tbe situation, w.hkb further equid not -b~e 
controlled due to the :abser-rce of clear d'e:r.narcation of the DPT and GoG rev.eQue 
land. rh.e ·pro:ce:ss of l·and dem-t:n::cation by the joint survey of the DPT ·and DTLR 
officials rs :under progress and ·shall con.cl~:;.~d:e shortly·. As .soo.n as· ttl€ -iand 
demarcat ion. pr.o.cess Js cotrdu.ded/ born tme. DPT and G:oG srn:aa make efforts; in th.eir 

respective lands., to tr;ace the l11liscre.ants who h-ave· vJotated norms, as per the· 
re.commendations of the N'GT Cornmitte:e,. Als.o., DPT has alre:ad-\t- tak.en prompt 
actrons of openin:9 of Bunds and removing the mls.cre<mts .from tb;e .sites .as. & whe:R. 
reported :aAd same strati be abJded l n ltne with l ai:d.down -r;wrr.ns as & when requirect 

t 
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Hence:, it is exdden:t that being fbe owner of the land, DPT has furmlled all it s 

statutory obligations, under its c:ontro11 invariably. He(l:c.e, it is. not app:r.o.prra:te t o 
comch.1de tb.at DPT is prellrrrinary rest;l'onsrble for above stated destructio.ns ar:~d 

request the Hon-':b;f.e NGT Committee. to ktndly consider tbre vJews of the D:PT and 
omit that findin:g. from the dra:ft report . .It .is relterat-:eel Urat th:e whol-e problem has 
ar.<isen due to ·lack of demarcation of lancfs whtch was J')leade:d before tme Hon'bfe 
NGT an.d also. a.ccepte·d by the lior.r'ble NGT. If at al.l anyone is responsible,· it is 
miscreants w.~o took advantage· of th:e s'it.aation. 

c) With regard to "RECOMMENDATIONS"; 

In this re:gard, it is requested to kindly corJs.ider our REPRESENTAION dated 
13/12/20:19, read in liRe with the order passed by tb.e Ho·n'bte NGT dated 
11/09/201.9, Para 14 & Para 20 ef which, are. reproduc.ed herewith for kind perusal:: 

<'14. It appears that both DPT as well as State of Go.vemment had allotted lands 
to the sa'lt manu:jacturers as there was no dear demarcation of bour.ulmies 
between the land owned by the DPT and the state govern:ment whieh has 
resulted in des.tru-ction ojmangroves in the area."» 

"2D. In view 0/ the submissions made above1 .it is amply clear that .tr.ere is no 
demarcatioza which are existing on the ground between the land belonging to the 
DPT and the revenue land .with the result there has beer.~. several instances of 
encroachments in th_e revenue land a..c; well as land belonging to the DPT and the 
people have ta.ken· advantage of the situ:ation that was pr.avai:ling on the ground 
and the salt pans have been created by constructing bunds across creeks which 
has caus ed death of mangroves." 

In vl:ew of above,, it is en)pb-ati:cai'f:y submitted cbat the DPT cannot be hel.a 
resp.onsi.bfe just b:ecau:se O:f it be1ng tbe owner of the :land, esp_e:ciaUy in a scenario-, 
wherein, it has fulFilled all its statuto,ry obJigatl.ons f.rom time to time ~s a responsible 
-ar.~d renowne·d l?'rg:a:niz~aUon and No.1 Major Port ofttle Nation. The Hol'i:Y'.bJ:e NGT also 
held that the mi.screants have ·been responsible fo:r tbe destruction and the tina.! 
dfrecti:o.ns in par:a 22 also directed that such persons be made resp.onsible to pay fo.r 
the -cost of restoration of mangroves. 

Ho.w.ev.-er:, a:s a !)art of Soda'! and Envrr:onmentat responsibflity,_ it is pro(!J.osed 
that b:oth· DPT and Go:G may carry =o:ut the man§rove ptantath'Dn, to the extent of 
actual -destructi·on · instead o:f three times th.er:eof, based on the area und.er tbe 
Jurisdtction of th·e DPT I GoG, a.ftei the demarcati.o.n of the tand~. Also, it is requested 
to kindly m:ake aplpropriate cbarr.ges in the draft report at Para 8.1 wherein both DPT 
and GcJG are re.q.ulr.ed to make mangrove plantatrom based on the land un-der their · 
respectivejurisdtctien, ins.te:ad ofo.nly DPT. 

In view of above, it is. requested to kim:dly coAsid.er our views and imcorporate 
the. same in t t.1e -draft. Report and may ktn.dly forward us tbe modifi:e;d dr;aft _report 
please. 

Ttl is issues witb the approval of the competent auth0rityi D.PT. 

Regards 
<? {:, t 

/~AI 
~,. 

Exec.utiv.e Engineer·('Kl) 
D.eendayat, P-ort T:rust 
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S. M .. S:aiy.a:d, .JFS 
Director (.Env.ironment) ·and 
Member Se1;retacy, GCZMA 

ENV-10~2.020--N.G.T-4-T 

GOVER'NMENT OF 'G'U.JARAT 
For:e.'\ts & Eavimument Depar.tmcnt. 
Block no. I 4. 8111- Hoor 
Sa·chiv,alaya,. Gandhinagar - 382 010 
Gujarat, INOrA 
Tel: <079)" :.!325-10:62" 

Fax: (.079) 23252] 56 
Email: diren"1.~gujarat.go\·.in 

Date: Nov.ember 03,,20"20 

Uirections und·er section5·offhe Environmerrt (Protection) Act, J986. 

Wher.eas the Mfnistt:y of En..,ironrnent. Fores-ts and Climate Change. Government of India 
hus issued ·Coastal Regulatior.r Zone (C:R/.) Not·itication. 201! under the pro,.·isions of the 
r:nvironmemt (,flrotecti:on:l Act. 1986 

ANU Whereas the, Jilrowisiens o:Cthc CR:Z Noti-fication. 2tll I .are· also :app1icable in the S:rmc 
ofGuj:arat 

AND Whereas as pet the CRZ. Kotl.tl:catiDfl 20] 1 issu.ed by the Ministry o.fEavir.@nmenl 
and Fort!Sts. Ge.vernmcnt oflnd.ia. area bctwc.cn 500" Mtr,s from the HTL a:nd areas between 

~ -rrn. and L TL and water·:area aptfl C namica4 mlles from the LTLru:e dass·i1:ied as CR2 
arc.a. 

-

' -~· 

AND Whereas. the aFeas \V.idiin the CRZ are cJassiJied as CRZ-l{A). CRZI'("B.}. CR/~U. 
·CRZ-IJT and CRZ-rv and various . indu~trial and. devclopment.~rl acJivitics are regulated 
within the CRZ area arrd prior permt:-sion of the t:Pmpetent Authority is a must for 
commencing any activi-ty withir-r rhc. CRZ ar--eas. 

AND \V:her;eas as per· the CRZ Notifi:cati0n .201 1. e:dsring mangroves are requir;e.d to be 
pr::otected and it.should nor have::aHowed L(l. b~ damag~d / de·str:ueted. since lt is classi:fied as 
Ecologically·Sensitive Areas. 

AND Wh:e.reas !:his Department rcc'civecl the tep.uescJ:ttation -mentioning d~truc.tion or the 
mangroves are taking piace at vi"Uage : ~ani Chillai and Moti Chirai. . Taluka: B1racbauh 
D:fst: Kutch and 1hangi. are.as. 

AND Wh:erocas the Kmcb: Came.! Brecd\.' rs Associatkm t:Ue.d an Or-iginal AppHc.ation No-
1.11 /20?1:8 bclur-e the Han 'ble NGT for de.struct:ion of mangro.vcs- ami carrying actiYi:ties 
within CRZ.ru;eas without obtaining neces~urydcarancc under C&TNoti:fication 20.1 I. 

AND Whereas the Hoa'b:le. NU:t: pass~J an order oa ll~09~2D+9 and issu~!d foHowing 
clirecrions:: 

L There shall he Htl @bsw.ucti® of an;. kind in the cr,eeks and [T..e:e and cnntimmus fto:w 

of estuarine \\-Uh~r in the creeks. I.Yi!J hl! cn.surt!d. 

H. The -Forest Depm:fmcn~. Government oi' Gujar.aJ. (iCZM.A. and Rr:venne OtJici:ib \\ill 

jointly inspect t!;~: area . .to Hml 1.m1 the re1:soa.-, whG \\:ere r:esponsihk li:1r obstruct.inn 

----,, 

l 
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oJ cr:ecksand.takc·action in accordance \vilh.law iAcluding re.cevcry ofenviwt1menta'l 

damage and cost of restoratien ·of mangtove damaged. This may be done within a 

period ofone month. 

IlL If there has been nny acti.v-iry is in -violation of CRZ Nottficati0n 2();11. the GCZ:lv-L-\ 

will immediately take actions in accordance wi.th law. 

I'V. If theFe bas he eo am:y acth:ity in ·the mangmves area \vhich are in contravention o:f the 

Forest (Conservatiun) Ac.t f980 or any other lav.:. the Forest Dt!partmcAl \t;.·iJI: 

immediately take action in accordance with taw. 

V. There. shaH he no sa:lt nim.mfacwring acli~iry in CRZ - 1 are-a witheut tcrllowing the 

due procc.dunes prov.-i.ded uRder law/notification. ff such activity is fourl'd the 

GCZl\1A will take action immccli:ately to stop tortln-vith and initiate approptiate 

proceedings. 

\. L TI1c quantum of damage eaused lo the l>ll:mgr:oves shall be a:ssesst:d by the GCZ:MA ill 

accordance with laid d0wn pro.:cdurcs and the same shall be recovered n·om tht! 

persons rc.sponsi91e fonhe-samc within a period of one· mont~ from·wday. 

VH. The· Forest Department. Gove.mmcnt of Gujar,at wlil take· immediate. .action m re.swre 

the mangmM"es whi.ch .ar.e damaged whbin. a per.iod of six '!-6). mpnths-fr.om herrce. 

AND \Vhereas-.in compliance of the .abav.c said 01xler • .the GCztvi:A: constituted a .committec 
ro visit areas under questi0n. Tne Committee v.isited the ar~as under question:s .0n HJ-l2-
20l9 and 11-12-2019. The C01nmittec submitted i--ts rep:on to GCZ?v1A and report \\'as 
discussed in GCZMA .meeting- and the o.bsen~ations/rc.commendau:ons of the Committee 
report were share. with O.i:strict Admfriisrnni'oo and D.ecnd·a;r-al !!ort Tr-ust for their 
c·bmment-s .. The ('-ommcnt!i wer.erec:eiv.eu 1rom both the or.-ganiz-ation. 

AND Wh.er:eas the Kutch Camel Breeder!i Asso:ciation liled an Execution Applicatien No-
12i:Z.020 in OA No-li t ef20l8 before th·e HoR'ble NGT fer noncompliance of or.dl!r dated 
11--09-2"019 passed by the l-Ion 'b-lc NOT. 

AND' Whereas Uon 'ble Nauonal Or.een Tribuna·! in its order dated t6Z091:2020 in.Executiom 
ApplicatiGn No. f2/:lQ20 in Original Application No. Ill /2018 - Kachehh -came-I Bt:e.eders 
As:>ociation Vs Union of India. & Ors. dir.ect~d that rhe amount determined b.e ret.:.o.'lered 
expeditiously and restoration work be exc_cuted '-~:hich-muy be overseen by a joint Commtft:ce 
compr-ising For:est Department ane:tGCZM-A. Fores.t Department will be the nodal agency 
for compliance. 

i 
·: 
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,, 
NOW. in v,ie,w of the above and the fact 'that _youar:e destroying the mangrove habitats. y0u 

.are· hereby directed. to: 

I. To stop all aetivities immediately in the suidarea. 
'") To re.SIO!ie the· free tlow water in rhe .cr:ceks ./cFe~k lets by removing aU the earthen 

bunds ,- roads thr.ough Forests DL:partment and d:epos'it the amouHt to the Forest 
Department as per the comminee ·>rep<:Jrt. 

3. Carr)· out mangrove,plantati-on Fhr~.~e times oft:he·maqgro:v.e destruc-ted in .the area a'i 
reported by the Committe·e through Forest Department as per the findings gf the 
eomm:i'ttee rcpon. and Deenda~al Port Trust is directed to deposit the amount t.o 
For:cst Department as-per·cmnmhtcc report. · 

Fai.Jing to comply with the direc.tions issu..:d: hereinabove. you will be held responsible for 
non-complianc.e of the directions. which ultimntcly would .attract the prm.dsi(ms of the 
Endronmcnt- (Protection}Act. 1'.986. 

f · : 
~ ;.r / 

/)/ .' \ , 
'-1..- . 

1 ~ · ' .• \ : , ) . i'J 
, ~\'1 '-- v 
~- · · -\\ . .. : . .... ~. . 

_._ ...... ,. 
_..-- · . 

To. 

The Chaimmn. 
:\:1/S Dccnda:yal Port Tn1st. 
P.O.Bo~ No- 50. Adm:in Office Bui-lding. 
Tagor:e Road. Gandhidfiam • Dist: Kutch 

Copv to; 
Dr. Jaipal Srlngh. JFS 
APC.CF ( Land'). 

{S. M~ S:liyad) 

D:irec.tor tEm:ironrncnttand 

Member Setr.ctaQ. GCZMA 

For-esrs and En\:if0nmcnt Department 

Arany.a Bnavan. Sector- lOA. Gandhinagar-- with a kind Tequcst to· .implement 
Hon'ble_NGT order,,dth immediate c{lec:t 

t- --~---------------------------------
1 

•· 
\ 
·i 
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AwN:•~"·Ur• t--' 
No. BI~MNIT~9k:~,~3~-b~J2020-21. _ ' f 

Office of-th:e. D.epu1y Conservator of Forests, 
Kadn~b.h E.ast fo.res.t Divisio·n, 
BhuJ- Ku:tch. D.t.I2t1ll20ZO 

Tlw C hainn:a.r1.. 
i\1/s Deendayal Port TmlSt 

P.O.BO-x ... N'O.SO, Admin Office Building, 
·r agsr Road. Gandhidlram, 

Di-st Kutch. 

n-o. 12/2020 

Ref. : (1) Djr:ectar (Envir.omcnl) & Additi0uaJ S.ecretary, Forest & Environm.er;.t 
D.epru:nnent. Govenrment.llf Guj-arat, Gru:tdhinagar fetter no .. 
ENV -1.0-2020~NCn -4-T, dated 0:9./1 0/2'02.0.. And .(2.) ENV -1'0-2.020-NGT-
4-T, dated 05/U/202tL 
(3) Joint CommiTtee Site Inspection Report. dated to-lltl2/20J 9. 

With r.elerenee t-o · abo:v:e subject and oxdcr-o.f Ho11. Nat:iona Gi:een Tribunal, New Delhi, 

.lc~tcd l-o1U91202-0 in E.A. No. 1212020 in O.A .. No.lll/:?.'01:8 - KRchchh Camel Breeders 

\s::;\.l\\'iat0n VS Uni·on of India & 0rs. on 1---6/09/202.0, it is di:rec:ted by Hon. NGT that let further 

~t-ep:; be- taken for enforcement of the order of the Trib-uBal dated J l/09/2'0 19.. The amount 

detennlnn\:d to be r.ee0-v:ered expedrti0us.ly and restoration work he executed which ma:y be 

ovcrse.en by.ajoint cornm:ittee .camprising Forest Department and GCZMA. 

Acc.ording to site inspection by the conwinee on DtJ Q-Ull~/20 J9. wha.se r.epm:t has 

h~..~cJ! approv~;;d by the GCZMA on 05/09i2o'20- as obserV-ed by Hon. NOT, it is found that 

m<:tng:J'Oves hav-e be.en dr:s.tru.c:ted iH approximate 14-&.9.6 ha. area of Nani Chirai-Moti Chirai, 

Jung_i and K.her.asha plrofBhaehau taluka, Wi:tb respect to the report eited in Re[ n:o. (3.) above, 

tht: l:01111n:nc.e recDmrnende.d that rrnmgrovc JestGra:ri:on -vvork has to be .can:ied out thnee times the 

L~ ·t .. ~ .an~u or m:mgmV'e destruction: re.pmrteti which is approximate447 ha. ( 14:'8 .. 9.6 X 3 -:-- 446.8'8).. 

T:h~.: cumrnin.;;e concluded that pcr Ha. c-os1 of mangroves plantation is R:s:45000 consi-dering 

pr~va:iJf.ng ·plantation models of GEC and Forest Department Thus. total amount of 

f< .- .2.nU5 .. 01JO!- ('f w.o crore ·one_ lacs fiftct:-n the=tm-sand rupees onl):') has to he r.ecovcrc:d for 

mtu:.gn1vc plantation i.n 447 ha. of area. 

in addit:i-on, for removing the s0il bunds to allow tidal \IYa:ter, the rates .suggest-ed by the 

cll!!:ltnittoe is fb.200:0/- .per nmnin:g.meter for deslr:uct:ion of soiL bunds. To re.mo,ye s-oil btmd in 

o/ '~'~"-r "J'f'ro>Cimale 8000 cunning meter ( wh~::a) ;:;) bund has to be renooved which 

. i-~~l'i" V'/ TRUE ~OPY · 

/ / 
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' """''""'' w Rs.J .60;6.G,6eO/- (One crore sixty lakh rupees onlyt Thus, i1 is requested ~osite 
tOLi:tl·-amoant of Rs..1,6l,.lS.OfJO/- (Three Crore sixty one lakb ri.fteen th0.used only) fur bund 

d:cs-tr u.ction .and mangrov-es plantation in following bank acc,ount tAs per Demand note attache:d 

her~whhJ to expedite. mangroves r.estor;anion work and compla-y with Hon.NGT order dated 

10109/2020. 

Artachrnent :-As ab·0ve 

orests, 
Ka:chchh E-ast fo:r;est Dhr-ision, 

Bhuj- Kutch. 

( · opy respectedfu:fly submitted to : Chief Conservator ofFm;ests, Kachchh Circle, Bhuj and 
Member/Convener of the Cornrnittee. 

-~ -·--........ 

-~ 
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DE:ENDAYAl PORT TRU,ST 
(Erstwhile: KANDLA PO.RT TRUST) 

-;n 

·-~-

ISO 14001:201:5 & 
/SO 900~1 :2008 PORT 

Administrative Office B£iilff;In:§l 
Post Box NO.. SO 
GANDHIDHAM (KW:cb}" 
GU:jarat: 370 2'01.. 
Fax: (02836) 23-5.9.82 

www.deenda.yalporl.govdn Ph.: (02836) 2330:0l.r 1346:0:1 

**:**'~n"*'*****·****'*·**"*·*'**'*;**;*-**********:*********'*'*-*****'*'*'**i*'~*·*·'*:* 
rto-. LW/ PL/33'6.l"="lV/~"Y 

Shr:i S.M .. Saiyad, tfS, 
D:ir.ector (.Env-ironment) & Member Secretary, GCZMA, 
Governm.ent of Gujar.~t, 
Forest :&. Environment Department, 
Bloc.k Na •. 14, 8t11 Floor.;. 
New Sa.chivalay:a,. 
Gandhinaqar-'3.82 010. 
Gujarat State •. 

Email; direnv@gl:ljaratgov;.in 

Date: 13 -1.1-2.0'20 

~~ 

Sub: Directions u'/s 5 of th·e ·Environment (Protection) Act, 1986. 

Ref.: ENV-10'-20'20-NGT-4-T dated 0.5:-l..l.-20:20. 

Si'r, 

Pl:eas.e refer to the above clted reference ·for tlte· strbject matter, 
wherein directiens-uts 5 o.f the En.vi:ronm·er.rt (Protection) Act, 1:9H6 have 
been issued to the Deendayal Port Trust~ b:as:ed on the order passed by the 
Hon'ble N.GT .elated 16/9/2020 in the EA No. 1.2/202'.0 in OA No~ 111{201.8 -
Ka.chchh Cam-el Bree.dets Associati.0n Vs Union of India & ·Ors .. 

0'2. At the outset, the Deendayal Port Trust woutd like to emphasize once 
again Or:l th:e fac.t that D.PT bas rrev:er ·b.een er:lgaged ~n any activity whicln 
disrupts. ttre ecologlcalby sensitive areas. In fact, as a responsible 
Governrnefiit body, all efforts are taken at E>:PT f.or strict comr>.Ha;nces o:f ttre 
aU the statutory rulesT regulations and faws. 

03. It is bri.efly submitted once a-g:a.fn that the alleged destruction of 
· ~ruangroves o.r bto.ckage of creeks as complained by ttre. Ka.chchb Camel 
Breeders Ass.aciati.om is not done by th·e DPT. it ts further submitted tbat 
Kand'la Pe.rt water front land from. village J.a:ng:i to vill-age Veera extends in a 
l.ength of about 110 kms. · 

........ Cont ... 
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04. Furth:er, it F-nay .be note.d that in this particular re9ton 1 a peripheral 

:·~·: .;· boundary length of about 11:Q kms is dTsp.ute.d as to which parcel of land. 
beloHgs to tf::re DPT or the Govt. af Guj;ar-at (rev.er;u.:t.e land). As such, till date, 
there have b:eem no clearly demarcated boundaries of lands belonging to the 
D:PT and those belonging to the State Government. 

As a r.esutt, there exist many cases wherein the State Government has 
aflotte:d fa:mds to the salt manufacturers, watch evel':l ·extends to ttle lai'irciS 
belongJng to th:e D-~P.T~ Further~ due to lack of demarcation, there have b.een 
many cases of tlfegal encroachmeflts over D.P.T. lands by miscreants. Tbe 
detailed s.oihmisslOJl made by the DPT viae dated 24/6/2"019 in respoAse to 
ttre Drrectto.ms issued dated 12/6/2019 may kindly be perused .(Capy 
en.dosed). 

05~ The. p0jnt-wJse submission from Deendaya.l Port Trust side1 wltn regard 
to the :directi:ons issued dated 5/11/202'0, ls as under:-

5,..1 .. To -stop all ad:iv.itres imm:ediately in the said area: 

With regard to the Plots atlotted by tile DPT {5 p:lots- area 35:0.0 a:cr.es:) 
between viUa.ge B.hacba.u and Jungi for production of salt, durrn.g the 
hearing tm the Hon"b1e Nati.on Green Trtbun.al o.n 17/3/20"1.8 .in the case 
filed by the Klftch Camel Breeders Assodati·0n (O..A. 111/.2018)7 it was 
cate.gor:ical+y submitted IJy DPT that construction and other activity 
l·e-adin.g to destruction of mangroves is not being done. Hence, based on 
the sa.id . .categortcal statement, th:e Hon.r.b1e NGT ha.d -directed that 
'~Status quo shall be maintained till further orders". Since tttert, ir is 
h.ereby once again con:fin.Fted ttrat7 tbBre iS fro activity gning on in the 
said area alto.tted by the: D'PT. ·· 

5.2. To restore tile. free flnw· o,f water in the cr.eeks/'cre:ek lets by r.emoviog 
-all the earthen bunds./ r.oa.ds through Forests department and deposit 
the· amount to the Fo·Fest Department as. pe:r the committee report 

.5,.3. Carry out mangrove plantation three times of the mangrove 
de·structed in the. area a-s reported by the Committee thro.u.g-h Forest 
Dep:artment as ,p_er the findings of the committee .repo;rt, and 
De.ernd:ay:al Port Trust is directed to deposit the amount to Forest 
Department as per· co.mmittee ·report:-

Subsequent to the directions iss~;~ed dated 5/l.l/2tJ2U, DPT lrtas received 
fl:na.l report of the committee throug.h e:mai:l dated 1.1/11/2020 of 
Director (EnvJronment)_, Forest & Enviro.nment D'epartrnent, GoG-

I t is subrnitted that, the H.on'ble NGT has passed the o-rders dated 
11/9./2:0J.9 and 16/9/2020 which DPT is bound to compJy. OPT i·s 
alread}r ta.k.en act:inn to com:p:,ly with the same w .ith regard to the area 
under Jurisdiction of .OPT. 
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In light of the' above backgrounct, 'ft is requested tbat, the submission 
from ttre Deendayal Port Trust as mentioned a:b~ove may ki.mdly b-e 
consJdere.d in compfiance of th·e d.fr-e:ctions issued to the OPT dated 
5/11/2Q20. . 

Tltfs has the approval of Chairmar:l, DeeRdaya1 Port Trust. 

Copy for ki.nd info:rmation to: . . 

D.r. Jaipal Singh, IFS 
APCCF (Land}, 
Aranya B.hav.an7 Sector 10 A, 
Gandhina.gar. 

'i'OU13.f~ 

Chief EngJne·er 
Oeeoday.al Port Trust 
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.E-MAI.L :-·se.kl;kpt@gmail.com 
MO.B'IlE NO •. :- +9.1 9.82_52 2-1038 
F.AX NO .• :~ +'9':1 283'& 2320.40. 
WEB SttE :- www:.kandlaport,gov.in 

N.o.: LW/PL/3:3:61:-:V I 

OFFICE·- O-RDER 

LAND SECTION 
ESTATE DMSlOrN 
ROOM NO. 14 & :15, 
A.O:Bt:JLLmNG, 
POST BOX NO • . SO 
GANDHIDHAM CKUWCR) 

DATED: 17-ll-.2'02'0 

) fa~ The Chatrman, D.een.daya:I Po.rt Trust has b.e:en pteased to accord his 
~mai ap.p;roval to the foJtowJng:~ 

A fit 

-"edi 

Inti 

Prir1 
.- ~ -The 

cas I 
The 
!n tt 
heac 
Pay.n 
mad. 

- · ~\('' ;/ 
,)\ .· 

Amount of Rs. 2, 42', 6:4,2TJQ,@,() to he de;posJted to the Forest Departrnent 
as per the directions iss.u.ed. dated 05/11/Z-62'0 f-or ma:ngr0v,e pla:nta.tLOJ:'l C3 
times) i·n an area af3'5:0.76 Ha w.r.t . . ar·ea tlndcer j:t.rri.sdicti0n ofU.PT (Nani & Mnhl 
Chlrai a·Rd. neaT K.he-rshah Ptr M:osq.u.e) and fo:r l"en:roval 0:f bund in a length of 
4240 Rmt, at. Na!ni. & MaN Chirru area. 

Authority; Concurred fn by Fina:n:ee & a-pproved by 
Chairman helo.w note n:'OjJ/S i-n the file 
N'c:1.: LW/.PL/J361-IV I 'Dated~ 13 .1120:2:0~ 

Note::- 1)The expendrture shall he chargeable to the-sche.rn.e Environn1enta.l 
services--& Clearance there,o:r" 
(Ail.0.C:ation::84l/SH'7/9744 WC - 5-lJ..O@ 1). 

2) BankAc.co~nt ·detaH re,ce:i:ved from the Fo:rest Departi11·e:Et>t is. a.ttach:ed. 

. ~Ill 'Y"" 
Exe.cutwe Engu:t.ee:r (Kanul~ Land) 

D-e:e1~dayal Po-r.t Tr.us:t 

Copy to : A. 0. (Pay Secti:on:}, Gandhldham 

.. 

264



/ 
/ D.eendayal Part Trust 

/ 
/ Credit N:o.te/ffa,nd' Receipt ~ 

·~--· ~~~~~~~~~~--~--' --~ 
{'CentraP ... W~D .. code paragraphs 212:r2,1'8 and .. 234) 

Date, 

(Tn be used as a simple fo.rm ·a· ·voucher for ~lr Mlst:.ellaneous payments :and advances for w.hich none 
of the .special tor.ms 2~;25,26,and27' are. suatable ) 

Division ·: 84.1 CHIEF ENGINEER GENERAL(C.E(G)J Sub Dlvfsion : 

CB<I No: CSI..Date: 

24;264,2QQ.OD 

.( Two Crore F.ourty Two L:ac.Slxty.FourThousand Two Hundred Ool~.) 

Paid by me ; DY~CONSERVATQR OF FOREST · ~ ~ Y 
~'~"\ . 

Received from the: sub Division Officer In char-ge EXECfflilliWitl~lmi&Vr·(\{L). 
of the sum of Rs. 24T264,200~0 t><~ ~ riDA't:'i..L PORJlRUST 
(Rs. Two Crore fo.urty Two La~. Sixty Four lihousand 'Two Hundred-On!, ) "' '"'" \. \,__ t9J 

, Name of the Wo.l7k :. or-p_ur.pose for which pa;yment.is made -: tJ _......-----, 
Amount maybe. paid to Shri/Smt/MfsJ):Y.CONSERVAT:OR 6F FOREST \-q I ( 1 '\v) 
t-owards E.onnangrov.e plantation {3 times) in-an area-Of 350..76: 

of (} 

VCN/ VOYAGE N'Q ;. 

Vessel Name : 

18/11/2020 

.Dated the 
WitneSoS 

( Amount :In Vernacular : 

D 
Signature ofPay.ee 

Ailloca.tion : 841 / '9744 
Kandra P()rt GST"No~ 24AAALK004liN1Z6 

*o.·--------------------------------t 
,edit Not-eiH.andrecelpt. No 2020·1;QOJ:Ot73 .D.ate 18/J:l./2.0.20 voucher N-o. 2026'19:7960tl8 

-~ y~gent GST No. Sta.te Cede D¥..:CONSERVMOR ClF FOREST 

) 
l 

Central Goods &. Service Tax. 

. StatecGoo.ds .& Sew.lce Tax 

.Interstate Goods &. servi.ce Tax 

Pr.lncipal Amount 

1850659. 

11l50.659 

0 

*-****'*·***** Kandla Port GST Ne:. 24.AAALK0046NlZ'6 

The·Offlcer Atithnr:tstng Payment should intlata:nd· date-.pay -o.rder af:terscorlng oat-t-he word, (;heque·:<: 
cash as th.e :case may be. · 
The Pe.r.son actually making. the payment should intial and dat<e payment .celitificate· {2) 
.In the cas.e of w.or.ks. tbe accounts-,o.f which arll!' kept by s.u!J-heads. the:amount chargeable to eac::h sub 
heads sho_ufd .be sp,ecifie:d:hy·fhe--disbUJiSing Officer.. 
Payment sho.uld be: attes:ted -by some known p-ers.on. when the ·payee~s ·acknowledgement is gi>,ien. b:y~.c; 
ma&k seal ,er thumb' lmprress.i®~ 

LW l-f'L-/ 33 t; I -Y:/ 1Lr4 j- ~ 1~- ( tr}2eo 

.l i 
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Date 

(To be used as a simple form a voucher for all Miscellaneous payments and advances for which none 
of the special forms 24,25,26 and 27 are suitable ) 

Divisi.on : 841 CHIEF ENGINEER GENERAL(C.E(G)) Sub Division : 

C:BI No : CBI Date : 

Pay by Cheque Rupees 24,264,200.00 

,( Two Crore Fourty :rwo La.c Sixty Four Thousand Two Hundred Onl~ ) 

Pafd by me : DY.CONSERVATOR OF FOREST l'J.. ~ ~ ..dJ 
~,z,\\'\')'0 ' 

Received from the sub Division Officer in charge EXECUTd~~lif'H'fflENr{KL) 
of the sum of Rs. 241264!200.00 · D~:U.£D::;v AL P:JRJlRUST 
(Rs • Two Crore Fourty Two Lac Sixty Four Thousand Two Hundred Onl' ) ~ ~ t9J 

. , Name of the Work : or purpose for which payment is made : b ~ 
Amount may be paid to Shri/Smt/M/sDY.CONSERVATOR OF FOREST . \ q \ ( I VJ 
towards For mangrove plantation (3 times ) in an area of 350.76 

of (} 

VCN/ VOYAGE NO: 

Vessel-Name : 

18/11/2020 

Dated the 
Witness 

( Amount in Vernacular : 

D 
Signature of Payee 

Allocat;i on : 841 /974 4 

!VO~. ---------------------------------------K_a_n_d_~ __ P_o_rt_G __ ST_·_N_o_. __ 2_4_A_A_A_L_K_o_o_4_6_N_t_z_6._..~ 
.__ redit Note/Handreceipt :No 2020100~0173 

·.·' ~"""' 
Date 18/1:1/2020 voucher No. 2020·19796088 

. Agent GST No. State Code DY.CONSERVATOR OF FO REST 

\ 

Central Goods &. Service Tax 

State Goods & Service Tax 

1850659 

1850.659 

.Interstate Go.o~s &. Service Tax 0 

Principal Amount *****"****** Kandla Por:t GST Nor 24AAALK0046N1Z6 

Tile Officer·Authorlsing Payment should intlal·and date·pay order after scoring out-the w ord ch:eque c 
cash as the Y!se may be. · 
The Person actually making the payment should intial and date payment certificate (2) 
In the case Of wonks the accounts of whicll are kept by sub-heads the amount chargeable t o each.sub 
heads should be specified·by the disbursing Officer. . 
Payment should be attested by some known person when the payee's acknowledgement is given by c 
mark seal or thumb impression. 

,. 
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. " . 

. ,::·-.. ' .. ,:.· .. ··_ . . . .. ~ ::·: .. · .. -: ·_.:_ .·_ .· . ·:, __ : __ - ·~- .- .·-. · . . :. ·~.' -..:·: :·_ .. . :·-_·,_; __ . -- . ~~-~:_ .. ·~; .1 ·:·_>:·:·::· ·- :-. __ ·: -:·~-~: :-.. 2~J-~ 

.· .. . ·· ..• · ... : . :. . _. : CDEENRAYALPQR~: - ~RtlST .~~~~·Jfi"' ... 
,. · ·._. AdmlnlstratlVe::.O{ffoo,svrra;n~( ·. · .. . . . . · -· · P.osisox 'No;· 6o ·· .. _.::. ~ ~-_-; ... : , ·- .Cr : • · . ·_· 

dANDHIDHAM_-(KutchJ.. · --~~ - :- .. : 
. Gujarat: 370 201. · . _·;· · ·· : ;: . . ' · :_·. :--:··_ .. _. ·_: i 

. Fax: (02836}'220050 : : _-: · ~_: · ~ ; · ·· · · · :; 
. Ph.: (02836J 2~"3192 .- :. . , -··· . · -:: 

www.deendaY-alport.gov.in 

No. LW(.Pl/336.1 .. IV/ {; "Y Dated: '/11/2020 

~ To, 
The Deputy Conservator of Forests, 
Office of the Deputy Conservator of Forests, 
Kachchh East Forest Division, 
Bhuj-Kachchh- 370001. 

Sub: Hon'ble National Green Tribunal Order in E.A. no. 12/2020 in OA No. 
111/2018 - Submission of Details about amount deposited by DPi 
to forest Department reg. 

Ref.: 1) Directions issued by the Director (Environment) & Member Secretary,. 
GCZMA vide f!O. ENV-10-2020-NGT-4-T dated 5/11/2020. 

2) OPT submission vide letter No.LW/PL/3361-IV/72 dated 16/11/2020 
w.r.t. directions issued dated 5/11/2020. · 

3) Deputy Conservator of Forests, Kachchh East Forest Divisionr · Bhuj­
Kachchh letter no. B/JMN/T.9/26463-64/2020-21 dated 12/11/2020. 

Kindly refer to the above cited references for the subject mentioned above. 

.·. 

In this regard, it is to inform that, with reference to the directions issued by 
the Director (Environment) & Member Secretary, GCZMA dated 05/11/2020 & 
subsequent letter no. B/JMN/T.9/26463-64/2020-21 dated 12/11/2020 of Dy. 
Conservator of Forests, Kachchh East Forest Division, Bhuj as mentioned in above 
reference at Sr.No.3, DPT has already deposjted an amount of Rs. 2,42,64,200.00 
(Transaction details attached - Annexure A) in the Bank Account No. 
920010034396773 (Axis Bank) for bund removal and mangrove plantation w.r.t. 
area under jurisdiction of DPT (Calculation Sheet attached -- Annexure B). 

However, the committee in report dated 10-11/12/2019 has concluded: · 
that, as far as the Jangl area Is concerned, there is dispute between OPT and · .· 
Revenue Department regarding ownership of the land. DPT and .. Reveniie 
Department should immediately carry out exercise of land demarcation for ·thfs .... ·· -.. ·· 
area and based on the decision they may share the cost. . · ·. ·- · .· .. .. 

:..• . .. , . . 
.. , ·. 

. .. ..: ·. .... , ·-
, ··. '. 

:..:·· 

, . . . 
• ",l •• _ : 

. . . . ···. · ... .. 
.. -~- . .. ' . 

-;..· .. : . .. - . :;, 

n~ Scanner! with OKFN Sr.::lnnP! 

267



. . ~- - . . . ·: .. ; ~ ~· . . -· .. -. . . ·:· 

.- . ,··· - · . .. :: .. :- ~ . : 
~. \. · ; ~ ·-_ .. : __ · ~ · ~ · :· ... · "'· ... - ~ - -.--·. - _ .. .. ·· .... ·· .. 

~ • ' , • o • o..' ' I I • ., ' '-o, •, _, 
:' ,.: ·..: ·.· ', : :· _ A 0 ' ,·,, 

.·'! ... :- : . 
' . -~~:-. · ..... :;,. . _:: !.. . ~ ' .. ·- . ' .... • ' 

. . ·: ! ' ~: . .: .. . . . . . ~ ·._.-. . : .. 

. ' .. • , · ~ ' • ·_- • I .~· , . _. ' ;_ • • · • • ~ • 

- . . . . . 
' . . , . . . 

. .. .. : ·:_·--:- ' . . 
. :: :. . . _; · .. . 

:. _ _ ,_ . 
• ·' r, • ' 

. . .·. ·. 
. · .. . 

. ' . . ·_. ' 

-· ' ... .. , 
o ' : ~-- R 0 0 • , t 

· . . - ... 
. : ~ : . . . . ·. . :. -. 

. . 
~ 

' ... 

.. 

' ,. . . ~ ' ' . .. . . . - . . -~-
. ' ' 

. ' 
. -.. ~:· - . ' .. ··. _; -

:, - -:..· ... 
.,_. . · .. · 

· , .. · 

· : :-,_: Th~refO'te ·;_ .. Jor . thls · paii:ltular parcel of land/area • (JLin.gl · ar.ea) , ·· after 
. _, demar-cation cff land ·& own~r~shlp of land thereof (DPi or Revenue Department), 

furtDet.steps would be taken -accordlhgly for restoration of mangrove·s & removal 
of.bund·~ · . · . · . · 

This is fot kind '111fonnatlt'>t1 & takin~ further necessary action, ple~se. · 

Executive Englneer(KL) 

Copy for kind information also to : 

~~al ~ort Trust 

1) Shri S.M. Saiyad, IFS, 
Director ·(Environment) & Member Secretary, GCZMA, 
Government of Gujarat, 
Forest & Environment Department, 
Block No .. 14, 8th Floor, New Sachivalaya, 
Gandhinagar-38_2 .. 010. 

2) Chief Conservator of Forests, Kachchh, 
Chief Conservator of Forests, Kutch Circle, 
B/H. DIC Office, near Mom's school, 
Bhuj-Kutch (pin 370 001) 
Email ill; ccfkachchh@gmaif.com 

-0;v~~~-­
TRUE COPY 

Member Convener of the comm ittee 
constituted vide order no. 
ENV-10-2020-NGT-4-T dt.9/10/2020. 

. - · : 

~ - - . . - ~ 

. . ·' ~ .. 
•"',', 

·' 

Q~ Scanned with OKEN Scanner 
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Trans No Sequence-No Sender 10 

IBKL20112l205106 54849253 IBKLONEFfOl 

-. 

Sender Account No 

'0412104000199896 

-·· 
I 

DEENDAYAl PORT TRUST 

KANDLA lAND SECTION 

Beneficiary Beneficial)! Accouflt 

IFSC .No 

UTIB0000817 '9200 10034396773 

~~;~- · 
TRUE COPY 

··:·:::r :::-

~ 
.. 

Amount Tran ld Trans Date I 

24264200 : 546847043 11/2.1/2020 

·.· 

.. : 

,. 
.,;.· 

.. 
.· . . 

• , • \' .. .. . 
•.'. · .•. _: 

·:_ .. · . i I 
I 

, ;i 

t-,. 
~, ::-\' ..-J . ...• -~ ··'· ,. 
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..... ~ _:(·· : ·-· .... . . . . , . 

.. .. - . . . . -·: .. ·- .: ·:·:-. .. : ·:: .. _~ ... ·· .-_ .. _CALCUlATION.: SHEEt• ~ ··< ·. 
•• • • ' · • • p ~ • • 

--.• '· ' 

.·. · .. · . 
: . . -. ~.): . . : ._· . : . . '. . . . . . . . . -

·:· -.---:- ·:COM'MITTEE REORT.FINDINGS: 
- . .·_ . BA ·--------~ ·. ·IIV .-· · ·- ··· 

' • .. · ' ... 
•. 

·_·.(A) : Mangrove. Area destruction mentioned in report 

Nani and M·oti Chirai : 31.92 Ha 

Khershah Pir Mosque area: 85 Ha . 

Jungi Area : 32 Ha. 

Total : 148.92 Ha . 

. . . . 

(B) Bund at Nani & Moti Chirai : 4240 Rmt. And Bund At Jungi area 5271 Rmt . 

. ··· . .! Cost Calculation With· Regard to Area .Pertains to DPT : 
( ""': I 

: --' 
·.,; . 

·- -,r ... ·(Mangrove area: 31.92 + 85 = 116.92 Ha & Bund 4240 -Rmt) 

Three times .mangrove plantation & Bund removal cost : 

Mangrove Plantation three times: 116.92 Ha. X 3 times= 350.76 Ha. X Rs. 45000/Ha = Rs. 1;57,84,200.00 

Bund Removal ; 4240 rmt X Rs. 2000/Rmt = Rs. 84,80,400.00 

Total = Rs. 2.42.64,200/-

/, ·e For Disputed Area (GoG/OPT): -
·/' 

/· < Mangrove Plantation three times 32 Ha. X 3 times= 96_ Ha . X Rs. 45000/Ha 

'- -· Blind Removal = 5271 rmt X Rs. 2000/Rmt 

Total 

= Rs. 43,20,000.00 

= Rs. 1,05,42}000.00 

= Rs. 1 48.62 000.00 

-~-/U-­
·TRUE COPY 

('I·. Scanned with OKEN Scanner 
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Daily work 
Place : Office of Circle Forest Officer 
Bhacha.u Normal Rang.e 
Date 03.12.2020 

We the undersigned employe.es/officials today according to Mr. B. J . 

Jhala, Circle Forest Officer, Bhachau Normal Range, have done irtspection in 

the vicinity of Mari~e Creek ~rea of Deendayal Port Trust belonging to 

Bhachau Range, as per the order of the Hon'ble NGT dated 16.09.2020, 

l."lhere mangrove trees have uprooted due to embankment made for purpose 

of salt manufacture -near Nanichirai-Motichirai and Khersapeer. Mr. B. J. 

Jhaka; Circle Forest Officer, Bhachau Norm-al Rang.e, Shri A. H. Solanki, 

Forester, Bhachau, Mr. A. P. Trivedi Executive Engineer (Land Section, OPT), 

Shri R. M. lsrani Junior Engineer (Civil Grade-1) and Mr.. Sarthak S. Chowdary 

Junior Engineer done inspection of the site to carry out restoration work also 

for getting GP$ co-ordinates and done proceeding as under:-

1. An earth embankment has been constructed for the purpose of salt 

production in the marine land owned · by OPT near Hadkia Greek in the South­

Eastern Part of Khersapir, through which work· is d.one to stop sea water. On 

its measurement embankment is approx 4014 rmt, where grove restoration 

proce~ding can be done in approx 83.08 hector, whose ·GPS coordinates . are. 

as under:-

(1) N23°9'30.1 t" (2} N23°9'34.1 0" (3) N23°1 0''3:.43" {4)-N23°-9'56.33" 
E70°22'18.62" E70°23'0.75" E70°Z2'16.4Q" E70°22'9.54" 

2. An earth embankment has been constructed for the purpose of salt 

production in the marine land owned by OPT in the West Direction Part of Moti 

Chirai-Nani Chirai, due to which mangrove plants have perished. On its 

measurement emb~nkment is approx 4000 rmt, where grove restoration 

proceeding can be do.ne in approx 80 hector, whose GPS coordinates ara: as 
under :-

(1) N23°10'38.23" (2) N23°10'34.16'" (3) N23°10'14.7:5" (4) N23°10'33.90" 
E70°21 '3.28" E70°21 '3.63" E70°20'21.73·" E70°19'54.24'~ 

61 
17.12.20 

NGT File Sd/- Illegible 
18.12 PS/Shailesh 
18.12.2020 

;~IC/v ­
TRUE COPY 
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Moreover in this area, verification of quantity of seas water coming by 

tide. of s·ea in this: area Cannot be done today at time of visit In this regard 

specific verifi:catfon can be done by Spring Tide observation on Full Moon/No 

Moo.n day. 

(3) GPS of lartd approx 116 hector in marine land owned by OPT in· the 

West Direction of Kh.ersapeer Part of Moti Chira·i-Nani Chirai is as under, in 

which on measurement embankment is approx 5084 rmt, where grove 

restoration proceeding can be done :-

(1) N23·010'13.:81" (2) N-2.3°9'38.50" (3) N23°9'58,80" (4) N2'3°10'17.25" 

Moreover .;n this area, verification of quantity of seas water coming by 

tide of sea in this atea cannot be done today at time of visit. In this regard 

specific verification can be done by Spring Tide observation on Full Moon/No 

Moon day. 

Above daily work is don~ as per place condition seen, 

measured/inspected by us:, for which we have signed below 

Sr. No. Name 

1 Shri B. J. Jhala 

2 Shri A. H. So!anki 

3 Shri A. P. Trive·di 

Designation Signature 

Circle Forest Officer, Bhachau 

Forester, Bhach·au 

Exe. Eng. (Land Section, DPA) 

4 Shri R. M. lssrani Jr. Eng. (Civil Grade-1, Land Section OPT) . 

5 Shri Sarthak S. Chaudhary Jr. Eng. (Land Section, OPT) 
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Monogram Monogram 
OFFICE OF CIRCLE FOREST OFFICER 

Bhachau Normal Range SJ} 
Opp. Custom Check Post, Near Blind School, Bhachau-Kutch 

No. A/PVD/F.No./419-23/Year2020-21 

To 
Chief Engineer 
Land Section 
Deendayal Port Trust 
Gandhidham-Kutch 

Bhachau Dt. 08.12.2020 

Sub : For implementation of order dt. 16.09.2020 of NGT 
Regarding Mangrove reforestation proceeding in Nani Chirai-Moti Chirai 
Area 

Regarding above subject state that, in Execution Application No. 
12/2020 In Original Application 111/2018 as per order dt. 16.09.2020 of NGT 
in land part near sea creek in Deendayal Port Trust area Mangrove plantation 
has taken place due to embankment made for salt production. To break 
embankment and take into hand proceeding for restoration of mangrove our 
circle forest officer and Forestor Bhachau place inspection is done on date 
03.12.2020 by Land Section Engineers of your office, in which areas were 
decided for breaking embankment near marine creek. The daily work is 
enclosed. So in said area proceeding of breaking embankment is to be 
immediately taken into hand for mangrove restoration, also said area comes 
under .Oeendayal Port Authority, it is requested you to provide proper police 
arrangement so that law and order is maintained . . 

Enclosed As above 

Sd/- Illegible 
B. J . Jhala 

Range Forest Officer 
Bhachau 

Copy despatched To - Dy. Forest Conservator, Kutch East Forest 
Department, Bhuj-Kutch for information 
Copy despatched To- regional Officer, Bhachau-Kutch for information 
Copy despatched To- Mamlatdar, Bhahau-Kutch for information 
Copy despatched To - Police Inspector, Bhachau-Kutch for information also 
requested to give co-operation so that law and order is maintained 
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/ 

Qfffc~ oftheDeputy Conservator ufFores.ts, 
Kach;chh Eas:t forest ])J¥ision, 
Bhuj:-Kutch. Dt.$lfl2'l202:o 

To. 
~ Executiv~ Engineer{KL), 

.M/s D.eendayal ~ort Trcust, 

P:O..Be>x .. Nb.5:0=1 Adrt1i.n· Oftlce. BuikHng, 
"fagorRoad, Chm_dhidham, 
mst.Kutcla. 

Sk, 

Sub~·~ IL:m'hle National Gt:e:een Tdhunal Or.d:edn E.A. n·o.l1/2020 O.A. no. 
1 na:o:rs r.eg. 

(2): Letter "from yaur offke no~ LWtPL£33'6·1·-lV/84, Dt:Ol/T.2/2.02U. 

(3} LetterefRFO fihae:oaunc. MPVY1f.a:.No.f419-23, DL 08lr2/202C. 

With refuvence'to· a.bo.:ve cite.d subject and letter a1 Fef. no. (1),. a demand note has been 

.issu.ed t9 the DPT (D.e:endayaJ PoJJl Twst} on 1£/JJ/.2020 in \Vhi'Ch ·Removing of sotl bund"" (Jn 

.rmt.) was calculated f0r £'0:0:0 rmt f'Or 14B ha. 1area. It w.as also n:rentiitHled in thall~tter th-at the 

total length of the soil bund tG> be ·dti.stmcte-d is approximate .and- it may vary .after ground 

tr.uthing. In respQrTse to th_e demand note, your office. has deposited -an amount of 

Rs.2,42;.64,2~l'O/- for b:und .removaL and mar.~.grove plantation w.t~t. attea ander jurisdic1i0n 0f 

DPT. A·s per the Annexure B - Catcu:lati:on sheet of thar lt;tler rota:l length of the btmd >V<r~ 

cal<:.ulated as .4240 nnt to. be renr()ve.d which excl-udes the are.a ·ofJ,ungi of which .the ownership is 

in ~Hspute~ 

ev_~·/,·· ·, .n) 
, Please referthe letterofRF.OBhachau (ref.n.o.{3}atra~hed .. here.wJtb) tQ-your offiee ·which 

. ./~ . 

v states .tliat RFO Bhachau, Fores:er Hhacl1au arrd :enginces:S ofLand section .efD:PT have visjted 

the .ar.ea: tln 03/12/2020 and done the Rojknm aG:curdingly for :the area o.fwhieh tn-e bund has to 

be remove-d under· the ffilrtsd:icti:orr of DPT. \l'condrn;g, to this ground 1:£utn1mg dl:m.e w.ith your 

engineers-by R:FO B:hachau~ :tfC:ati he cuncJuded that the total len,gth.0-ftlte:hurrd to be r~moved is 

1:}0.9:8· liffil out o.f whidJ. arnmrnt has lilecn depmitcd by DPT for 4240 r.mt oflengtb (ref. n.o.(2);). 

T:h us,.-for the remaining &858. n:nt{EJ0.98' - 42AD) of so:H btmitthe ame.unt 'is yetto be deposited. 

fj . _fuvt cv~ 
TRUE COPY 
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2/21/25, 3:28 PM Welcome to Rediffrnail NG: lnbox 

D~.<pmy Cons~I'VM&r of Fflrcm. 
Kn~ll~nh f,a"S~ fur~.:~ t f)ivisian. 

llhuj~ Kut~h. 

Chh.'f Cr.mservatm llf f\m.;::;~s. Kad1chh Cir.;-. l·~ . t~h u_i 

and 1vtembcr!C <'n"'enl' r o-f the Comminc.e. 

9) 

-·-· 
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,. '. ANN,¥OIU- . R.-\4 
OFFICE OF COLLECTOR AND DISTRICT MAGISTRATE, KUTCH-BHUJ 
LRD-6 Office, Revenue Branch, District Seva Sadan, Mandvi Road, Bhuj­

Kutch , PIN-370001 
Email: collector -kut@gujarat. gov. i niT el. 02832-250020/Fax:02832-250430 

,, 
No. LRD/6/IndustryNashi/1464/2020 Date 12.01 .2021 

Very Important/Time Limit 

To 
D.I.L.R. 
Kutch-Bhuj 

Sub : Implementation of Hon'ble National Green Tribunal Order in 
E.A.No.12/2020 in Original Application No. 111/2018 
Kachchh Camel Breeders Association Versus Union of India & Others 

Ref : Letter No. A/JMN/T.9/996-98/2020-21 , dated 20.11.2020 of Dy. Forest 
Conservator, Kutch East Forest Department, Bhuj-Kutch 

A copy of the letter with reference to the Deputy Conservator of Forest, 
East Kutch Forest Division, Bhuj-Kutch on the above subject is enclosed 
herewith. According to the E. A. No. 12 to 2020 in Original Application No. 
11 1/2018 filed by the Kutch Camel Breeders Association before Hon'ble 
National Green Tribunal for action/implementation of the order dated 
16.09.2020, Director (Environment) and Member Secretary, GCZMA, 
Gandhinagar has issued a direction to OPT of take action under Sec. 5 of 
Environment (Protection) Act, 1986 and his office has also issued a demand 
note to OPT. As mentioned in Point No. 3 and 4 of letter dated 16.11 .2020 the 
land having boundary extent of 11 0 km belongs to OPT or government 
(government land owned by revenue department), in this regard dispute is 
continue. Hence, OPT has not deposited the amount of disputed land. In order 
to determine the ownership of this disputed land and for the proceeding of 
Mangrove, your office is required to carry out survey and demarcation, it is 
requested you to implement the order of the Green Tribunal within the 
stipulated time frame. 

Hence as per details stated in above referred letter it is requested to 
immediately take into hand necessary survey and demarcation process at cost 
of government under guidance of Dy. Forest Conservator, Kutch East Forest 
Department, Bhuj and Oeendayal Port Authority and this proceeding is to be 
done with reference to the order of Hon'ble National Green Tribunal Order, so 
requested to give top priority and personal attention. 

Encl. As above 
{;;Jvvt/w-

TRUE COFY 

Sd/- Illegible 
Pravina D. K. 

Collector, Kutch 
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Copy To (For information and necessary proceeding) 
1. Regional Officer, Bhachau-Kutch 
2. Chief Forest Conservator, Kutch Forest Circle, Behind District Industrial 

Centre, Bhuj-Kutch 
3. Dy. Forest Conservator, Kutch East Forest Department, Bhuj-Kutch 
4. Mamlatdar, Bhachau-Kutch 
5. Regional Officer, Kutch East, Gujarat Pollution Control Board, Room 

No. 215, 216, 217, Deendayal Port Administration Building, Sector 8-A, 
Gandhidham-Kutch 

6. Chief Engineer, Deendayal Port Trust, Adinirative Office Building, P .Box 
No. 50, Gandhidham-Kutch 

Copy Despatched . 
1. The Additional Principal Chief Conservator of Forest (Land), Aranya 

Bhavan, Sector 1 0-A, Gandhinagar-38201 0 
2. The Director (Environment) & Additional Secretary, Forest & 

Environment Department, Block No. 14, 8th Floor, Sachivayala, 
Gandhinagar-38201 0 

From, 
Office of the Collector 
District Magistrate 
Kutch-Bhuj-37000 1 

OIGS 
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"~~uu ... l-'~// _____ .-----

DEEN.DAYAL PORT TRUSar 
ISO 9001·2008 & 14001:2004 Certified 

email: se.kl.knt@gmail.com 
Mobile No. : +9.1 98252: 27038 

·Fax No . . :91 2836.2320:40-
Website: www. kandfaoort.gov. in 

~ 
s~~f':t..~IX!AbA 

No.,: LW{PL/3361- .V/d--10 
To, 
The Deputy Conservator.of Forests, 
Office ofthe Deputy Conservator afForests, · 
Kachchh East Forest Dlvision, 
Bhuj-Kachchh-370001 

Land Sectlori, (Estate Division), 
Room No. 14 & 15 
Administrative Office Building, 
Post:Box No. 5Dr 
Gandhidham CKutch}·370 201. 

DATED: C'l \ / 01/2021 
t/\ 

Sub:- Hon'ble-National Green Tribunal Order in E.A.oo·. 12/2020 in OA No. 111/2018 -
Submission of Details· about amount deposited ·by DPT to Forest Department r.eg_. 

Sir, 

Ref:- '1 OPT submission vide letter No. LWtPI:/3361-IV/84 dated 01/12/-'2020 
w.r;t. directions ·issued dated 05/11/2020 

2) Deputy·CQnservatorofForest, Kachchh East Forest Division, Bhuj~Kachchh letter no. 
B/JMN/T~9/34396-97/2020-21-dated 31/12/2020 

Please refer to the Rojkam dated 03.12.2020· wherein It is mentioned that due to tide .in Sea 
the verification of Sea· water could. be not d<om~,-for -which proper verification can be done during 
spring tide,only. . / 

Since, the. Survey work of land area which is . .under dispute. bet11veen OPT and Revenu~~ 
Department is yet not finalized. it is inappropriate to, state that the area of which bund Is to be 
removed,, is onder'the jurisdiction of OPT. 

It Is therefore requested to arrange a joint survey on a suitable date- so as· to confirm in 
whose jurlsdictiort the .disputed land falis. 

This-Is for your kind information & further course of action in the matter. 

Yours faithfully, 

~~\' 
Executive Engin~r (KL) 
DEendayal Port Tr.ust . l!J- . 

COpy for kind inforrnation also, to :- ~ . ~ ~ ·/ . 
1) S~ri:S.M. Sai~d1 IFS, _ _ . . . '411-~ 'rJt 'fti 

Dlrector{EnVtronment}·& Member Secretary, GCZMA, Govemment of Guja~ I _ 

2) 

Forest & Environment Departmen.t, Block No.14, 8th Floor, New Sachivalaya, 

Gandhihagar - 382 Of O. 
Chief'Conservator of Forests, Kathchh, 
Chief Conservator of Forests, Kutch Circle, 
8/H. DIC Office, near Mem~s school, 
Bhuj-Kutch (Pin 370 ·001') 
Email ID:ccfkachchh@gmail.com 

Member Convener of the ·committee 
constituted vide order no. 
ENY-10-2.020-NGT-4-T dt.9ll0/2020 

3) Copy to Chief Engineer. + -~.....) f.'- tr".-1'""" 
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II\"'N6tt~l.~ & .... \(, 
-

DE'EN:DAYAL PORT TRUST 

E-MAIL:- se.kl.kpt@gmail.com 
MOBILE NO. +·91 9.82·5.2 27038 
FAX: (0283'6') 2'32:04.0. 
WEBSITE: 
www;kandla:port.gov.Jn 

~ 

Land Section, ('Estate 
Divisio.·n), Room No. 14 & 
15, Administrative Office . 
Building, Post B·ox No. s·o, · 
Ga·ndhidham-Kutch. 

lf$-~~~e;Ti 

No:LW/PL/3361-V/ ~ ~ 
To, 
The D.LLR., 
DlLR Office 
Survey Bha.van, 
Mundr.a Roa<:JT 
Bhuj-Kachchh-37Gl01 

SAGARMALA 
~ !. • • . ~ '"· -:. : :. "; . 

Pin Code: 370 201. 

-~· 
~-.rc;~J!Jtfi 

Date:- .02.2021 
--=:;-

D? 

Ref:- Implementation of Hon''bl.e National Green Tribunal Order in c.A. 
No. 12/'2020 In OriginaiApplleation No .. 1'11/.2018 
Kachchb Camel .Breeders Association Versus Urrlon of India & . 

Others 
Ref:- JMN/6/Udhyog/Vashl/1464i2020 dated 12.01.2021 

Sir, 
It rs to inform that this office has received a· letter above referred dated 

12.01.2021 wherein Collector, Bhuj (Kutch) has directed to D.L.I..R, Bhuj, to 

comply tt;re NGT or.der dated 16 . .09.2.020 and to carry out immediate survey 

and d,emarcation of disputed land area between G.O.G &. Deendayal Port Trust 

i.e. 1 Jungi area, after discussion with Dy,Conservator oJ Fo·rest, Ku.tch(East) 

Forest Department and Deendayal Port Trust. 

You are· therefore requested to fix the date of stJrvey & demarcation of 

disputed land area b.etween Gov ernment of Guja.rat and DeendaY'al Part Trust 

i.e., Jungi area &· intimate the date to this office on top· priority. 

Your~ t'f}hfully., 
~,.1..~\ 

E){ecutive E'ng.ineet (KL) 
o·e·enday:a'l Port Trust ~ 

. 6 ~\ 
Copy for kind information also to :- (:) \ ?i\ 

· 1) Shri S.M.Saiynd,IES, b ·s t GCZMA Govemment of Gujarat, 
D. ( ·ronment) & Mem er ecre ury, - • . 1rector env~ . Bl k No -l 4 g'~o Floor, New Saclnvalaya. 
Forest & Envtro.nment Department, oc . • 

Gandhinagar- . . . 
2) Chief Conservator ofForcsts, Kachch~, 

ChiefCtmservaLor of Fortsts•, Kutch Circle, 
B/H. DlD Oftice, near Mom •s School, 
Bhuj-Kutdl( Pin.370. 001) 

J:) The Collector of Kutch, 
Jhila sev.uSadan.Bbuj(Kutch) 

4) Chief'Engineer,DPT, 
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. . •, ' . ; ·_ .:·~ - . . ' • : ·_..: :.. . .. ~-- . 

A~~~¥.4,.,.. ~ ~·'7'' .. ·· 
Dlscharge··of i:~tender-cum-e-auctlon for If allotment o,.06 nos! oU?fots .of ':; -. 
Various sizes between VIllage Bhachau and Jungl, for production o( Salt~·: . .. 
on 30 years; lease on 'As Is Where Is basis" " refund c>t e~.o, Se.ctirity · · :. ~ 
Deposit & Annual Lease Rental to the allottees of land of OPT li'J . 
COOlDJiance Wit» yariOY$ orders bassed RV theHOn'bl.e NGT 

25.1 The proposal was taken up for discussion and consideration . . 
. · .. · 

25.2 Chief Engineer (i/c) explained the proposal and stated that the Board approved : . 
the proposal to allot 06 Nos. of sa il land on 30 years' lease period on the highest 
rate received In e-auctlon, In terms of the annual lease rental , and as per the 
terms & conditions of tender to the successful bidders vide BR No. 144 dated 
06/01/2017 for salt production. However, due to complaints made by the Camel · 
Breeders' Association, the possession of the land could not be handed over and· 
the Lease Deed was also not executed. They also filed O.A No. 111 of 2018 before 
the National Green Tribunal, alleging DPT for yiolation of CRZ norms by way of 
destruction of mangroves and blockage of natural creeks, due to allotment of 
subject plots for purpose of Salt production. The Hon'ble NGT has directed 
enforcement of its order dated 11/09/2019 and has clearly held that the · 
destruction of mangroves was the act of miscreants, but since the miscreants could 
not be identified, the DPT being owner of the land, should take up the responsibility 
of restoration. Now, the above alt,ottees have requested to refund the EMD & 
Security Deposit, Lease rental already paid along with interest @ 18%. He further 
added that the legal opinion has also been sought in th is regard and hence, the 
proposal . 

25.3 Shri Arvind Chaudhary enqu ired whether interest portion has been considered 
under the proposal, to which the FA&CAO stated that EMD & Securi ty Deposit will 

not attract any interest and the question for interest arises only for Annua l lease 
rentals paid by them. Shri Arvind Chaudhary, however, suggested that FA&CAO 
may discuss the matter regarding payment of interest with the parties and sort 
out departmentally, so that any dispute may not arise at a later stage. 

25.4 After deliberations, the proposal was approved . 

Resolution 
21 

Resolved to approve the following by considering the Legal Opinion 
received from the Advocate, Supreme Court of India, M/s. Parekh & Co., 
New Delhi, vide e-mail dated 20/01/2021 and as mentioned by the NGT 
in its order dated 11/09/2019 to cancel all such leases witp immediate 
effect, which falls under CRZ category 1-A area:-

(i) to discharge/terminate the e-tender-cum-e-auction for allotment 
of 06 Nos. of plots of various sizes between village Bhachau and 
Jungi, for production of Salt, on 30 years lease on "as is where is 
basis". 

MINUTES OF THE BOARD MEETING DATED 23·04-2021 

/'/#1 t'l./" 
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(II) 

.. · -· ·';. 
. : ..... ~ . ... 

.. _:q .l .. 
·.' ·.· 

~ .. . ,• . . . ' ' . . . ·~ .. : 
. .... ' 

to refund the amount towards EMb, $~c::urlty Deposit & -Annc.ia( - · 
Lease Rental deposited by follo\)/lng allottees In resJ1~c·t of Jand 
allotment throtlgh e .. tendet"'Cltm-e .. auctlort of 06 Nos. of Plots :~ · 

' ,.·· ., 

~~-. ~~~,: -, ·~g' I .:,:::1 ·r· ~ ~.~~--:M.!""t~~~~~rYiiRf:i~~,l · 
.. - . - I ! ' j - ! .. ~-E~S~ ~E-~T __ i 

1 M/s. GujcHat 1 ! ~iOO . 10,1 1,]00/· · ~ 

Solar Salt i 
2 "f:.iis:-·sl1-ree·· --· 2 icioo· · 1 ·· 2o;34,soo/-·

1
! 4,13,19,910/· · Io6;69~955/- i 

Ram Sa lt I 1 I , 
Supply r • 

~

1
~ ~j:t·i ~~~~-e--r--·-3- --i ·· ·-soa··- ·--r--·-- ·io ;-i?joOJ:-11r--- 'i.46,45~9-2o/· r·-i-:2f22.960J-:·-i 

I I 

-4-·- -~~~5:
5

s~;~:e · · i 4 
1 

soo 1 10, t? ,Joo;- t 2,40,45,920/· : t ,20,22,95o;-

l l ! ' 
t-c:--"'1~.:...:_:.,:.......::..:_-+----l--1 o-o-o -1'---2-o,-34-, s-o-o;---+,--4-,44, 91,840/. I 2, 22,45, no;- 1 

I i ~ 
.• 10,-1-7 ,-30o-:O-/ .--+j-2,48, 45,9 20/· 0 4-,2-2-, 9-60-1< 

'---.......l__ _ _: _ __L ___ _____ _L _________ _ _ j _________ j ____________ . 

Jyoti Salt 

Industries 
5 M/s. Shree 5 

Jyoti Salt 
Industries 

6 M/s. Shree 6 
Jyot1 Sa lt 
Industries 

500 

26. Item for information of the Board 

(I). Details of various MOUs signed by OPT for various Projects as part of 
Maritime India Summit 2021 

26.I(i) The Board noted the position. 

26.II(ii) Chairman expla ined that the Hon 'ble Prime Minister of India has 
inaugurated the Maritime India Summit, MIS - 2021 on 02.03.2021 , 
which was one of the biggest virtua l summit and Exhibition from 2nd to 
4th March, 2021, witnessed by about 1.7 lakh speculators from more 

than 100 nations. The inaugural event enta iled speeches by Shri 
Mansukhbhai fv1andaviyaj i, Hon'ble Minister of Ports, Shipping & 
Waterways (I/c), Hon'ble Chief Minister of Gujarat, Shri Vijay Rupaniji 
and his Andhra Pradesh Counterpart, Shri Y.S. Jagmohan Reddy and 
other eminent personalities. He added that during MIS-2021, DPT has 
signed 43 MOUs amounting to Rs .81, 152.42 crores with various 

Investors/Stakeholders. The details of such investments have been 
submitted as Table Paper for information of the Board. 

MINUTES OF THE BOARD MEETING DATED 23-04-2021 
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E-MAIL!·· dotlandsection@lgmaii.~;.Q.m. 
MOBILE.NO. :· +919426968980 
FAXN.O. :- +91.283'6.232040 
WEBSITE :-'t'Yww.deendaya!port.gov.in 

. " 

-.· ... -:,-::-:~l;:.: ~ 

se_G,•<?•:!~.~·~~ 

N:o.: LW/P·l/336.1-V/ \ O \ 

To, 
Deputy Conservator of Forests, 
Office of Deputy Conservator of Forests, 
Kachchh East Forest.Division, 
Bhuj .Kachchh-370.001. 

lAND·SECTION, 
ESTATE DIVISION 
ROOM NO. 14 & 15 
A.O,BUILDING, 
POST BOX .NO. 50 
GANDHIDHAM CKUTCH) 
PIN CODE ; 37.0 201 

.DATED:/.' 05-2021 
o~ . 

SUB.: Complianc.e w_ork as perHon'ble N.GT m·der dated: 16/09/2,020 in O.A. 
No.ll1/Z:018. 

Ref.; 1. 
2. 
3. 
4. 

Sir, 

This officeJett~r No. LW/PL/3361-VI/84 dated'1.12.2021 
Copy ofRojkam held on 3.12.2020 
LetterofRF.O, Bhachau: dated: 27.01.2D.21 
Letter of KCB Association dated 10.02.2·021 

With reference to (1) above, as per the direction issued By the director 
(Environment) members Secretary, GCZMA dated 5 .. 1.1.20.20 & subsequent letter 
of Dy. C.onse.rvator & forest, Bhuj, DPT has already deposited amount of Rs. 

'2,42,64.200 for (I) Removing ofSoil Bund; 4240 Rmt(2J Rest<Yration of Mangrove 
Plantation; 350.76Ha (3 x116.9Z Ha) w.r.t. area underjurisdtctionofDPT. 

Subsequently, as per the request of Range Forest Officer, Bhachau, a joint 
visit was held by the officials of DPT & Forest department ,GoG on 3.12.2020 
wherein DPT officials had shown pint .area where the allotments were done. 
Accordingly, the officials ofForest Dept, GoG had identified suitable three location 
for mangrove restoration and removal of Bund ~,ol/her~ever requir.ed to ensure free 
~ow of tidal water and accordingly, Rojkam has been carried out vide ref (2) 
\hove. 

In this regards, the Range Forest Officer, Bhachau , vide ietter dated: 
7/01/2021., has stated that the. work of destruction of illegal earth bunds at 
hersapir creek area has been completed and also requested for joint inspection. 

' t ' 
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__.· 

Acco-rdingly, a joint visit was held by the officials of Fo.res.t de.pa.rtrnen.t: 
Bhachau and offie.iaJ of band section, D.PT on 9th Feb, 20Z1, in which it was 
observed that the existing earthen bunds, surrounding a single are:a 
(admeasuring; 8.0 Ha) adjacent to P1ot No. 3 (near Khersapir creek area) have be·en 
flattened & broadened only, however, as per ·the Rojkam (held on 3.12.202-o) 
identified three locatinns. Further, the activities of mangrove restoration as per 
the Rojkam are also yet to be. attended. 

In view ofab·ove, you are requested to kindly direct the· concerne.d authority 
to execute/ complete the above said activities at the earliest and submit the 
detailed report of the work done along with lo.cation drawings and photos in 
compHance to the dire.ctions ofHon'ble NGT order dated. 

This has the approval of ChiefEngin.eer. 

· Copyto: 

Yours faithfully, 

\.( 
'V 

Superinte d g Engineer (KL) 
DEEN_. DAYAL FORT TRUST 

tl.'ld\ 
\)' 

-~ 

1. Range F-orest Officer. Bhachau, Kutch.- For kind information and 
necessa;ry action. 

2. Sr. P.S. to Chairman.- For kind information of Chairman please. 
3. C.E. & HOD (Estate) - For kind informa1iion please. 

.. 
I 
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ANNw~uuff> R~Pnf~ 

Office of the Deputy Conservator of Fo.rests 
Kachchh East Forest Division, For.e.st Com-plex, 

'B/h District Industrial Centre, 
B.huj- Ka:chc·hb 370001. 

.Ernail: dcfkach-chheast@gmail .. com Ph: 02832-250227 
Fax: 02832-229630 

:: : PVY ;;;B/ i-,$·1-12022-23 

/ 
To, 

Dt . 2 /O'S/2022 

\./ Executive .Engineer (KL}, 
Deen-dayal Port Trust, 
Administrative Offiee Building, 

Post Box No.5'0, 
Gandhiclbam- Kutch. 

Sub.:- Hon'ble National Green Tribunal Order in E.A. no. 12/2020 in OA No. 
111/2018. 

Ref.:- (1) Directiol'ls issued by the Director (Environment} & Member Secretary, 
GCZMA Vide no. ENV-10-2'02'0-NGT-4-T dated 05/11/2020. 

{2} DPT submission vide letter- Nc. LW /PL/3361-lV/72 dated 16/11/2020 
wx.t. dil'ections issued dated 05/11/2020. 

(3) This Office letter No. B/JMN/T.:9/26463-64/2020-2l 
dated 12/1 J /2020. 

(4·) Letter frorn Your Office No. LW /PL/'3361-IV /84 dated 01/ 12/202'0.. 
(5) Range Forest Officer, Bhachau Range, Bhachauletter no. 

A(MangrovefFile no. 56A/ 168/2022-23 da.ted 26/07/2022. /I 
., 

Sir, 

Ki.ndl~r .refer to t..~e :a:bove cited ~eferences for- the subject mentioned· above .. 
ln this regards, it is to inform that, DP'l' has deposited an arr:tount of 

Rs.2,42,64,200 j- in the Bank Account No. 920010034396773 (Axis Bank) for bund 
removal and man@:OVC plantation w~r.t. area under jurisdiction of DPT that is Nani 
Chirai, Mcti Chirei and Kher:shapir Creek area. 

Accor-diag to that illegal bund destruction work and mangrove r-estoration work 
has b.een carr.ied out by Ra!¥$e Fore_st Officer, Bhachau Range in the said area. Afte.r that 
DPl' and Revenue Depar.t~¢'nt has carrie.d out exercise of land demarcation for .Jrurgi 
wea and found that it is al;o under jurisdiction of DPT. The area which is under dispute 
is located near Navlakhi P0r.t, Morbi district. For which separate matter is pending befo.t'e 
Hon'ble National Green Tribunal (.Original Application No. 89/2020 Jwz)} 

Now, to cany out mangrove re.sto1:ation work in r-emaining area of Jangi .and to 
remove illegal earth bund fro:m said area, amount (2500 mtt. X Rs.20:00/Rmt. = 

~ 
I 
\ 

I 
\, 
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Rs.SC>,OO,.ODO/-) for bund removal and mangrove restoration {32 Ha. X 3 times= 96 Ha. 
X Rs.4500D/Ha. = Rs.43_,20.,000/-) to be dep@site.cl in the amove me:atior-red Axis Bank 

account. 
Thus, it is requested to deposit total amount of Rs.93,20,000/- (Ninety three Lac 

Twenty Thousand Only) to carry out c0mpliance work as per H0n'ble National Green 
Tribunal order dated 16/09/20~0. The actual length of illegal earth bund may very as 
p.er site visit which will be carried out by Forest Department and Engineers Land 
Section, Deendayal Port Trust. 

Encl.: Demand Note. 

Yours faithfully, 

Deputy~servator~ 
Kachchh ~k; Forest Division, Bhuj. 

Copy for kind in;fonnation:- Chief Conservator of Forests, Kachchh Circle, Bhuj 
(Member- Convener of the committee constituted vide order no. ENV~l0-2020-N.GT-4-T 

dt.0.9/ I0/2020 .. ) 

:Copy to :- Range Fore st Officer, Bhachau Range, Bhachau f0r information and 

necessary action. 

~tVrl- -
TRUE COPY 
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ANN:~"ua,e.-le-20 -
DEENDAYAl PORT AUTHORITY 

E-MAIL:-
dotlandsectiOn'@gmail.com 

. MOBILEN0.+91 
9427251059 
FAX; (.02835) 232040. 
WEBSITE: 
www.deendayalport.gov.in 

--;:!'-;;:~~ 
:::5-~~~~.~-~~ 

LW /Pl/ 33~1-V / . q_. 
,~~ 

To, 
The Dy. Co.nservator of Forest, 
Office of the Deputy Conservator of Forest 
Kachcbh East Forest Divisi.on, Forest Complex, 
B/h District Industrial Centre, 
Bhuj- Kachchh 370001. 

land Section, (Estate 
Division), Room No . 
14&.1S,Administrative 
Office Building, Post Rox 
No. 50, Gandhidham­
Kutch.Pin Code:·370 201. 

,?,"-:·;-:.-·:·-:-- -.. • . \ .. ~ . ... , -.. . 

Dated; 29-0.9-2022. 

Sub: Hon'bl.e Natio:nal Green Tribunal 01·de.r in f.A. no. 
12120:20 in OA No. lll../2018. 

Ref.: Dy.CF letter no. No: PVY/6/B/457-59/2022-23 Dt. 02/08/2.022. 

Sir, 
This is .in reference to above r.nentiot.led letter no. PVY/6/67457-

59/2022~23 Dated 2/8/2022 vide which Dy.CF ,Kachchh (East) has 
requested Deendayal Part A~:~thority to carry out mangrove restoratton work 
in remaining area of Jang.i and to remove ille.gal earth bund from sa.fd area 
and also requested DPA to deposit an amoont of Rs. 93.,.20rOOO .. QO in the 
Axis Bank Accour.rt of Forest Department (2500 rmt. X Rs.2000/Rmt. = 
Rs.SO,.O:O,OOOf- - for bund removal and mangrove restoratron 3.2 Ha. X 3 
times. = 96 Ha. X Rs.4S0.0{r/Ha. = Rs..43,20,000/-}, in order to carry out 
campliarice work as per Hon'bfe National Green Tribuna! order dated 
1.6/09/2020 .. 

In this regard, it is relevant to mention here that, as per the dj rections 
issued by .the Director (Environment) & -Mem-ber Secretary, GCZMA dated 
5.11.2020 & subsequent Jetter of Dy. Conservator & Forest, Bhwj, DPA had 
already deposited amot:mt of Rs.ZA2r64,200 for (l) Re:m.oving of Soil Bund; 
4240 rmt. (2) resto-ration of Mangrove Plantation 350.76 Ha (3 x 116..92 Ha) 
area, w.r. t . area under jurisdiction of DPA. For re·ady refere11ce, kindly refer 
DPA communJcations vide no. LW/PL/3361-IV /84 dated :i/12/ 2020 
addressed to the Dy.CF, Kachch:h East Division, Bhuj (Copy endose d l. 
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In the said letter dated l/12/Z0-20, it was cate:goricaJJy informed thatr 
for particular parcel of land/area (Jungi area}, after demarcation of land & 
ownership o.f land thereof (OPT or Revenue o·epartment)1 further steps 
would be taken a:ccording1y for restoration of man-groves & removal of bund . 

Therefore, w.-r.t. area. mentioned in D:y .CF letter· dated 2/8/2022 (Jungi 
area)" it is relevant to mention here ttra1:, the issue of survey and 
demarcation of the boundaries. of O:PP, land aAd State Government land is 
stUI under process an:d pending before the DlLR, BhlJj. 

In view of the above,, it is submitted that, w.r.t. ar-e.a under jurisdi.ction 
of Deendayal Part Authority, an amount of Rs. 2,.42,64,200/- had already 
been deposited by DPA to the Forest Department, for bund removai and 
mangrove plantati.on activities and hence, complied with tl:te Hon'ble N'GT 
orde.r d'ated 1.6/f!J/2020.. 

This has approval of the Chairman., Deendayal Port Authority. 

/'f!,'.v~ ' -j 

TRUE COPY 

Yours fatthfully, 
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DEENOAYAL PORT AUTHORITY 
(Ministry of Ports, Shipping.& Waterways, Govt. ofirrdia) 

E-MAIL:-
dptlandsectfon@g:mail,com 
M.OB!LENO. +9.1. 

: 9427251059 
FAX: (02836) 
232040. 
WEBSITE! 
www~deen-dayalport._gov;l 
n 

M'o:.. t'W!f9$./lS2li15J/JJ;tf\ 

The 5-up.erintendi:mt -p.f Police, 

East-Ka,chchh1 Office of the S..P ,, 

Ga nd.h'.idham--Kachchh 

Land Section, EEstate 
Oivfsion),.Room No. 14 
15&.16,.,Administrative 
Q'ffic;:e Building,. Post 
Box No. 501 
Gandhidham-Kutch. 
Pin Code: 370 201. 

Sub:: Un-authorized Occupation of Satt Land/Plots & 
Encroachment of vaca:nt & un-allotteGi land, including 
Vh:rlation of En-vir:onmer~tal/ CRZ Norms, at Kan.dla aAd 
from V!Hag.es Veera to Ti.:H'la-, v:iUages Kharlroh·ar to 
Vondh1 Bha.chau and . upto Village Jan~i; under 
Jurisdiction of Deendayal Port Authority. 

Resp-ected Sir; 

It is· to. inform that vast land and p.lols of S:a[t land In a stretch of 
115:.-00 kms. length is_ under the jurisdiction of DeendC!yal Port Authority 
(formerly Kan.dla Port T~ust), situated from V:illag_e ViHage Veera to T-una, 
at Kandla and from ViJiag,e Kha.rlrohar I Mithiro:har to Chmdva f Pad-ana 1 
Vars_ana to Moti Chi-ral/ Ch.opadva to Bhachau to Vondh-Sa:makhi.yali a·nd 
u.pto vU!ag.e Amba!Jy-ara-Vandla-Jangi. The Possession of this vacant DPA 
lan-d alild · · 

S-alt l-and plots taken back by Deend.ayal Port Authority (erstwhile 
D'eendayal Port Trust) are being maintained & monitored by -the Officials 
aAd Ma-ngrove Chowkidars of this offr.ce. These plots/ar-eas include vacant 
am;J ba:rrenj-un-aU:otted· l~nds pf D-eendayal Port Authority (DPA) whicb 
Includes number -of s.mall rivers, creeks and srnaH streams too located 
alongside the Inter-tidal lan.d/a:rea. Also, apart from wild bushes/jungle 
ther-e is hug:e and dense mangrove plantation in the surrounding lan.d/area 
of DPA. 

0-rJ:A· --2 
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- In this regard,.1t Is brought o.ut that som:e ofthe internal area/land 
of DPA is even Inaccessible by vehicles and l:ookimg to-the fact that some 
o.f these locatlon(s) are sJtuated far away in the lnterio.r i.e .. about 5.0.00 
to 80.0.0 kms fro-m our officer. lt Is difficult to keep a strict vigil on our 
Assets and pr-otect the Port.pmperty·1 round the clo-ck,. In this· connection, 
it is p.ertin:ent to mention here that. the po:sses·sJon of salt land plot 
including vacant lands du-ly located at Kandla and n~ar the vicinity of 
villages Veera- sangad- Rampar- Ch;~mdrapa.r upto Viflage Vandi-Tuna 
l:.lnder Taluka Al}jar and fi:om Villages Kharir,ohar -:- Padana -Varsana - -
Chi-rai - Chopadva upto Bhachau and from vl!lag.es Vondh - Amba!iyara­
Vandla upto Jangl ar.:e being ma·intalned and monitore.d by D.PA tifl to:day. 
All these obstructions and the threat of. 'antisocial elements, leads to 
overall hindrance in the job of regorar and smooth patroHing and 
safeguarding the land. 

--

During the Inspection of DPA land/P-lots In Bhachau area and on 
9.1.1..2022, lD/11/2022 and 11/11/2022 by the ~offidats/staff o.f land 
section, DPA; it was observed that some miscreants of n·earby area had 

.deployed their Macbinery '& Equipment inducting Hlta·chi's, Tra.cto·rs .etc. on 
the DPA Land/Pl'ots for an attempt of encro:achment &.seizure of DPA Land. 
These persons had started the work at site ·and are fn the pro.cess of 
unauthorizedly:occupylng the vacant/un-aHotted D'Pf.\ ·land lo:cated on west. 
side of Betiya Peer/GI;)lflamshah Peer Darg9h, n'ear Bhachau. Presently, 
the unauthorized wor!kha's been stopped at tl:le site'" situate_d near Darg_ah, 
at -Bhachau, by DPA offici-als, on 1.1/11/2:022. wltb great pursuance and 
risk. The photographs depicting the 'factual conditions of area are 
er:~closed. · 

Moreover, the miscreants tm\re carried out sim'Har actl-v.lfies and · 
movement n-ear vlllag_es Vo.liTdh,. Ambatryara and Vandla wher:e the work of 
Salt man~:~f:acturillg is ir:~ progress. It was also notked that the miscreants 
had also emtered In the DPA area of 919 acres salt !'and~ allotted pr-eviously 
to ex-less_e:e M/s Kanoria Cf.lemic.als & Industries Ltd., near village Jungi~. 
for Ute Illegal motive of re-developing some porti6nsnfthe plot am;i usi-ng 

·-~· th~ captured land for the· purpose of sart manuFacturing. 

Also, it Is noticed that the miscreants have attempted to obstruct 
the flow of natural cr~eks such as Hadkiya creek and Ghetiya creek, its 
subsidiary streams and tried to destroy the mangrove plaAtation in the 
~urrounding area, thus vil'dlating Environment Norms and CRZ regulations. 

. . . . . 

It is discreetly enquired th'at these un-authorized activities and 
mega! mov:ement are collectively found in progress 011 D:PA Land, in an 
are,a of abo.ut ~5"'00 acr.esr since last fortnight .even at odd hours and are 
carried out by the lncaL miscreants artd hoolig_ans of nea-rby vi!:Jciges und:er 
Bhachau Taluka area for the purpose ·of re-devel.op.ing salt land/plot. 
Moreover, during the cours:e of insp·e·q:ton, it is found that presently 
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:;.. .. construction of approach roads and f!lrmation of Eartben Bunds is being 
.... carried out by the ,rniscreants in and around thasalt land area. 

. It is a matter of concern that the miscreants & local hooligans· 1 
henchmen, as well as Lesse·e's of Salt La:nds/Plots under Revenue 
Department, State Govt. Bhuj, who have encroached upon DPA Land are 
blockin-g the Roads/approaches and not allowing entry to the officials of 
D.eendayal Po.rt Authority~ Pur.tme'r, they ar:e misbehaving, using 
unparllamentry .fcrng.uag.e and threatening to harm oar Officers, Junlor 
Engln,eers and Mangrov.e -Chowkidars and challenging with dire 
consequences. They· have even tried to manhandle our DPA ·officials on 
many occasi.ons. · 

· It is pertinent to · mention here that ·in the Pre-Cov.id perio.d during 
2·018-20, as· weH as during the Co.vid Pandemic, such sTmHar Incidents of 
un-authorized occupation .of -DPA Lands occurred and t!:re same were 
reported by this office wherein complaints were lo:dged i:n the respective 

---· Police Stations. A co.py of the representation dated 07/~1/2022 r:nade by 
tbe Kach.chh .Camet Breeders' Asso·c!atlon, Bhuj is enclosed, regarding 
closure of creeks and destruction of Mangroves. in and nearby Bha:chau 
area. 

In th·e context of the subject matter, our Ministry of Ports., Shipping 
and Waterways,. Gom:. of India, New Deihl.:, too is strictly monitoring the 
issues of Encroachment on DPA laRd. As sach, the administration of DPA 
h~s taken a very serious mote and expressed dis-pleasure on this new 
Incidence of violation of Environmel'ltaf norms, including fresh 
encroachment on the plot/LaAd of DPA, situated from Bha:cl:1au to Vondh 
upto:Jungi area. It lsapprehended that continuation of these activities and 
movement is giving l-everage to f-rlvo1ousjnegative· publicity in the public 
a·mct as welf as in the soda! media. It may also result in Co:art case and 
litigation. 

AccordingJy, it would b:e highly appreciated if this issue is 
Investigated and needful actfo11 is initiated against·the Trespassers' in the 
matter, as per the Rules/Section/Clauses -of IPC, on top priority. The · 
documents, drawing(s) and otn·er details ·of the DPA Laf:!.d" in:cluding land 
a:cquired N_otlf,lcatlon in respect of Ownershl!'> a ad Possessi.on of DPA Land 
are readily avaUahle for kind referEmce, recorq and taking ·further 
necessary -crction io the issue.. . · 

It is a matter of great regret to po·int .out that such .. rep·eated 
instances of unauthorized o.ccupation & .attempt of encroachmef'lt on 
vacant/an .aHotted DPA land, Including violation of Environmental Norms 
are detrimental to the reputation and ima.g:e o.f our esteemed Organ~zation. 

Therefore, a joint inspection of the ·area/land Is required to be 
con.du.cted by the concerned authorities. An early action will be highly 

_/ 
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.?-- solicited in this. sensitive matter:, to salvag_e-ttre DPA.prestige an'd elimlr:tate 
~ re-occarrence of strch incident. This wlll ensure p·reservation of Mangrove 

plantatl.on and eradi·cate the violation of Environmental N:o:rrns and CS,Z 
regulations. · . 

· This issues with the consent/approval of compet~nt authority . . 

(Enclosed: a·s above) 

fr:t:ft 3tt~fd9ii('Gf~~.) 
Ex:ecutiv.e En·gin·e.er {E roacbl~dj:r 

o:eendayal Po~<ff:t~mi~~a.ciliu,t<A 
Executhle EngJne:er (TD) 

Copy to: EN'CROACHMENT CELL 
Deenctayal Port Tmtf,- · 

1. Th·e Collector.& Distrtct Magistrate, Bhuj (Kachchh) ·' · 

2 The Dy. Co.Uector & S.D .. M .. (Pranth Adhikari), Bhacha.u/Anjar. 

3 The Mamlatd:ar & ExecufLv.e Ma.gistrate, Bhachatr/Anjar/G'dh-am. 

4 Superintendent of Land Records, Bhuj I D .. I.L.~., Bhuj 

Copy to: 

1. The Dy. Supdt. of Police (East)., Kachchh­

Bhachau/Gandhidham/Anj~r. 

2. The Police Inspecto~, Police Sta.tion1 Bhactla!J, 

3· .. The .Police Sub Inspectorr Police .Station, Samakhiyall. 
. . ' 

4. The P_ollce Inspecto·r,'B1 Di:v:islon Police Station/ Gandhidham 

· 5 . The Police Inspe·ctor1 Pollce Station1 Anjar 

6. The Police Insp.ecto.r, Marine Kandla Police Station, New Kandla. 

Copy to: 

1.. Regional Officer, G.P •. C.B. (East); G.andhidham 

2. Regional Officer & Member Secretaryr District Lev.el & CRZ 

Committee, G.P.CB (West), Bhuj- Kach:chh.. 
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? 3 . The Cblef Conserv:ator of Forest., Bhuj..,·Kachchh Circle. 

4. Dy. Conservator of Forest., East D1vjsion, Bhuj. 

5. -Asst. Director of Fisheries, B-huj. 

Copy to: 

1. O.S~ D~ to CMairman - for kind Information of Chairman, .DPA pt 

2·. P.S. to Dy.Ciaa:irmam-for kind Information of Dy.Chalrman, D'PA pl. 

3. ChiefEmglneer - for kin·d informati.on and necessary acti-o-n please. 
.. . 

4. Superintending En:gl~eer .(Kand!a Land}, Land Section, 

5. SuperlntendiAg Engineer & E.M.C .(I/c), O:PA. 

Jlc;ra,lt-ra ·"C.:Rcrar am~ 
Executive Engineer (TO~ 
ENCRO'AG-HMENT C.ELL 
iJeendayal' Port·Trud 

-"><-

/" vv' f},./v ~-
't'' J' 

TRUE_CO-PY 
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'--" The Dtstrl:ct S.u;p.errntendent of Pof.ice, 
Office of the-S.P .,, East-Kachchh, : 

) 

Gandhidha;m-Kachdth 

Suh: unaut!:rorized Occupatron and Encroachment of D:PA Salt 
Land/Plots & Vacant Land i:lilcluding carrying out Hleg.aJ 
activities/ movem·.ents b;y· miscreants~ · Viola,tion of 
Env-irom:r;rental/CRZ Norms., near .D:argah at Shacba:u;. unde:r 
j:urisdlctlon of oe·en dayai Pott. Autharltv. 

Cl Sir~ 

Krnd refere·nce is invited to o.ffice letter no. LWrPL/3296/289 date:d 
1:8/1.1/2022 (:copy errclosed'}. The _possession of vacant land and Salt land/ 
plots und.er ownership of D·eerrdaye4 P.o:rt Autho·rJty (~rs:twhile Deenflayal 
Port Trust) are b·e'lng m-aJntatried & mo.Qitored by the OffidaJs and 
Mangr.ov:e Chow.kldars o.f tfu.fs office. Ttre.se. p:lotstareas and vacant lands of 
Deendayal Part Aatl:lority {:DPA) lRdude nurmher o.f creeks _ and smal-l 
streams located a.loags:lde th·e lnter-tl.daJ land. Also,tnere is huge and 
dense mangrove plantation in the surrounding lanc::l/a:re:a of DP.A. 

Du-rtng th:e fnspectior:t of DPA land/Plots A:ear viJia.g,e Vorrdh and in 
Bhacha:u area on 1.1..02..2023 and 15.0.2~.2fJ23 byth:e offidais/staff of Land 
section 1 O:PI:'o-i lt w-a~.s abs:erve·d . tlilat samte miscreants .o:f nearby ar.Ha h·ad 
dep:loye·d their Macl:ri.m:ery[s & Equ+p.ment!s inducting Hl.ta;clnYs, Tr.i.i.ctors:, 
etc. i-n an .attempt of enctoacb:ment & selz.ure of DPA Land and are in tbe 
process of unauth:o.ri.zedly occu.pyJng trre vacant DPA la:nd at 3 dlff.e.rent 
locations sltuated on East, Snuth W-est and North West dlrecti.on of Betiy.a 
Pee:rlGhulamshoh Peer Darg:ah, nea:r Btratbau. 

.. ...... "'4 
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In this regard, It rs broug;fut outttrat se;me of the l:mternal a;rea{f:c;tnd 
of DPA is e.v.en la:accessfble by veh:Icles and Jonkfrrg to the fap: that some · 
of these lncatton{s) are :sltuated far away in the lnteri:or t..e. about 5:0.0'0 
to 6D.OO kms from our officer it iS cltfficolt to ·ke·ep a .strict vigJI on our 
Assets and protect the Port propBrty1 round the dock, In this connectlo.n, 
It is pertinent to .rnemtlon llere tbat the p:ossession 'Of salt land/plot 
including vacant lands duty lo~ated near the 'llicinjty ofv.llla,ges Chopady.a 
upto ·.shachau··Vo:rrdh-Ambaliya:ra ... VaB·tHa and JtmgJ are batng. maintained 

. and mnnltored by-DPA tiJ1 today. However; a:JI these obstru:cti:ons .and tbe . 
threat of antisocial el·ements, leads to overall hindraFtce ln th:e Job of 
regular patronlng .amd safeguarding the land. 

rn the ahov:e· context, it is noticed that the miscreants· ttave again 
attempted to obstruct th-e ffiow .of natural creeks stJch a:s'Hacf:kiya creek & 
Ghetiya creek1 dosed its subsidl a:ry streams ar:rd have destroyed the 
m~lantatton ·In the swrrownd.ing area1 thtJS: violating Environmental 
Norm~s and CRZ regulations. 

It :is pertfneiJt to mention here th.at. in the Pre-Covlct p>eri-qd the 
Kachchh Cam:el Breeders' Associa.tion1 Bh.uj/Bt racha.u. had lodg.e.d a 
complaint in the Ho:n''bfe Natlorral Green Tribunal, Mew Delhi/ P-u.ne 
reg.ardin.g closure of creeks and destruction of Mar:rgroves fn .similar land 
matter of D.eend:ayaJ Port AtJtlrro:rity located .at Bf.:ra.ch'au -Vondh area .. 

These un-authorfzed acthtlti:es and i:U~gal niov:em.ent of rrracb:In.ery-1 
labour, etc. -have. restarteu a Rd found 'I i1 progress o.m O:PA Land, ip an area 
.ofa:bout 2ono· acresrslnce :last 3 we·eks1 even at odd hours a:md are carri:ed 
out by tt:re tocaJ m-iscreants and hooflgarns qf ne.arby vlll ag.es under 
Hhach-au TaJuka are_a for the pt::rpos.e o.f re-d,evelo~tn_g saJt tarrd/plo.t. 
M.oreover1 . during. the course .. of insp.ecti.an., it is founq that p:r.:e'sent ty 
fo:rmatlo.n ofEarth:en. aunds;, sto_ppi.ng· ofn:atur.al f.J'ow ofcreeks, tidal water 
an:d destruction of Ma:R.groves is being carried out hy the miscreants, In 
and around the va:cant land area, which is located ab.ol:lt 2S kms in tl1e 
i-rtterJors from Nationa.l Highway Nn. 141, (.Bha:ch.~l:1 Hlghway}. 

. Presently, the unauthorized work has beel1 stopped at the site, 
situated near Dargab :at Bhacllau wtth g.reatpursua:m:ce and risk. However, 
the activftles/r:novernemts are be'ing restarted . every now and tllen. All 
these obstructions and the· threat of antis.odal eLements, 1eads to ·Overatl 
hindrance in the j.ob of reg.ular patroll-Ing and safegt~ardi:ng the v.itai Port. 
l:an.d. · ·· 

The administrat lo.n of. DPA _ has t.a:ken a very serious note and 
expressed dis-pteasJJr-e o.n this new i-ncidence ofv iola-tion of Envlr:onrnentar 
norms, JneLud:ing fresh -encroachment on t he ptot/land of D.PA., situated at 
Bha.cha:u, which may a:ts;o result.in· Cor:rrt. case in the H.on'ble N:GT . ..It is 

/- lv· -
TRd~t'CQpv 
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appr,elaended that contrnuation of th:ese activities and movem-ent rs gi~_lng 
leverage to friMoJoi1Strre:g·ative pubHcity ln the p.ubJi.c and as weH as in the 
so.cial med:ia. 

Accordfn~gly~, lt- w.o.ufd b~ htg:hly apprecfa:ted if th-i-s lss.ue 1s 
Investigated a:nd needful acti.on i? ·init[a:ted ag:alast tf:le TrespasS'e-rs·' in the 

-matter1 as per· tl'<le ra1esjsectlon/Ctal.JSes ·of IPC, on top priority. 

· The do:cumertts1 dra.wtng{s) and other d'etaHs of the DPA La~d 
including Jand.acq:u.Ired Notification in respect of Own·e:rship:and Possession . 
of D.PA Lam.d are. readily avaH'al1le with this office. Tire photographs o.f 
Encroach·m:ent on DPA Vrac::a.n.t Ia ad:, taken at -site are encfosed ple:a·se for 
any reference, reco.r.d and taking fiurtM-er necessary _action -in th.e m:atter. 

An early .actto:n wJ!:I be h-ighly sotfci:te_d .in this sensitive isstm., to 
salvage the DPA prestig:e and eltminate re-occurrence o( such incident. 
This wiJI ensure p.r-ese~rvratton of M.pngr.oMe plantatron and ·eradi-cate the 
vlolation ·of· Environmental No.rms and ·CRZ re.g:utations. 

This Issues witb tbe consent[ap;prnva1 of compete:nt authority. 

Enclosed; 

1. This offilce letter dated 1:8/11/2022 

/ 
/ 

2. Photogr:aphs :of repairing Earthen Bunds-, closing of cuts .in · . 
Earthen B.ttnds, csttimg. and removirrg. of M:angrove Plantatlon..-3-fr- f.~ 

Yours faithfully, 

. .c;t. - ~- .· .. ·:.f''!Py> 
S.uperi'ntemHRg E · · , e~(Kan.dla Land) 

D:een.d.ayal Port Authority. 
Superin.tendio~:fngineer(:KanC!la landJ. 

9e~~day.atPottAuthority -
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Copy to: 

l..Th.e. Collector & District Ma§lstratB, Bhuj {Kachch:b), . 
. 2.The Dy. Collector & S.D.M,. (Pranth Adblkari)., Bt-rach:au. 
3 rThe M:amla:td:ar & Executive Magistrate, fihactrau. 
4. Tbe Dy. Supdt. Of Pollee (East}, Bb.achau. · 
S.The Police 1nspector1 Po:lice Statl.o:n-, Hhachaa. 

Copy to: 

1.Regtonal Offtcer, G .• P .C.B. (East}, Galldhidbam. 
2.R~g:inn:al Ciffl.cer & Member .Secretary, D·istric:t Le~ei . & CRZ 

Co'mmrttee, G;.P.CB (West), BhuJ-Kadtchh. 
3 .. The Chtef Conservator of Forest, ·srruj, Kacb:cf:rh Ci:rcl.e. 

v4<f).y. Conservator of Forest, East Divl-sinn, B:'!xuj. 
s. Tne · Fismertes o·eptt"" BhtJj. 
6. Rang.e F.orest Offi:cer, Bha-ch·au. 

Copy to~ 

L.D-SD to Ch-a.irman -- For kind ·i14f.o:rmati:on. of Ctlairman., DPA. 
2.PS to Dy. Chairman -for kt.nd information ofth:e Dy. Chairman1 

DPA. 
3 • .Chief En-g1neer - fo:r kind information. 
4.-Executive Engrmeer (Encroachment Cell}, DPA. 

. \ l}::tr0 
C:U:~ 

S:up.er1nterrdin.g. . §er (Kar:rcHa Land) 
D.eer.Jda¥aJ Port Authority. 

Superintenaing·'Englneer:Q{anal.a.lan:t) 
/ Deen.dayal PQ,r:t.Authari~y 

', 
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OFFICE OF CIRCLE FOREST OFFICER 
Bhachau Normal Range 

Monogram 

Opp. Custom Check Post, Near Blind School, Bhachau-Kutch 

No. AIMNF/F .No.56A/544-45/Year2022-23 Bhachau-Kutch Dt. 11.0.3.2023 

To 
Dy. Forest Conservator, 
f<utch East Forest Department, 
Bhuj-Kutch 

Sub : Regarding compliance work of order dt. 16.09.2020 in E.A.12/20220 in 
Original Application 111/2018 of Hon. National Green Tribunal 

Ref : (1) Our Letter No. A/MNF/F.N.o.56A/349/2022-23, .dt. 30.11.2022 
(2) O~r Letter No. A/MNF/F.No.56A/33-/2022-23, dt. 30.04.2022 
(3) Our Letter No. A/MNF/F.No.56A/413-16/2021-22, dt.25.03.2022 
(4}0ur Letter No. A/MNF/F.No.56A/262/2021-22, dt.10.12.2021 

Sincerely the statement regarding the abo_ve subject is that, on dated 
16.03.2022 in the afternoon during the inspection of Ghulamshapir-Moti Chiral 
by the District Forest Officer Bhachau and The Forester Bhachau at creek 
area near Bhachau as per the order of Hon'ble NGT, it was noticed that illegal 
soil embankments have b·een made by anti-social elements in the Mangrove 
plantation area, it was reported to Chief Engineer Land Section Deendayal 
Port Authority and you .by Ref. Letter 2. The earthen embankment was .broken 
to allow free flow of water from the marine· creek area and the photos of the 
creek water reaching the plantation area were sent through whatsapp on 
09.04 .. 2022 and 25.04.2022. After that during September, 2022 the casualty 
replacement was done in the said area, sent throu!;Jh whatsapp on 
03.09.2022. The detailed action technology report of which has been cited by 
Ref 1 here. But the said area is not a reserve forest or sanctuary under its 
jurisdiction and is l-and owned by Deendayal Port Authority. The approximate 
distance from the range office here is 25 to 30 ·km, regular rotation is ·not 
possible by the limited organization/staff allocate-d for the management of the 
reserve forest. Still we are going to said ·area ah::mgwith patrolling of Bhachau 
jungle area from time to time and you are sent GPS co-ordinate photo through 
whatsapp. Again, today on dt. 13.03.2023 during patrolling of the said area, it 
was noticed that illegal earth embankments were made by anti-social 
elements in the north-west direction of Gulamshapir area. At present small 
mangrove plants are alive in this area but the sea tide water is not found on 
the ground and the land is dry. As per place I condition observation about 150, 
to 200 hectares of mangrove land is adversely affected due to illegal 
embankment. Therefore, to save the mangrove plantation, it is necessary to 
break the embankment with immediate effect. Therefore, it is requested for 
writing at your level to competent authority about the violation of Deendayal 
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Port Authority and Coastal Regu·lation Zone rules. For safety of highly 
sens.itive Chair-Residential Committee in said area as per the directions of the 
eminent . NGT as per District Integration Committee formed in past, a 
committee· or task force be formed having representative of Deendayal Port 
Authority, Reven.eu Department, Gujarat Pollution Control Board, Gujarat eco­
technological Gommis-si·on, GCZMA also Forest Department to carry out a 
specific survey of Mangro-Ve extermination at this area and prepare an action 
plan. Kindly request to present at appropriate level. 

Sd/- Illegible 
B. J. Jhala 

Range Forest Officer 
Bhachau 

Copy To Chfe.f Engi.neer, Land Section, .Deendayal Port Authority, 
Gandhidham for information 

Encl : Photograph Copy 18 

Sd/- Illegible 
B. J. Jhala 

Range Forest Officer 
Bhachau 
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DEENDAYAL PORT AUTHORITY 

E-MAIL:­
dptlandsection@gmail.com 
MO:BJ.:LEN0.+91 
94272.5:10'59 
F~ ~62836) 23204'0. 
WEBSITE: 
www.deencblyalport.gov.in 

~ 
:s~~8~.P--:~ 

No .. LW/~L/336:l:·V/5:,.A;g 

To, 
Pl:lblic Relation Officer (PRO~ 
Office .of the: Collector and Dlstlict Magistrate, Kutch, 
Jila Seva .Sadan,. Mand~ Road, 
Bhuj-Kutch. 

Land Section, (·Esta:te 
Division), Room No .. 15 & 
16~ A'dministrative OUice 
Building~ Post Box No~ 
50, Gandhidham-Kutch. 
Pin Code: 37.02(}1 

Datsd! 26-06..;2023 

-<::t 

Sub::-...rR:eport/Artide published in the uaily Gujarati 
newspaper Gujarat Sa:machc:rr re.ceiverl th:-o~gh the 
C.M. dashboard portaf -Reg. Furnishing of Compliance 
&.. Action taken repo·rt. 

Ref: (i)Letter N'El.JAN-3lCM.,D:ESHBOAR:D/NEWS A. NA/N-EWS 
ID .0:0:110659 /05/'2023 DATED 26 • .05 .... 2023. 
(ii}le.tter.NO·.A/MANGROOVE/F.N0..5:6A/1D6 .• 08/SAN-E.2 
0.2'3-24 BHACAHAU DATED 31..,QS.2023 

With- reference to above subject, the D.eendayal Port Auth:ority 
would like to -emplaasrze once agaJn on tbe fact that DPA has never been 
engag:ed in amy a:ctivity whicl:l disrupts ttre ecologically SEnsiti:ve areas .• In 
fact7 as a resp.onstb:le Gove'mment body., afl efforts are tak-en at DPA for 
strict comp:liarnces of the all th·e statutory rul-esr regulations and laws. 

In this regard.,. it ls relevant to mention here that, as per the 
directions issued by the. D.trector (Eli:v~roament) &_ member Secr-etary, 
GCZMA dated 0:5-11-20.2{) in pursuamt to Ord:er in EA No~ 12/2020 in QA 
Nb. 111/2.018 passed by the Hon'ble· Natio.rml Green Tribunal and 

. subsequent letter of Dy. Conservator & Forest, B.huj., D'PA bad a:Lready 
deposited amount of Rs. 2,42,64,200/- f,or (1) rerho'a:ing of S1;Yil 
Bund-;4240 rmt. (2) restoration of Mangrove Plantation 35.0.76 Ha (3 x 
116.92 Ha) area, w.r.t. area under jurisdiction of DPA. -Howeve-r, this 
otfi:c.e mas not recefv.ed the -detailed report of the work done .al.on.g w-ith 
to.cation drawings a-ad photos rn compHance to the direct:ior.ls of Hon'ble 
NGT frnm the Conseroator & Forest, Bht1j till date. 
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It is submitted that KandJq Port water front rand from village Jungi to 
Village \leer-a extends ir:r l.engtl'i of about 110 kms. It may he noted that in 
this particular re.gion, a: peripheral boundary l'engtb of ahout 110 kms is 
dtspute:d as to· which parcel o:f land befongs to tbe DPA or the GoNt. of 
Gajatat (revenue laRd). As such, till date, there hawe been mo dearlv 
demarcated boundaries of larras b:elonging to the DPA and those belonglng to 
the State Government. _As a result, there exist many cases wherein State 
Government ha·s allotted lands to the salt manufactures, whi:ch even extends 
to the lands b-elonging to tbe DPA. Further, due to lack of demarcation, tbere 
nave be:en r.nany cases of illegal encroachment over DPA lands by 
r:niscreants. Nmv., DlLR, Bhuj have provided the Maps whi.ch are under 
finalizatlons. 

The Unauthorized Occupation and Encr.o:a:cbment of DPA Salt 
Land/Plots & Vacant Land carrying out. rll.egal activities/movement by 
miscreant's violation of Environrnent/CRZ Norms, near Dar gah at Bhachau, 
under jurisdiction of Deendayaf Port Authority. The adrninistratlon of DPA has 
taken a v.-ery serious note and ~xpressed dis- pleasure on this nzw im::t.de--nce 
of violation of EflvJronrn:ental norms, including fresh Encr.eacnm.ef.lts -on the 
plot/land of DPA situated-at Bh:achau, which may a1so result ln Court case in 
the Hon/ble NGT. It is apprehended that continu.atioA of these activities and 
mov.ement lev:era§~ to frfvofous/neg.ative publicity i:n the p:ublic and as w.eH 
as in the Socia:! Medla. 

The- possession of vacant land and Salt land/p:lots under ownership of 
DPA are b"eiag rnaintatned & monitored by Offi:dats aAd mangrove chokidars .. 
These plots/areas and vacant lands of DPA .indud.e number of creeks and 
smaU s.tre.ams located atomgsid.e the inter-tld:al land. Also there is hu·ge and 
dense ma.ngrnve plantation in tt:1e surrounding land/area of DPA. 

PresentJy., tl:a-e uma.athor'ized work has he:en stopped at the site~ si.tuate·d 
near Dargah at Bhachau with gr-eat pursuance and risk. However, th:e 
actlvitie:sfm.ovements are b-eing restated every now and then. All these 
obstructions and the threat of antisocial elements, leads to overaf! hindrance 
ir. the job of regular patrolling .and sateguar.ding the vital port land. 

In order to avoJd such repeated instances of un.autbor1zed occupation & 
attempt of e·ncroachment on vacant/ on allotted DPA land, iilduding v iolation 
of Environm.ental Norms. whic are detrimental to the reputation amd image of 
our esteemed· or.gaflization. Therefore, a joint inspection of the area/land is 
required to he conducted by the concerned authority. Accordingly r DP'A vide 
letter No, "LW/PL/329,6/289 dated 18-11-2022 (copy enclosed:) has requested 
to the SuperiJ.ltef:ldent of Police, Gandhtdham copy endorsed to the Co.llector 
R. o·-lstn•ct Manis~:ate. s·"'·u~ {li"ach·-t-.h) th'"'· "Dy C"of1~ct,..- 0 C' ·f"\ ~.~ (Pr'"'n~h '-"'- ; : -~ .LI-" . t l;.f,. j \'"'-- 1.1\..U- ·. ·f • 1::: " .. , IC lul (X . .=> ••. LI.J"l, ell 1..1-f 

Adhikari), B.h:actmu, the M-am!atd-ar & Exequtive Magistrate., _Bhachau, the Dy. 
Supdt. Of Pollee (East)., Sha.chau., the Po.fice Inspector, PoHce Station/ 
Bhachau/ Regional" Officer, G.P~C~B. (East)., G.aildbidham, Regional Officer & 
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Member Secretary, District Level& CRZ Com1ntttee, G..P.C.B (West)r Bt:ltlj­
Kactlcbh, the Cliltef Conservator of Forest, Bllt:~j:r Kaehcbh Ckde-7 Dy. 
-Conservator of Forest, East,. Division, HMwJr The Fist:teries Deptt., Btmj, Ra:l"l.ge 
Forest Officer, Bbachau. 

ThJs for kind lRformati:on please. 
This has appr:eva! of Competent Authority. 

End: As above 

Cof'Y to:: .. Range Forest Offi~r., Bhachau 

l 
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~o:nectonJffice, Ka·chchb 
Jllla;Seva.Sadan, Co.ll.ege;Roa.cj, 
Bhuj~Ka,hchh, .(G.ujarat).3l0001. 

Ph, 028'3 2 • 250020 
Amit Arorar.A:s. 
Collector· & Dlstrlct·Maglstr:ate 
~chchh,. Bhl!J 

No: G.PCBi'ROLKutch-WestfCRZI'f-55.(G)/$"~~ 

To, 
The Chairman, 
DecndayatPor-t'Trust, 
P.O, llox No.;SO,Admin. O.ifi·~;e ·B-uilding, . 
T:~gore Road, GS~ndhidlmm(Kutch) -3~7:02-(hl. 

·Fax 0283'2- 250430 

Mo. 0997-84"-0621:3· 

.£-mail :.·cofle,tor-kut'@gujarat.g9Y.in. 
website·: www.c611ectorkutch.gujiuat:gov.in. 

Da•tc: 1-:fjropozJ 

:Dj .4,_ 
.- --

S u:b: RegarAirrg Acrion to be -taken in context of'DLCRZ 'Sub-Committee s lte.1 nspcc.ti·on· dated: 2.770.7.1.2-023 · for the 
con1pJaint received from Kutch Came'! Breeders Association in the matter of Honorable Nationai Gre-en 
Tr,ihunal OA-::. 11 J/201 8 & E.A. 1'212020. 

Re;f: I. MoM of thc-Districl Le-vel CRZ Committee doted~ 24/05/2023 
2.Site inspection ofthe Suhl~Committee diitcd: 27liXli20'2'3 

Th1s is in reforen~ce·to:thecomplaint ofthe Kutch Caltfe'l Brocdo-r.s. Association, Bhuj in the matter·ofHonm:able 
:-ll!r:io;m l G-reen Td.bunal OA. I I l./20J.8& B.A. ]:2/.2020 tegnrCfin.g.large s·cate -destruction ofMarrgr.o:vcs in \Aondh •. 
:Ambal iy:u~. Jangi, Chirai and o.e-.trby ar.ya was ·appraised in the. D.istdc.t Le.vel CRZ Ce.mmittee me:~ri:ng dated: 
241051202'3 n·nd ·ace0rdingly S.ub-Commi'ttee was constituted was ca·rryin!f out SiJ~ i-nspec.tiorr of the claittted· area 
wl;·ich w:os condu·cted en·; 27l0.7n023 .. 

Tlic, Na<ioJtal Grc;,n Tl'i:buna:l, N.ew Dell:ti h<~s taken this iossu-es v.ery ser.i<>usly in the r:nnttcr ofO.A .no: J I M20f8 
and in th.c c. A. !.2/Z-()20. Also. fo'llowing.Direct-i'ons onder'Soction-5 of the Envkonmcnt- {Protection) Act, I 9&:0· was 
issued lO you vid~ Jetter .no:ENV-·l0~20:18,-20-NQT;_2.T dated: [2/061.10 19 as -under; 

a-. To -stop ·e.nr.rying.out ac.ti..v.lty in and around the intcrfidai !li'Cas which .are :affc-ctin:gtbe. mangro.ve:l:i, b Joc;king-
·the-cr.eeks -and <lisrm;bing:thc na~ural flo;-,.v oftidal.wnters. · 

b. To rem.o-;~.e .aiJ the-.:bund·s:-which arc blocking. the creeks 
· c. Tost0p the·c.onstrucri-oa ofb'unds~ofany kind .anywhcr-e ·v.:itlti·n CR'Zarca 
d·. To•ca!lce>J·a!l tlle leases. granted for.'sa lt manufacturing .io:.thc CRZ 1--A .area 

I-lowev.ec, v·iolat:ions of C&Z Noti'tlc-ation. 20-.19· wc:;re· noted during tlre Su-b-Committe<! s·ire i-nspectio.n daled: 
27HJ712"021 under-tho Chair.mansli'i-p o.f Sub-D'i-vis.ional1\·1agisn:ate, Bbac-ha.u a·s un~.cr; 

s . LJlrgc •s.cal'e oflhe mangE_ov.·cs w.as· observed de-structed within DPT a rei\. 
·b. Bunds w.ere·,c·ons.twcted and r.esu-lting into obstmction ofthc.cr.e.ok water passage rn CRZ I (A) Area. 

~ 
In ' :icw ofthe.abo.ve, )i'.ou are . .requ.ested to-:c.anyoll1· i'b'llowing.action 

s.. To car.tc.el atL su•:h :leases which· vi·olaJcs the prov:isions· of the CRZ. N:otificafion, 20l9 with immediate 
effui:L 

b. To in itiate· bond.::emo¥111 ·actlv.ity in and ar;oun'd th.e in1er. tida l. areas which a~e affectingthe4'1laogrov.es, 
blocking tlwcr.ee:ks, dis!trrbi!rg tire--natu ral flow. oftitf&l v:arcrs-nnd.oeommenced without obtaining pdo~ 
clearmrceofrom fhe .competenl A'llthority ar.e i'n v.io!at-ion ofth.e prov·ision .of'the CR'Z.notification. 

c.. To .. iRi.ti.ate -mangr~ves r.esrora!-i:on pro-cedur-e of the affec.te.chlre.:t-;Bnd.implcm'f.mt thc 'mcns~:~res,to ·resro-::e the 
pre--c.onditi.ons. · 

d. To-createeffeot-i.ve. mechanism fo r compl_y.fng witb t-he pr:ovisions,of CRZNotification,2'0'-L9 w.ith inDPT 
-area. 

I' IJ. V./ ( M'tc,,~rv . 

TRUE COP'f 
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Enclosure: Site in·spe~tji)n .report dated: 2710'1/201.3 

Copy to, 
The Chn.irman· .. 
-Gujar.at Coastal Zoo~Management A.ut1ior-ity, 
Gandh·inagar. · ·. · · · .. · · · · · .... . ............ ......... ............... .. .. For your infom:ration .please 

Man"lDjT.G . .IN.WARD_2"02·3~24_Gen.e:r.al Administration'"-1.9J1 tOl-26/·2023. 14.:~:3:41 
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OFFICE OF DEPUTY FOREST CONSERVATOR 
Kutch East Forest Department, Forest Complex 

Behind District Industrial' Centre, Bhuj-Ku.tch-370001 

E-mail : dcfkachchheast@gmail.com 

No. AF0/6/A/569-70/2023-24 

To 
Chairman 
Deendayal Port Trust 
Administrative Office Building, 
P.. Box No. 50, Gandhidham-Kutch 

Phone No. 02832-250.227 
Fax No. 0832-229'630 

Dt. 13.10.2023 

Required grant 
to be allocated 

CE 3/11 

Sub: Implementation -of Hon'ble National Green Tribunal Order in E. A No. 
12/2020 in Original Application No. 111/2018-Regarding 
Kachchh Gamel Breeders Association Versus Union of India & Others. 

Ref : (1) Directions issu·ed by the Director (Environment) & Member 
Secretary, GCZMA vide No. ENV-10-2020NGT -4-T, dated 05.11.2020 
(2) OPT submis·sion vide Letter No.LW/PU3361-IV/72, dated 
16.11.2020 w .r.t. directions issued dated 05.11 .2'020 
(3) Our office Letter No. B/JMN/T-9/26463-64/2020-21 , dated 
12.11.2020 
(4) Our Office Letter No, LW/PU3361-IV/84, dated 01.12.2020 
(5) Letter No. A/Mangrove/F.No.56A/275/Year2023-24, dated 
09.1 0.2023 of Asst. Forest Officer, Bhachau Range, Bhachau 

Regarding above subject and reference state that, Deendayal Port Trust 
has deposited Rs. 2,42,64,200/- in our office Bank Account (Account No. 
92001 0034936773-Axis Bank) for removing embankmeht and restoration of 
mangrove in Nani Chirai, Moti Chirai and Khershapeer cree·k area owned by 
Deendayal Port Trust. In its conclusion, Circle Forest Officer, Bhachau Range, 
Bhachau under our department completed proceeding to remove 4215 rmt 
embankment and plantation of 350 Hector+ 145 Hector (as. per availability of 
fund) in th is way total 495 Hector mangrove. · 

Thereafter illegal elements started proceeding to harm mangrove by 
making illegal embankment in said area, information in this regard is als"O 
done in your office. Also more harm is not caused to mangrove for that 

l'~L-~/vv . 
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removal of embankment and casualty plantation as per available fund is done 
during year 09/2022. 

. This area is not included in the reserve forest or sanctuary area -of forest 
department. The area is owned by Deendayal Port Trust, Which in view of 
conservation is very sensitive area. Also bein:g .area owned by Deendayal Port 
Trust action cannot be taken as per forest law. Near which there are units 
related to salt production and there are many challenges. This area is locate:d 
approximately 25 to 30 km from the Bhachau range headquarters in the 
h·interland·. For the protection of which it is not p·ossible to carry out regular 
rotation by the department/staff allotted for the management of reserved 
forest. However alongwith regular patrolling of the Bhachau forest area by the 
Bhach.au ran.ge staff, the Mangrove plantation area owned by the Deendayal 
Port Trust is also patrolled. But your office is requested to make a permanent 
arrangement for the protection of this mangrove plantation, we hope that 
action will be taken by you. 

In particular, it may be mentioned that Bhachau was recently visited by 
the Additional Senior Chief Conservator of Forest, Lands, Gujarat State, 
Gandhidnagar. During which mangrove plantation was discussed. In which 
instructions have been given regarding increasing the density of mangrove 
plantation by planting ·gaps i the mangrove plantation area. Pursuant to which 
the undersigned visited the mangrove plantation on 07.10.2023. Good results 
have been observed in the cultivated area. There. seems to be necessity of 
approx Rs .. 15,10,000/- as per demand note enclosed herewith for plantation 
by straight seeds plantation procedure in approx 100 hector for increasing 
mangrove re-establishment in area as per casulty @ 20% with purpose to do 
increment. Hence it is requested to make financial allocation in this regard.· 

Enclosed : As above 

Copy despatched 

Sd/- Illegible 
G. D. Sarvaiya 

Dy. Forest Conservator 
Kutch East Forest Department, Hhuj 

El Chief Forest Conservator, Kutch Forest Circle, Bhuj with request for 
information 
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An ISO 9:IT01 :ZG.QJ) CGrtr·fiJ..,cl Port 

(Mtnrstry oJ Pons. SJtipp1ng & Wn:tc.rway-s. Gevt. of lnd:i<J) 
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L . a 

N.o .RW/WK/E. 

Th;c Superinte'nd~;d of-Police 
E2'St l<u.chh1 ofHce afS.P .,_ 
G.and hidham- Kachchh 

Dated 2~6/1:0/ 20:Z3 

s,ub.:- Re:ga;rding action to be t:akHn in context of DtC.R.Zsub. cornmitte:e 
sit c i n:s-p-ecti:on Date:d : 27/07/202 3 fo:r the comp:lai:n t ·te:c e ive.d fro-m 

l<utch Ca:meJ Bre:e.ders Ass.ocr-atio.n in tl:re m;atter o-f ho-nour.abJe 
NJtiuna;i Green Tr.ihunaJ ·OA. 111/20'18 & !. .A. 12/2020. 
Ref. {!) Mo·rvl o:f the Dr·stri:d Lev:e! CRZ C:nrnmittee dated: 24/DS/202:3 

(H) Site I nsp.e--c.hon o'f Sul.J- Com:rnr ttcc dated: 27/0'7 / 2D"2 3. 
{J:rl} No:: CP·CB/RO/Kutch-West 

Re-spected Sir, 

it is to rn.f or m rh:at vast la-nd and -p:fo ts of $,a It ~and in a s.tretc h of 
115.0:0 km:s. l:e:n:gtb is und:c:r ttfc jurfsdictrorJ of Deenday-al Port 
Authority (formerlv K.andJa Port Trust), s:rtu:ate·d from Village Vi l,f,age 

Veera to Tuna.,at. Kandta a~r.td.from VHtirg;e K.ha.riroh:ar / M'ithiroha:- to 

Chudva l Padana /Vars;arra to Nloti Ch:ira.i ./ Chopadvc to 8-hachau to 
Vondh-Sam:akhiya+i "tmd u:pto village AmhaJiy-ata-V:andi:a -J.a.rrgi. The 

Puss.ess•ton of this Vclcant D·PA !.and Jrld 
SC~Jt land plots Lake·n b:a.ck by DE'errd'ayal P-ort Authority (er~lv,h:le 

Deendaya·: Port Tru-s:t) &re b.eing m.<Jtnla-in0d & mon,:oreti bv the 
ofi:C !(JIS and 1\A;angmvc Chowkid-ars or tl~·js ollie-e . Tllt:SC r.)!.(•(>/;rrt">;i-< 

inc.lt1de VC.Kcl n t arvd barren/ un-aHo t Lee! iar1d~ of J tlcnd.,1yJ.! P·ort 

. I 

! 
I 

\ .. 
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Authority ( D:PA) whiclr in:cifrd:es nu:nher of srnall rivers, CTl:·.cts and 

sn1a:11 stre:ams Lo.o located aJong s.id:e th.e inter tfi.ci.aJ lan-d /a.re0. ,~Jso 
apart f ro.m w:ild b.u-sh.e·s I jungte H:tere is huge and dense rnangrov.e 
plantati-on in the s.urround-j:n;g land/ are-a. Of DPA. 

In t:h:is reg:ar-"d/ it is bro.ug:ht out that so-rne of t.he internCll aJed/l.:md 

of DPA is eve{'l ina£cessihle by_ ve:hide-s and ho·oJc.i.ng to th:e fact th-at 

some o-f the-se. ·location(.s.} are srtuated fa~r avv:ay in -rhe interior ·i.e.. 

ahout 50.0.0 to a.O.QO kms frnm our- o.ffin~, it is difficut t to keep a st rict 

v.igi·l on our Assets and pTote:ct the Port propi?rty, round th<e dock, 

l·n this connecti:on, it is p,ertiHent t.o m:e-ntio:r1 hrere thcrt the 
p.o.ss.e_s.sron of s~alt land plo-t i'nclud~:r1g v-a:cant lands duly located at 
l<andla and n,e:ar th.e vicinity of vill.arge-s Veer·a - Sangad - R;:rmpar -

Chandra~paT upto Vill-age Vandi-Tuna unde-r Ta,luka Anj ar an d frorn 
V+Ha:ge-s Kh:a:r1rolraT - Pa:dana -Varsana - Chirar - Cho:padva u-p-to 
B'hachau and from viJtages Voncth - Arnbalfyara- Vandla uplo Jan gi are 
b:eing rrrain-ta:ine;d and m.onito:re.d b:y DPA ti-l today. A1 1 Lh.ese 

o:b:struet.rons .and the thr2-at of a:nt:social el:em.enrs., h2.ads Lo 

overaJl fl;indranc:e i:n th,e job of regu.l:ar and s·mo:o,th p:atToJii:ng and 
s:aJe:gua.rdi ng the land. 

Du;ring the i ·nsp~ection o-f QPA Land/ Plots .ii·l BJlac.ho·u a··rea 2n1d on 

9.11 .2.02:2, 10/11/2022 and 1-l/1'1/ZD22 tJ-y Lh'e officials/staff o-f La·nd 

s:ection, D.PA; it was o.:bserve·d tha_:t snme m+s,creants of ne-a:fby aTe'd 
'had deplove.d th.e.ir Machine:ry & Equipme:n1 rnclu:ding H:tlcJ:Ch.i's, 

Tracto-r-s etc, orr the DPA La:nd/Plots for .an attenrpt of encroachment 
& s:ejzure of DPA Land.Thes-e persDns had st:arte.d the worfk a:t -site a·nd. 

a.re in the process of unautho:riz:e·dly o.ccupying the vatant/un-a+lotted 
O.PA land located o~n wesr s-ide of Bet iya -Pe·er/Gh.ularnsh a:h Peer 
Dargah, n;ear 8J1,aLhau. P~res~enUy, the· unc:wJho-rize:.d wurk has be .. ::n 

s.topp:ed at the s.ite,, situated near Oarga-h, at 8:/Ta:.chau, by DPA off'ici.a:ls., 
on 11/11/2'02.2 w:ith g:reat pu.rsuance and risk . T-he ph:atograph.s 
de:!picti.ng the ·factua:! con di-ti-ons of a-re·a arc 
p·ndo-sed. 

/ 
/ 
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Pv~on~over. the rnJ·s;erc:anCs have carric!d oul ~irn:iJa-r JC!ivi(i·c:', Jnd 

rnovem{~nt r~ea.r vHages Vnndh; Arnb;diy~y,r..-cl an:cl Va.ndi;:, wiH'rP the 

vvo:rk of S.al:t manu.fa.cturt:n.g -i·s -in progress. IT w.;=rs aJso noti-CC'fl Lha:t thr 
mrs:cre,a:n:ts had also -e-ntered in the DPA are·a oJ 9J g acres salt l;,ncf 

· • I 

t:~JI;otted previously to ex-;leS:See IVI/s Kanuria C!H·:mi.caJJs & lr1-duslrir.' :, 

Ltd ., near vHiage Jun.gi, for t:h,e Ulegal rnntive of re--d:evelo:p~ing s-wne 
po:rti ons o-f th c plot and us in e: 
the ca:pture(d land · for the p.urp:os:e of salt manufacturing. · 

Ats;o, it is noticed that lh:e rnfoscreant'; ll~ave Cl!t.c.:mp-tc-d to 

obstruct the How of natural creeks such as l"tadliy.a creek and GheUy-a 
cre-e-k, rts subs:i:d~-aT.y streams: and tried to des,lroy the mangrove 
piarrta.tJon In the sttrrou·ndtng_ area, thus· violating frMi~r:-onm:e:nt N.onn~ 

and CRZ requlatiuns .. 

It ts di:s,cre:etlv e:nq.u:i:red that these un-a-uthn-rized a:ct:iviti:·es and 
Hle.g:a l mcve·m:ent are c.ol+e·ct}vety f6un.cl in p.ro:gress on DPA Urn-d. in an 

.are-a of ahout TSO:O .acre:s, s.~nce last fortnight -eve.'n at o:dd hours and 

a.re carri.ed ou:t by the loca:Lmrs:crea-nts and honli,gans of ne:ar:byvill:ages. 
undeT Bhacha,u TaJuka area for th-e purpose of re d!eve-1-oping s:aJt 
ltind/plo.t More.ove:r, -d-uring th:e cou:rs.e o:f ins:pe:etion, it is found th-at 
p.resently co:n:struct.i:nn of appornach r-o:crds and fonn.atlon oJ .ECJrthen 
BLm:d·s is being. carrLed out by the rniscre:ants in and around the s,alt 

l:an.d area. 

It is a matter of con.ce:rn that the mios,creants & local h.ooligcHrs / 
henchme·n, as weJ'l as Lessee's .Gf S:alt Lands/Ploi.s uncter Revenue 

D-epartment, State Govt. B"h-uj.; who h:avc .encro:ache'd u.po.n DPA La-nd 

are b.tucking the R:o-ad:s/ approache-s and-not a+lowi-ng entry to t h·P 

ofhci:als of DeeJ1dayaJ PoTt A-uthnrity. further, thei are mrs:b:oh~1ving, 

us:ing Lmpa·rHa-rne-rnry language and l hrr~ .<): t'e'fTi+lg lu ham1 ou( Office-r'. 
j uaror f· rq~i-m•ers and Mangrove C!-.Jowkid~H~ ~tnd dli.t+lt'.llgulH with dire 
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c.o.nst?·qu.c nt·es. Th.ey h.av-e even tried t.o m:anhandte o~ur O:P p, o fflci:als 
on n1uny o.cca:s:ions .. 

It is p:e-rtin:enl Lo mentLon h.ere rh.at in the Pre-Covi·d peri:od 

d:t.nlng 2'01.8-2:0, as weU ?s duri~ng the Co.vi~d Pa.ndeJnic, such sirnniJ.a-r 

incidents of un-autho-rLz:ed o-ccu;patf·o,n o.f DPA Lands occurred and the 

s·a11:e were reported by th·i:S office wh:erein co:mp:laints wen? lod~-'ed in 
the resp·e·ctive Police St-atio:n.s. A. cDpy oi the re-presentation d:at.ed 

07/11(202.2 made by the Kachchh Cam'el 8ree:d:ers 1 Asso.ciat-i,on, B:hu} 

is Gn,clos;e:d., regard~ng closure uf cre:e.ks and destructinn of rna ngroves 
in and nearby Bhach.au are:a. 

In th:e context of the SJJ.bje·ct malter, our !Mi inist ry of Ports., S.hrp.ping 
artd Waterways., Govt. of India, New Q.eihi.: too is stri·ctfy monitoring 

tiJ>e issues .of Encro:achm .. ent OJ'l OPA l·;:tnd.'As such, th:e adnTinistratio-n 
oJ DPA llas taken a very seri.ous no.t:e and -expre:ssed dis-pJea5ure on 
th:i:s n·ew. inddence of v i,o:lat.ion of Env'i.ronm.entai norms, includ ing 

fres:h encro:a~chiment on the pJot/land .of o;pA, situated from Bhach.au 
to Vondll upto Jungi a:rea .. lt is app.rehe.nded th:a:t continu.ati:on of t hes-e 

activ4:ties ani:l rnov·en'le'rTt is giving leverage to frivolo'us/neg:ative 
p~ul>1icity in the 2:ubJic and as· we:ll as in the snda:l m:e,dia. It may a·ls.o 

result i~n Co·urt case and IRigation. 

A.c:cording.ly, it would bB h.ighly appreciated. if this issu:e i:s 
inv.e5Hg.ate-d ·and ne:ed:fuJ a:ctron i:s inrUated ag;ainstthe Tre.spass·e.rs·' in 

the r11-atter, as per the R:.ul:e5./Section/CI..aus:es. oJ IPC, on top p-rior'ity . 

Th·e do·cuments. d.ravii.r:rg{sj .and othe.r d:et.ails of the DPA Lemd 

includtng land acquired ND.tr.ncation i:n respe-ct o:f Ow-ne-rshi:p and 

Pos:s~ess:iun of q:PA La.nd ar.e re-adily avaUab·le for kind ref:erren:c.e, recurd 
and lt:l·kirrg further necGs sary - actiGn rn the issue. 

It i!:> a rnatte-r of g.re:a:: regret hl p.o:int ou1 th:at such ;-epea:ted 

1n s tc~nC!:'~ oJ unaut.h:OTIZ\?d occupatio n & a:tten1pt o,f encroach rn·e-nt on 
V(l:('(lHt/un .aJiott:.e:d DPA !.(m.d , including viol:atic:n or Envirunrnenrcrl 
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No.rrns are de:tri-rne:ntaJ to th'e reputation and inrag.e of O<~.Jr este:em-ed 
Organ·iz:ati.on. 

Therefore, a §o·int inspecti·Oll of he are.a/l.and is requ ire~d to b.e 
conducte:d by the concerned authorities, An early acti.on will b:e high:ly 

sohcited in thi-s s:ens:itiv-e matter, to sa·l.vcrg:e the &A and e·lirn ina.te re­
occurrence of such incid.e,nt Th~s will he insuring preservation of 

rnangrove plantation- and eradi-cate the vioJati'o.n of environment 

nor rns a:nd CR.Z r·e;g.u.l-at;i ons. 

This issHe with the co:ns;e:nt I a;pprovaJ of comp:e:tent autiTortty. 

(Endos:e.d: As a:b.ove) Yours Faithfully 

/J · . _.,.­
&-::. ! _) / 

F ))I~ 

/:r] 
Exe c.u:ti v~ng;in eer ( Ro.a:d.) 
Deen~dayai.Port Authority 

CooyTo: 5~10) \lt'P j{ ~) 
. I \ ~ ~ 

(/\'7/ _/ 
1. The Coll.ect.N & District fviagist-rat=el B'huj (1\ach.c.h ) 
2 The Ov. Col:lector & S . .D.M. (Pran-th Actuk.ari ). Bha:cn'<l:u., Anjcrr 

3 .. The Marn.o1da:r & EX.e.cuhve Ma.g1strat.e . Bha-chau, AnJa·r, G,d·ham . 

Ll. S.u.p:e:rirrten.d:ent of L.a.nd records .. 3h.u j/ D. L L~R . 

Copy To: 

~ The Sup:erintend'ent of Pol-ice ( East) Kachchh. Bh:adr.<Ju. Anjar, 

G,dham. 

2. The P-o'lice lnspe.ctor (Polke Station), Bhacha·u 

3. Thr:: lnspe:cta:r {-Polite S:tat-ion ) .. Anjz1r \ 

tl. The Insp-ector, Ma:nrre K;:rnc!IJ Poli cr1 S.! -~1l 1 nn, 1\J<'\V i~.lndi.L 
. ~. '\. 

t '~ "' l ' ' \ .. ' ; .. ,_ 

,.---- . ... 
r_ .. Q 

r, ., j \'- I " ·c .' '< ~ ' "' >\ _t . \ .. / 
{ ! ... ''•','' ':: I 

I : 
-.. \ r • 

.. \' t.\1 !lc) .... ---
' . ·. · \ . , '· ~: ' ~ ·i .r . . 1 ·.) ) l ~'I 7 ·~ 

I'·. /' } c . I . • • I 
i ·,, ![v- · .. 
f:11-lfll'(. . f ,-- ' . : . 

TRUE COP'f 
. .. 
' I' 

. •\ 

~ ... 
~;: .. 

;. • . 

' .. ~ 

.. 

.. :. ~ 

:""·. 
' h: 

, . ' l 

"'"t 't 
-.: I l ~-~ ' ... 

/ '. / . 
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E-MkiL:- se.kLkpt@lgmail.com 
MOB. N0.+91 9825.22.7038 
FAX: G9:1 2836 23204.@. 
WEBSfFE: 
www..deendayalport.gox'-,in 

~ 

No.: LW/PL/'336.1-V/ 

'l-\_ --- / 
~N·y..;.o ~~I '_-/ 

/ 

1D Division & Encroachment 
Removal C-ell (C.E. Deptt), 
Office Room No. 128~ 
Admin. Office Building, 
Gandhidham-Kutch, 
Pin' C0de: 370 201. 

DATED: l-12/'2023 

OFFICE-ORDER. 
The Cmairman~ Deendayal Port Autherit:y has been pleased to accord his 

approval to the tonowlng :-

Ameuat of Rs. 15,.10,000/- to b.e deposited to t:Re Dy. Co.nservater of 
Forest as per the demand note rssued by: Dy. ConsePJator of Ferest, Kutch East 
for mangrove plantation in an area of !O:OHa 

.Autho.rity: Approved by Chairmart un_<;l~_r Note· No.19 /NS Dated 
10..11-.2023-in Rle No. LW/PL/3361C,._& -<'f:fi·'WJ · 

The exper:~G.fltur.e is chargeable. to Code 8411'587/9744 

· {Environmental Servjt;es & Clear!)nce )~ 

Copy to: 
l.. 

· ~ 
Ex~cutive En~e~r(.K-andla Land) 

DeendayaiP7rtAuth ity 

A. o. {J'AY), Ganclhldham W .. ·. . .· 

clvv 7'~ 
TRUE COP'{ 
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. . 4 ~11 J. :iO} ~'rl1, ~mr:ff 
ll[E;f 

.: •, ?· .~, _,.,;;;; Jl<ii:G-4[8' -Q1t ~1:, ~ 

Q;t~j, TJ)Q ·~ Jf'R \;l<:J'l.-iP.\l:j:rr~: l.fl«J 'fHq>!•_ 

D:EENDA.YAL PdRT AUTHORITY, KANVLA K ~TE.HTA. iFS 

~,jAfR-i\iAN 
. . _, . - - . - --·----·· · -··· ......... .. . 

D 0 N. L ''V/P·L ,.., ~")-o/ Q·<J ... .. I .0. y ·• /.J)._ . -?-

-
Date-d .. the 2nd January, 2'0.24. 

I wo.uJd like to i·nform that Deendava:I Part Author.itv. .. K.?indl~l is in 
posses-si-on oftand str.etch.ing.ab.o:ut 344.4 .sq. ;11i1es. The bo-un.ua~·y o:fwa.te.r tior11 
area on the North and westem side stretcnes from ViHa!!e Vira to J.un£::.i i.-s about 
1 I (} knrs l-ong. ~ -

Du~e to l-ack G.f demarc:ations between DPA Land and Sclate GovL !·and. 

various \.U'U.H.<tn.uri-:c:.cJ OC.Cl<tp<rt:ion of orA tand by the S.ah t-af-l:d lcss~c-s. indudi tzg 

ovc-rlappiTtg~ e.ncroacb-Jtnent and aUotntent ofDPA land by- State. ;-\uthorities have 
hecn: r!Ot-ic:ed .. Dne to abo\"e erteroach...·rnerrt, thel~e are multiple violations of lm-v 
inc·L•.r.d1ng ~rwironnwntal nonns ·re:=:tr!ting in !as::: of r.,-:\·(:l\'.1 <:" ~~' DP:\ .. 

B-ased on DP A's p-ast c.ommunicatians "vith S:rate Gon. Author1 tics. Lhl2 

nn R fP.11u-i' h<> . ...J c·n.!""1""'enc:P:d tl-,e ~>-"r>:l·l-- o~'Su..-.-:c\, ~·-· . .:l Den··~r0!:>Ji'Clj"l ~f·'"!\PA. l'ln·d "'-" ~, \ .._.,.-.,. . !t 1 • c:w.U .\.:' .il .. l :t . . - · 1.: , '.\...~ .... u.. -1 .. . J ~ ·) a.l,lU J t"l ... -.. ............ , ... • '-"' · . L.JO . .~ ... ,~,.._ 

, I --
~ 

on 9th January. 2019. Dll.R, Bhuj has provided rne:asurem.ent sl'lee1 of ali -l 9 
V1Ttages. in August~ 20.23.< 

1."-' 

I 

1 
I 

r 
i 

l~ 

The aho:~::e issue was dis:cussecl by the DPA o,fti:cials during the me..::ting 
held on :-+-D·8-'2D:2J with the ChFcfS-ecrctary. Govt.. ofG11Jm:aL Su-hscq;.i~r ,U:- . the 
issue '>vas atso drscns.s.ecl with your goo:ds.elfon 22-r~-2·n2~ at. Gandhit:tagar and 

apprised that Board of DPA had approved Block Estim:ue amountil:l-g to f':::\.97 .8'9 
Crores to:r the work o:f '·'CmJ:strtrcti·on of Servi-ce Road frmn ViUage 

JungifVam:ih.!y:1 w ViHage Veer.a tor DeJwaJ:catior! for S21te Gu-;:r::d 0i. OPT ( Nmv·· 

DPA) Umd Bf.11Jrc.ati1lg State Go.vernm:em Land in Phase \s,..ise". DPA has planned 

~o <'on~tTuc-t· the ·S.t:~rvicc R.:1ad pamHtl to l4:rrc b:i·fhreatlng the OPA Land \\'it:h Stnu:' 
GnvL Land <Uld assistam.ce of State Govt authorit[es f.s required i{:'lT renwval of 
these e.ncn:let:dmJcnts. 

t!'Jm~~cr: Cf>T!fRT'J. •!i'tfronl'i ;~~) 1~L"I''l71, '<fiW 
!lf!h.:fT·· IJS.tn~.\Jf'l/1=· n-r:.t:tCF- ~~ Al'.!IH-f~f!ttA~:/l · f:: t !Tf:!··H Gt L: !l r~~T r·J'1!:, :1li\J :-; T(1 ?lTi 
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! wo.uld therefore, request yo:ur kind i:nl:erverrtip:n in th.e n:ratter a-nd extend 

lbe help requi1;e.d for t·cmoval of en:croadnne.nt by consti:tuting a crn11miuee or 

DPA official·s and officiaJs of.S:tat-e Gov t. Authorities for the above \vo-rk. s·o that, 

0'\o/n.ership issue and em::roachment issues can be resolved a1 the eadi.csL. 

Shd IVia:mj K . .ama1· Das, lAS 
Additional Chief Se:cret~rry (Revenue), 
Bloc.~ No. ! l~ N:e1~· Sach!Y1l1a:ya, 
G<~.ndhhlflgar- Gu:mr a:t. 

Copl· to:-:-
CoHectcrr, Bnuj-Kuteh. 

Yours s:inc.en~ly . 

( "' K. ",..1 h ~ · ) ~. . , J'>' i C tl:l 
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Ut: 1~-0 l-20:2-4 . ,,. . 
~tJ:t~e~u-Ur , ~-1o' 

HE:VENUE D:EPARTMENT, 
GtOVERNM:ENT O.F GUJ.AR-AT -· GANDHH!J;AGAR .• 

collector - Kutch. 

l'VlATTEH OF HETv1D\fAL ENCROACHMENT ON SERVICE ROAD FRO.M VILLAGE 
SU~JECT: JUNGI~VA!lll:O.HI:YA TO V€ERA & D.Er:AARCATION OF DPT LAND AND STATE 

GOVERN.fv!ENT LAND. 

Sf.r, 

Ple:as-e· fit)d attache.d t rer-ew.ith a letter dated 2nd January, 2024 mceived fr:om Gh:air:man, DPT 
letter by Sanjaykumar Mehta (lfS) bearing DO No. LWlPU 3'520/02 da:te.d 0.2/01/2024 (copy atrac11ed) 
addressed to. ACS, Revenue D.epartment on the subject rnenti:oned above ar:td in view a.f the· ab·ove, yo_u 
are requ.aste.d to take 111ec.es.sary actions as early as possible in cnncnrre!:lce wf.th estabiished policy amd 

r 

ihe rules.. · 

2..Ene:L: J.\-s .Above. 

Qgp}l_j;Q; 

Slwi S:anjay-kumar Me:hta (IFSj 
~h-lillrrlq.J1@deendayalgori.Q.Q¥.in) 

\1 
iA 

Yours Fai:thtully. 

(D.R. B:ha:mmar) 
Jo:int .Se.cretary To Government of Gujara~ . 

Chairman, DPT ... For ln.tomxation . .(-By E-Mail 

" J 
)[J~__A/ 

TRU~ COP1' 
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~N·6V.UU: ~ L~\1 .. 
ctl01 C\ ;a 1 iii q a 41i ~ ,,_,.,..., 

OiEENDAY AL. P'O:RT AUTHORITY I~ 
~ISO 90fl1 :2:0l18 & IS O 14.@:01 :2.084 CERTtPIED PORT) 

Phone: 028:3:6 - 234121 
Fax : 02:836. - 2.35:9:82 

- ~ 

.[{~· · · . 

www . .d:eeFLdayalp·ortgov~·rn 

No .. L W/PL/3515-llli~C\ ~ 

To, 
The Di:s.tri:c't Co:Uect.or, 
Offi:ce 9,.fDi.strioct Collector, 
S.eva Sa:dan Road,_ J adavra j1o Nagar, 
B:huj-K.u:tch--Gu[a!ra,t-370 2·01. 

~~\ -' . ... . .. 
~ 

Office of the Dy. Chai:rman 
A.dmtnistrative O.ffic:e Building 

· Garrdhidham (Kutch)-370 20·1 

Da~te€1 :04-0-9-2'024 

·or 

Sue': M:atter of t;emoval o:f encroachment at service road from vi:Uage Jun.gi­
Vandhiy:-a to Veera & Dema:rca;ti·O:n ofD,PT Land and S.tacte G.o·vernment Land. 

Ref: (1) Le.tte:r N:o4 R'Dil4U7/0:tl2.024 da;m.~l!l 19-0'l-2:0:2:4. 
(2) D:PA' lette·r No. LW/PL/30'15-:ll.l/780 da:ted 0:6....03-2024~ 

Sir. 

Reference is invited to ~Jo~nL Secretary, Revenue Dc:partn1en1, Govcrnrnem or 
Gujarat's letter N.o. RD/I40710 112024 dated !9-0 1-2:024, where,in, i-n rcfcr ct\LCC to 
D:PA's l:etter dated 02-0'1-2024, it has been requ:ested to your gond office lo Lake 

necessary actions as e_ar'ly as p.ossibJe in concurrence wi(b cstahli:shed p.uli.cy and ruks. 

Thereafter, DPA vide· l.etter No. L W!PL/30 15-Hl/780 dated 06-03-2024 requested 
toc:onsthute a comrnitte:e ofDPA Officials aRd officials of State Gove:rnment Authority 
i_.e. Mamlatdar, Supt. OfPoJic-e e.tc. i.n -order Lo resolve the issue of cncroach111cnL 

ln vi:ew of.a:b-ove, il is requested to kindly c:unsthute a committee of DP !\ Of fic ials 
artd officials of'S.tate Qo,yernment Authority i.e~ Mamlatdar~ Supt. of Poli:cc etc .. so that. 

necessary actro.n c.an be taken for ren11:oving the encroachment om salt lands. 
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i{l.ft:&liha -~ ~· 
D.EENnAYAL PORT .AUTHORITY 

fMin:istry of Ports, Shipping & Waterways., Go:rt. of' lndla) 

\lAt 

E-MAIL: - dptlandsectic:1n@gmall.com 
MOBILE NO.+ 9.'1 942?:25,105:9 

.. ~ ... 

·(])-
Land Se.cdon, (E:state 
f>.ivisio:a):, Room No. 115 & 
1.6, Ad·ministrativ.e Office 
B.uilding, PostBbx No. 50, 
Gandhidham-Kuteh. 

FAX: (02'836) 232040. _., . .. 
WEBSITE: 
ww.w.dee.n:dayalport.gov.~in 

. 
<·' 

P·in Cod~: 370201 

No. LW/PL/3594/ b'f11 

To, 
District Collectorand DlstrictMa§istrate-Kotch,. 
Chairman ofBis.tr:ict' Level CllZ Committee, 
Collector Office, Jllla· Seva :S.adan, CollegeRo.ad 
Bhuj-Kutch-370001 •. 

Sir, 

Sub.·: - Regar<lir:rg submission-of a etlan taken r-eport In view of complaint tecelved fromKutcb 
Camel Breeders .Ass0d.ation regar.alng destruction of maogro.'ile, .cresks,and violation 

ef N.GT order in V.ilfage VOAdh. &. Bmac:hat:J, Ta. Bhacrnau by Deendayal Port: 
Authomty(DP'A),and PalRtN.o. 3.4-ofvlmlatlon case' m~ntlonecfin. Rep:ort No. 3~by CAG. 

Ref: (1) Letter No. GPCB/RD-KI.ITCH~WEST/.CRZ/T-19(1)1258 dated 03-05-2024 .. 
(2) DPA letter No. lW/PL/3594/460' dated .ZSJ.OS/ 2:024. 
(.3)-.LetterNo. GPCBfRO·KUTCH~WEST/CRZ{f-1'9{1}/:501 dated 02-08~2024. 

€4~ ·DPA ·letter No. LWfPL/3.5941626 dated' 23-09 .. 2024 

CS} Mlnutes.ofthe·Meetllng ofDLCRZ held, an 24-0.9'~2024. 
~5) GPCB/ROIKI!Jtcb-West/CRZ/T-19(1)/1'4'/722 dated 15/10;(2]24 

Your attention is iavited to letter No~ GPCB/RO/Kutcb•West;ICRZ!T-19.(I)/14Y722 dated 

lSll0/2024 on the above mentioned subject. 

Io tl:liS regarGf~ ·It is Informed tbat!)PA:has initiated fo1lo.wlr:~g. actloras:eo the~·subjectmatter: -

{a) Toi:cancel all.sucb.Jease-granted fOr 'Salt m·anufactuting 'ln the CRZ . .l• A .area! -

DPA"has Cancelled fue.feases wbic!t coming uneer CRl-1,-Aar..ea-. Further, foUowing conditions 

hav.e. been lncor:perate(:l in the lease deed for ·cRZ compliance by lessee. 

"Aitthe-required statutory clearances 1 permfssiomsJ appr.o.vals (Including ~he· Envirenment& 
CRZ clear:anoo) f.rom different authoriti es llke-Gujar-at Pollutfor.r Control Board, GoG, Gujarat 
Cbastal Zdne-Mana:gement :authorities, GoG. The Ministry of'Erwi wmment:and Forest.& Oirnate 
Change, G0I etc. wil! bave to b:e obtained by the ,lessee. 
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In addition to thisr the-lessee will als<:r obtain all· the other statutory clearance from various 
depamnents under the~v.arieus acts beir.~g in farce as. aP.pli®ble from time to· time. The ·lessor 
shall mot be responsible for- any loss I -damqges etc. occurrln~; If Jletmission I appr.o\lal I 
clearance of the aathor.ities irrcludit:lg Ministry 0f Sh!pf)illg, Ga.vemmeRt of India are nQt 
·granted •. The lesS0r may fadlitate such permission to the eXtent r:iasslble hut would not be 
respensible far obtalr.~lng .permisslon.-No oonstructiOI!l actMty.·shall be. .carrie€! out:by· the ·lessee 
witho.ut any·starutary-dearaAces. " 

(b) Regarding r.emoval..of encroachmeot.anddestruction of·mangrov:es· etc. :-

Deend.ayai'Por.t Autnl!>rlty, Kandla is in p.ossession oflarnl.·.stretchiRg.aoout.3<MA.sq •. miles. The 

boundary .ef water front area on the North and western side strcetches f110m ':tillage Vira to 
Jungi is about no krns lc:mg. Further, Kandla Port Water Front land from Villa§e Jungl to 
VIllage Veer,a .extenels.lo- a .f·eogth o:f about 11.0 'kms and due to acute shortage· of staff and: 

rn0r.e .particularJ¥ due to rnattessibility ·bv·veblde·to seme gfthes.ear<easr It is practi~llynot 
possifile for the DPAstafft0 monitor tbese,fands :c:m. reg11far basis. 

Further., Glue to · fad< of demaro;JtiOI'I between DPA Land and State Gdvt. land, wher.oe Is 
.unauthor.iZed occupatf.c;m_ of .DPA land by the Saft ·land .lessees at vari0.us areas, including 
ovel:lappiiJ9_~ encroachment.. Allo.tment:efDPA land. by State.:Authoritfes::ha\'e'alse.been noticed. 
Due to said .encroadlrnent, thece·.are,tnultlp:le vrolatf0rfS-0flaw lneludillg en:v:ironmental:norms 
resulting in foss 0.f ~ev.enue· to DPA. Based on QPA~s past-communlcatieosc with State Govt. 
Authorities, the.,DILR ~Bbuj} bactcornmenced the· wor.k .e.f'Suwey ·and Demarcation· ofDPA-Iand 
oA 9~b Jaouar-y:r 201!9. DILR, Bhuj'has:pr;ovided: measurementsheet·Qf,afl t9·V.Illages in-At~gus:t, 
2023. 

The above issue-was discussed during the meetiAg with Chief Sea;etary on 24-08-2'02:3 .with 
D.PA ·officialS. It was iRfonped by Df.'lA tllat t:JII·the owrrer:shlp Issue is not finalized, further 
allotment may be .stopp·ed by the State Govt. Alithel'ities. It Js als0: apprcised' tlitat removal of 
Illegal encroachment and eviction of una~:~thorized occupants from DPA land carr be removed 
only with s.u~port 0.f staff ftom State G<:>v.t Authorities ana all n~essary s_uppo.rt will be 
providedby DPA. 

Furtber, the aoove· issue was alse discussed wltb Adclt Chief SecretarytRevenue) on 
22/12{2023 at Ganclhlnagar and it was appF.lsed that Board of DPA h.ad approv.ed Black 
:Estimate amountin!ll to Rs.9.7..8S Cror:es for the work· of'"Constr.uctlon of Ser:vke Road from 
Vill_age J.ungi/Van.dhLya te Village Veera for Demarcation for Safe Guard of P.PT (Now DPA) 
LandBifuocatlng:S.tat&Gov.ernment ~nd Jo Phasedmar:mec. DPA has, also. planned to.construct 
the SeNice Read p.ar;allel to line bifurcating the DPA Land with State Govt. Land· for which 
assistance of'State,Govt. authorlties-s.rnall·be recqolr.ed for remova~ of·such encr.oachments .• 

The J0int Secr.etai'Y,, . Rever:u:1e Department, Government of Gujarat's vide letter No. 
·R.Dt14a7/IJ1t202'4 dated 19-01-2024 bas.,been r:equested·ttJ yotrrgoodeffice;totake:n&essarv 
actioRs as ear.ly as ID.OSsible. in concur.reRce with established policy aod rules, wher.eir:t the.r.e is 
also reference ofr:JPA' letter date 04/04:/.2024 .. Thereafter:, DPA vide letter Nc. LW{Pl/3015· 
HI(7.8'0 ·datec:I'06-03--2024has.requestedto constitute.·a .. committeelof'DPA.Officials .and,officia Is 
of State Go.vernment.AUthG>rlty t e. Mar:nfatdar., Sup.t. Of P.ollce .. etc~. so that, r.recessar-y action 
can be taken for removal .of the ena::aachment .o.o salt lands. A copies of above letters are 
enclGJsee herewith foneady -references. 

~iJvzl~-­
TRUE COPY 
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Ho.we\ler, Commlttee of DPA Officials and officieiiS ef State G:o.ver.oment AWI:b<llr.ity Le. 
Mamlatdar:,.S.w!"t • .Of Polieeietc •. has,notconstitute<ttill"dat-e. Hente1.Jt.ls-requ.e·stedto,censtitute 
a Committee :for fruitful -action 

(C} To fnltlate,mangroves r:estoration procedure-of;the affected ar:ea:-

Tn this connection, itisstatecfin com!'lli~u'!ce t0.-Ho.ri'ble National Green Tribtmafls Order ln E.A. 
no.12{2020 In-.OA,No.l11f,2Q1Rand as'per the:dir-ections.issuedobythe,Dir.ector (EnvireAment) 
&.Memeer-secr.etarv., GCZMA-dated£..1l.202Q,&:subsequentletter--ofDy. Conser-vater.&.Forest, 
Bbuj1 DPA has: deposited amount of Rs.2,42;.64,2.00 fer (1) Reme~ing, efSoll Bund;. 424.0 rmt. 
(2) restoration of Mangrove-.. Pl~mtati.on 350.76 Ha ('3 x 1'16~92. Ha) area, w..r;t area under 
jurisdictitm ofDP.Afor bund :removal: and mar:rgJ:OYLe: plantation ·activltTes. AccordingLy., DPA'has 
complied with the Hon:'ble NGT order-elated !6}912029. 

Further, .an:ameur.tef-Rs; 15;--1'0,000/--has also been de~osltedin referemce'toAetterdated 13-
10-202.'3. Jssued by-the:forest:departmeot, Bhuj-Ketch. {eopy,enclosed at.Annexure-:II). 

~d' To cref!te eft'ectiYe mechanism for complying with th.e provisi.ons. .of CRZ 
Nutitieation .20!9, within nPT GJlow DPA ar:ea). 

lt .is respectfully submitted that Deenday.al Pert Author.lty Is eq_t:~ally concerned with th~ 
protection of Envlr.onmertt Including ef c0ast:al area• and ma:ve made all effor.ts ·to ensure fuat 
there is minimum·impact:onthe -enxilronmentby any of1it!le activltles:that-rnay be: undertaken 
by-Deeoday.al Pmt Authotity. 

Fur.t:herrrior.e, Deendayat Port has always takeR proactive steps on Eovjronmental issues v.Iz 
Mangrove Plantation, Green Belt 'Deveiopmentr Oll Spill Management Plan-, S0fid waste. 
Management etc. 

As far as Mangrove Plantation is concer-ned, Deenda,yal Pert Authority has earned out: 
mangr.:oye'plantatlon ,in an area·of 1600 ha .. Sfnee 20os:throughvarclous govemment.a§encles 
viz Gujarat_EcoiQgy Commission, State forest Department. Detail. oftf:te :s.ame ls as. mentioned 
as under::: 

Sr. No. MangroveJ?tantatlon Year 

1. 20-Hectare.s through GI!JIOE, Bhuj I 2005~2006: 

2. 5Jll::lectares .. b-y Patel Construction ! 2El08-2009 

3. 100 Hectares, B:y GEC I 21}1!8~20.1:1 

4. 200 He<tares. by Forest:Depatmtent·GoG 20:l1~2Q12 

.5:. 3.0.0 Hectar.es .by'ForestDepartment tioG . 2.012:,.2013 

6. 338' Hectares: by 'FoJest Department GoG 2013:.20'14 
7. 3€HJ Hectares· by· Forest Department· GbG 20.15-20J7 
8. 100 hetta{es,by GEC 4018-2020 
9. 100 hectares-~b:y GEC I 2021-2022 
10. :):O.O'hectares· .by GEC I .202-2-20'2.3 
Tot:all600Hectar.es 
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In .aCifdition to. all.aoo11e, DP.A:i~ in pr.o.<::ess to car:ry out mangr.ove plantation In an area of 
·so l:ra through G{i)IDE, BhuJfor the complrante ofEC condition. 

DP:A Is already bavlhg a full-fledged Environmental Management Cell to maintain healthy 
·ER¥ironment In Uae.-Polt 

Ih ·view of abo:ve, It is requested to constitute .a committee 0fDPA Officials. ·and officials ·of 
State Gevernment Authotii:ty·i.e. Mamlatdat, Supt. of Pollee etc~, so that, further necessary action ~ean 
.be. taken· .fQr.removal aftbe-.encroachment on. salt lands. 

Yours faithfully, 

i-
1 

j 
' i 
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NO.:/ AI AU .EGATION/F.No.56/ 

To, 
Deputy conservator of 
Forest. Kutch East 
Bhuj-kutch. 

\\l 
Bhachau-Kutch on 0311212024 

Subject: -Mangrove deforestation and illegal land grabbing in the sea creek 
area 

Regard statement on the above subject that, we Circle Forest Officer 
Bhnchau, were present in the joint meeting held at OPT on 27/1112024 under the 
chaim1anship of the Regionnl Oflicer ofGujarat Pollution Control Board. As per 
the decision taken at the end of the discussion in the meeting, it was decided to 
take up the work from 29/ 11/2024 regnrding the removal of mangrovc/chnir and 
n:pnir of illegal earthworks in the lund of the sea creek area owned hy Deendayal 
Port Trust. In which the work will be done by the joint staiT of Forest Department, 
OPT and GPCU and the DPT will have to arrange the necessary mechanical 
mnchinery I vehicles for this work as per the requirement. Accordingly, it was 
instructed that the staff here, along with the above mentioned team, along with 
the following ofliccrs I employees, will take up the work of breaking the illegally 
constructed Earth-bund in the land area owned by Decndayal Port Trust in 
13hachau Creek area. In which the work was carried out at the location as p~.:r the 
photograph below. 

);. Employees I Officers present on 29/ 1112024 and work undertaken 

(I) Shri I larshal Patel -Assistant Environmental Engineer GPCB East Kutch 
Gandhidham. 

(2) Shri Manoj T. Gohcl- Executive Engineer (Civil) DPT Gandhidham 
(3)Shri A.V. Uhatia- forester Bhachau 
(4)Shri R.V. Meriya- forester Uhachau 
(5)Shri M.V. Koli- Forester Shikarpur 
( 6) Shri A. I I. Chaudhary - F orcster J angi 
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Y Employees I Ofliccrs present on 30/ 11/2024 and work undertaken 

(I) Shri llarshal Patel -Assistant Environmental Engineer GPCB East Kutch 
Gandhidham 

(2) Shri Manoj T. Gobel -Executive Engineer (Civil) OPT Gandhidham 
(3)Shri S.B. Jctha- lnchargc 5.V.A. Bhachau 
( 4) Shri A. V. Bhatia- h>rcstcr Bhachau 

Thus, it has been found on the spot that illegal earth bund has been built by 
anti-social clements in the Bhachau coastal creek area, which is owned bv 
Decndayal Port Authority. Due to this earth bund, the now of seawater into the 
mangrove area has been obstructed, which appears to have adverse effect on the 
mangrove region . The fnct shown in the photograph of the work carried out over 
the past two days ami along with an impcction of thL: surrounding area. indicate 
that the mangrove area is drying up due to the rormation of earth bumJ blocking 
the sea water for approximate 1 km or more mangrove region urea. Therefore, if 
this work is carried out with greater amount of machinery ami staff through a 
drive, the mangroves in the said area can be saved. 

We believe that it will be poss ible to assess the earth bund in this area 
with more time and more mechanical machinery arc used to conduct joint 
combing with the oniccrs/cmployecs of' the urea. It is a good request to you to 
take appropriate action on the matter as soon as it is brought to your attention. 

Kind regard, copy send. 

(S.B. Jetha) 
(1/C) Circle Forest Olliccr 

Bhachau Field Range 

(1) Chief Engineer, Land Section, OPT Gandhidham-Kutch, please inform and 
take necessary action. 
(2) Provincial Officer, 13hachau-Kutch, please inform. 
(3) Regional Ofiicer, GPCB Kutch, East Gandhidham, please inform. 
( 4) Regional Officer, GPCB Kutch, West Bhuj, please inform. 
(5) Mamlatdar, Bhachau-Kutch, please inform. 
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·W!ff-Hf~'f<.r. 1f·FI ,_ ,;.,.. ,_ -···.·-·· ~ -. 

No.R'W/WK/ D:o;ted 07/12/ 2.024 

To 
The SutJ<e·rhn·e.ru:J,e.d of ·ro:l<ke, 

East Kmch:) Ofne:e of'SP, 
G~ln<d\hid1t1lnt, Ktttch-

S:u:b-: - Com:plaint 1;ega:rding unau.rhcni's:e:d o:cc·upatron, Encn1achment an.cl 
tre:S.}J&s:s-i.ng in;cludirrg ifl:eg~-1 Exc:avatio:n of O;PA Land at village 8-hachau 
l'O Jangi Ami provid·e Pn H:ce b:ando.b:a·St for Femo:vin:g of hl!l·nds, p·aras ro 
-c:ompJi:n:c·edire.ctio.n ofHm:r'·bl:e-colLe·cmr ar.Jd distri:ctmagistrate ofDLCRZ 
(D.i·stri:ct Larrd Co:asr-a<l B:egu-~~ti0n .Zo:ne~ matter. 

:ttis-te infu:r-rn thata-s-dlre:ct.ed by Ho,m '·bie·;cnllector and d:istr+c:t magistr.ate of Ku-tc.h for 
DLCR'Z. ( IYIIDict Land Coa-stal Regt:Jiatloa Zone:) matter for comp11ara;c:e to Hon'b:le National 

.. S:re_e;n T ribrrn:at 

T!:te PQs:s:e'sSilD.:r.r of th js va1::ant !·and at •t-nlag-e 3ha;ch;:l.l to Jangi (;e.rstwhile D-e.en-da.yal 

Pon Tmst) are b.e'in:g marntained & monitor-ed b~ the o:ffic-i.aJs an:d Ma:agr ov.e Cbow,kida,rs of 
·thrs o:ffi:c.e. Trres:e p.lots/a:rea:s- inclt:rd:e v:a·ca:tn lands.ofDeendayal Port Author-it';' f,D.M). 

Du:ri.Rg ttre inspection of DPA land at above memtio.n:ed S.ttes by the a.tficials/:sta·ff of 
larrd s.ect;ic:l'l, DP"A it w-as observ.e.Gl tha-t some mtscreants o·f near:bv ar:e.a h:ad de:p:layed their 
Wla·t.hincery & Ecrtil'ipme.nt in.dud'in-g H~tacf:ti's, Tractnrs _e:t.t., on th-e DP"A La:nd ~or an a-n.empt o.f 
er:rcr:o:a.chm:ent & s.eizu<re df-D:PA tan'd. These: perso.ns had s.tarte:Gl Ute wo:rk a.t site and are in 
the p:rQcess cr.f unautllm'rized .occm.pyingtb,e vacan.t/a!lotted D:PA land. 

Als.o, it iS- -n;oticed-th-at th'e miscreants hc:ve a.rtempt.e.d to obstmct th·e. flow of na1ur c1! 

·cr.ee·ks such -.as ka·nt!la cr,ee:k its subsfd'iary streams an.d tried to d:estro.y the ma r:: gwve 
plant~tiorl' jn the .surroundmg<rr.ea,-t.~us violat ing E.nvim nment NoTms an·d CR2 rcgo la·t ions 
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ltis.enquir;ed that tbese .un"autho•ri£ed.a·ctivi.t:ie;s .a.mu ill~ga.f. movement are- collect1ve1y 
found il'l pro.g.re'SS O'll oe.lte'n at Odd hours a.n:d are C-a'r.r:ied OJJ•t b,y the_loca·f miscreantS a·nd 
1'\!oaJfga'r:ts of n·ea~rhy v.illag~s .under salt pams area for the purp·ose of re de·veloping sa-lt land 
Mor:e.o.v.er. du'r;iog· the c.OIWI'se oJ inspectran,.it:is feur:~d that presently ·ccm:str.uc:Uon·o.t.a.pp·roach 
·roads attd ' fort'n:aHbn of Ea~hen B.turds ts o·eing ca:rr:i:ed out by tf.re miscream·s tn a.rrd amund 
~h·e. saJt land.a~<ea. 

It i..s a matter oJ wnc.e~:n thatthe miscreants & 10caf1roo:flgam·s·/ .he:n·chl'T!eo, who 
ll·ave·encr.o.a:ch.ed ~~ pon DPA land are bJocking the ·R'oad-sfa;ppf.oa-ches.a.nd not vacated lan·d at 
Bhachau to Jcrngi coa·st.al area .. 

l:n tlte-context of the S:UI:Jject nJatter:, as directed byH.otl''ble collector and d'istr.ict 
magi:str~te of ·~otd.\ for DlCRZ (Oistri·ct Lan·d Ccrcrl!!tal Regu.tation Z'one.) matte·r for complia:nce 
to l:t0n'b!e Natiolral ·Green Tr.ihcrna-1, a:lso D:PA t:tnder .Min:lstry of Ports, Shipping and 
Waterwa.v.s, Govt. of lrr~Ha. N:ew D~fhi, too· is str>fctl.y mo:nltor.ing the-Issues of Encroach·men.t 
on D'PA. land with taki:rrg following actro.r.rs. 

(A} To: ir.ritiale :bu.nd removal activit.~? in and :ar.aund th.eo intertidal a'reas wh·icb ar.e 
affecting. t'he mancgroves.bl:oc~ing th·e creeks drst~:~ rbing th.e. natu_ra·l flow 0ftida-l 
water in comm:en,ced with:€nit C'l·btainJngp·fior dearanc.efmm t!Jecompe.tent 
auttrority ·a:r:.e io violation ofthe provi·shn ofthe CRl'notificatiGn. 

('8) &e·r.~.1ov.e a'll· th:e bum.ds which are bloc.kin:g t'h'e cr.eeks, stopping the ·co!1'stru.ction of 
b~:~od·s.of an;y kind anywhere· within CRZ area. 

· Acc:ordingL.y.,.It w.ould b.e h~lghl¥ a p.predatec;L lftttisissu.e is·investigated .and needfuf 
a:ctfnn is. i-n ftla.ted against .th e"Trespasse.r-s' in tll:e matte-r, a:s per·th:e: Rt:rles/Sectf.on/Cfau;ses of 
!<PC, 0n top pr:ior.ity a:n:d require polk:e bandoba:st fo.r r.emo.va·l of encr.-aachment ami dtrrJog 
tb.e ab-ave actiolil5 frro:m l:and..of Oeen:d·ayaf fJo:rt At:~tho:rltyat 81.\>a:drau tJ:> Jangi Co·astgJ a'rea. 

A:n earJyacti:oo wil'l be ,h,iglrl¥ s't!llicited in this sensftive matter, to sa~vage the DPA and 

elit:r:Ji,nate re· occttrr.ence.o,f such inddent .. 

Yours 'FaifAfcrlly 

Copy To: 

L "file Cofl;ec;tor &. District Magistrate, Bhu}(Kutch) 
2. The Dy. Co:fl'ecto.r & 5.DJvt (:Pranth Adhikar-i ), Bh-athau 

3. Dy.SP Bt.l:acfra u 
4 .. The.Ma:ma[dar& Ex-ecutive Maglstra:te., B:h:a·chau 
5. Police JGsp:ecto:rBhachau 
.6. 050 to Clrakman- for ki·od infor.r:r.ra t ion Please. 
7. S-r PSto Dy. Chair.man.- for kind in·f.t;nm'ation Pleas~' 

& Cbi~f Engi~neer - for· kind i.nfo·rmatkni Ple:ase. 
9.. Dy. ClaJefE.nglneer- For ki'rrd infor-mation Ple·ase. 
1.0. R~gi'o.n.al .offic:e·r--GPCB. 

tl. ~-LO s:l:rachau 

.J 
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GUJARAT POLLUTIO~J CONTROL BOARD 
Regional Office : Kutch· East 

Room No. 215-216-.217, Deendayal Port Trust Administrative Buildlng, Sector 8, Gandhidham. 370205. Kutch-Gujarat 
Ph. No. 02836-230828. E~mail : ro-gpcb-kute@gujarat.gov.in • xgn site : gpcbxgn.gojarat.gov.in .. •' ~-----------------------~~----~,~\l---

~tt.l~ .._,"' , lt,.s_r 

NO. ~0-KUTCil-EAST/DLCRZJ .3 ;f-53 

~hief Engineer, 
Deendayal Port Trust, 
Engineering Department, Administrative 
Office Building, Post Box No. 50, 
Gandhidham- 370201, Kutch. 

BYRP.A.D 
Reminder Letter 

Date: ( ';f-- 0 .2_ .. 2 o z_.__r 

Subject: Decision of DLCRZ Committee in submission of action taken report in view of 
complaint received from l) Kutch Camel Breeders Association regarding destruction 
of mangroves, creeks and violation ofNGT order in Village·: Vondh & Bhachau, Ta: 
Bhachau by Deendayal Port Authority (DPA) 2) Point no. 3.4 of violation cases 
mentioned in Report No-3 by CAG 3) lnsaf Sangathan Kutch dated 12.02;2024 
regarding non-removal of encroachment of land by OPT in the area from Kamila to 
Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to 
Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of 
mangroves in Hadkiya creek, Kalo Dholo and Shawala area 

Reference: 1) MoM ofDLCRZ meeting dated 29.01.2025. 
2) Letter issued vide no. GPCB/RO/Kutch-West/CRZ/f-19 (J)/14/87 dated 

06.02.2025. 

Respected Sir, 

Meeting of DLCRZ committee was held on ~9.01.2025 under the 
chainnanship of District Collector and District Magistrate, Kutch. In context to mentioned 
reference and as per meeting discussion all violations are in DPA land, DPA is primarily 
responsible for protection ofmangroves and compliance ofNGT order O.A.No. 111/2018 and 
E.A.NO:- 12/2020. Executive engineer Mr. Manoj Gohil present in meeting strictly was 
instructed to take action to prevent violation of CRZ Notification and comply with Hon 'ble NGT 
orders and CAG audit report. It is also further discussed that GPCB, Forest and DPA shall jointly 
carry out activity to remove encroachment and prevent further destruction as decided in previous 

meeting. 

~~cnrct11ttf~~ 
~ <o ~ '.li14~1.&1 -crwr~ 

~ ~~=----
~'/~ )§r' 
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[n view of the above; you are hereby requested to remove all 

encroachment in CRZ area in co-ordination with Forest Department & this office and submit 

compliance within 15 days to the DLCRZ Committee. 

Encl: I) Minutes of Meeting dated 29.01.2025. 

Copy to: 

For and On Behalf of 
Gujarat Pollution Control Board, 

~ 
Regional Officer 

1. The District Collector and District Magistrate, Kutch .... . .... for information please. 
2. The Director (Environment) & Director (GCZMA), Forest & Environment Department, 

Block No - 14/Sth Floor, Sachivalaya, Gandhinagar, Gujarat ..... . ... for information 
please. 

3. Superintendent of Police, Kutcb(E), DC 5, Adipur, Gandhidham, Gujarat 370203: we 
request to you extended your kind support for above matter in prevention of mangroves 
and encroachment removal in DPA area 

4. The Deputy Chief Conservator of Forests, Kutch-East Division, Circle B/H. DIC Office, 
Near Moms school, Bhuj-Kutch .. .. ... to provide necessary support for the said 

encroachment removal activity. 
s. The Member Secretary, DLCRZ Committee, Katira Complex -1, Mangalam Char Rasta. 

Sanskar Nagar, Bhuj ........ . for information please. 

--
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Minuti!S of the Meeting of the District CRZ Lc:vel Committee (DLCRZ) to assist the GCZMA for ~nforcement and monitoring of tbe Coutal 
Regulation Zone Notification, 2011. held on date 29/01!2025 at 03:30 hrs under the chairmanship of Di3tri1~t CoUedor and Di3trict Magi5tr.rte, 

! 
I 

Kutch. · 

As per Forest and Environment DepartmentG.R.No.ENV-10-2011-800-E dated 14th October.2013: District Lcv~l CRZ Committee (DLCRZ) has. been 
constituted for District Kutch vide order no. GPCB/CRZ/310/2015 dated 01.05.2015. DLCRZ Committee meetinb are conducted regularty in matter of 
representations/complaint received about violation ofCRZ notification. The meeting ofDLCRZ committee was held on 29.01 .2025. 03..30 prn under the 
chairmanship of District Collector and District Magistrate, Kutch. List of members attended the meeting is attnched as Annexure-A. Discussion of agenda 

and decision taken in the meeting for each agenda is mentioned herewith; 

Sr. 
No. 

1. 

Agenda of meeting 

a) Further action on representation 
received from Kutch Camel 

Breeders Association & Deendayal 
I Pon Authority (DPA) regarding 
l destruction of mangroves, creeks 
.: and violation of NG.T order in 
I Village: Vondh & Bhachau. Ta: 

Detail 

Forest Dept. gave presentation on work completed 

w.r.t mangrove plantation in reference to Hon'ble 
NGT order in O.A. No. lll/2018 & E.A. No. 
1212020. 

Letters were submittc:d by DCF. Kutch (East) 

regarding Sandesn newspaper cutting. 

Action d'e:ddcd by the Committee 

All violations arc in DP A ·land. DPA is 
primarily rts{'Onsible for protet:tion of 
mangroves imd compliance ofNG'T order 
O.A.NO:-qt/2'()18 and E-A.N0:-
1212020. : 

'· I 

.! 
I
I. Bhachau (Same matter represented 

in CAG Report no. 3- point 3.4) 
I 
I 

:b) Representation received from 
lnsaf Sangathan Kutch dated 

Executive '•engineer Mr. Manoj. Gotul ~ 
present in ;meeting strictly instn:.teted to i 

Letter was issued to Chairman. OPT vide no. take acttoo! to . prevent violation of CRZ \ 
GPCBIRO/Kutch-WestJCRZJf -19(1)114/50 1 dated · Notificati<)~~ a.1d comply "''ith Hoo 'ble i 
02.08.2024 to submit CAG audit compliance status NGT ord~ an<! CAG audit report. : 

I 

report. 
' t 2.02.20:!4 regarding non-removal 

· of encroachment of land by OPT in 
'( the area from Kandla to Chirai 

i 

Letter received from DPA dated 23 .• 09.2024 stating 

that DPA has removed some bunds which were 
disturbing the natural tidal flow ·of water. 

Police department to 

provide ~ei:r support 
ille~al enc~oaclunenl 

I 

be instructed to ! 
r 

for rem<wal of 

1 j c) Representation ~ived by RO. GPC'B. f~rcs;:t and O.PA s.hal~ jointly 
1 : Kutch (East) regarding .complaint Letter was issued to DCF. Kutch (E) vide tlQ • . C1,\l't'y .._.2'u~ activity to remo~ 

//4vl0/c-~ . . . 
TRUE COP'{ 

·--·- - ·-
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2. 

1"40 
from Mr. Neel Vijhoda regarding GPCB!RO/Kutcb-West/CRVT-19(I)/t4/473 dated encroachme~nt 

destruction of mangroves from 25.09.2024 to submit action taken report regarding distraction as 
and prevent rurther 

decided in previous 
Surajbari to Chirai destruction of mangroves in Hadkiya creek, Kalo meeting 

Dholo and Shawala area 

Letter was issued to chief engineer, DPT and DFC 
(E) vide no. GPCB/RO/Kutch-West/CRZJT-
19(1)114/687 dated 04.10.2024 to submit action 
taken report 

Letter was issued to Chairman. OPT vide no. 
G PCBIR 0/Kutch-W cst/CRZlT-19( l)/l4n22 dated 

e) Sandesh newspaper cutting 115.10.2024 to submit CAG audit compliance status 
-· dated 20.07.2024 regarding report. 

d) Letter received from DoEF 
dated 26.12.2023 regarding no 

action taken by DLC for violation 
cases mentioned in Report No-3 by 
CAG and requested to initiate legal 
action against the responsible 
firm/person 

destruction of mangroves in 
Hadkiya creek. Kalo Dholo and 
Shawala area 

f) Further action on representation 
rci:eived from Department of 
Environment and Forest w.r.t CAG 
Report mentioning mangrove 
destruction in Ta: Bhachau Point 
no. 3.4 ofCAG Report) 
Further action on representation Letter was issued to Managing Director, TCGL, 
received from Department of . vide no. GPCB/RO/Kutch.;WestfCRVT-19 
Environment and Forest ·\Y.r.t'CAG (l)/18/500 dated 02.08.2024. No action taken report 
Report · mentioning illegal received by the committee. 
construction in T a: Mandvi (Point 
no. ,3.11 ofCAG Report) Letter was issued to secretary, TCGL, vide no. 

~ ;:A1¥7 t?-r:P~ 
!tlrr·" ~ ,., .. • ~·· t ' ,..., -"\ :,) ~· ~ ·;.,~ \.....) t·' ~- ;; 

As per corrunittee~s decision. reminder 
letter to be· issued to Hon'ble Principal ·· 
Secretary. Tourism Department to. submit 
compliance; of CAG report against the 
pon-compliiutce observed in the matter of 
MJs. TCG L Res<~rt 

I 

./// 
/ 
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5. 

M/s. DP World in Vill: Tuna-l Letter was issued in the said matter to DPA vide no. 
R.ampar. Ta: Anjar GPCBIROIK.utch-West/CRZ!f-19 (IY18/409 dated 

08.07.2024 for clarification from DPA regarding 
said representation. No report received by the 
.committee. 

18.03.2024 regarding mangrove 
destruction and violation of CRZ 
byDPA 

DPA port area in the Khori Creek area starting 
from DPA Jetty no 16 to Container Terminal (A6T 
Infra godown) has destroyed mangroves by filling 
the soil/ other materials and constructing the wall 
over it by reclaiming the CRZ I A and 1 B areas and 
has dumped construction waste. 

Letter was issued in the said matter to DP A vide no. 
GPCB/RO/Kutch-West/CRZJT-19 (1)118/409 dated 
08.07.2024 for clarification from DPA regarding 
said representation. No report received by the 
committee. 

~ 

I~ I 

Reminder letter :to be issued OPA to 
submit action taken rep<lrt to committee 
within 15 days. 

6. I Representation received from Shri lllegal construction of Sea leaf Resort without prior SDM Mundra shall ~ove the 
Ibrahim A Kadar Turk dated CRZ clearance and unit has constructed in NDZ encroachment in No Development Zone 
26.04.2024 regarding illegal area.As per representation, construction area seems (NDZ) and sub~tit action taken report to 
construction of M/s. Sea leaf more than 20,000 sq.m which might attract EC. the committee within 15 days. 
Resort and violation of CRZ 

~ notifi~on in Vili:Maska, Ta: \Inspection c~nducted by GPCB, Kutch (West) ~d 
Mandv1 Town Planmng Officer on 18.06.2024. Fotlowmg 

observations were made: 
I) Resort has constructed 500 sq.m of administrative 1 !' 

building and 01 no. of retaining wall in No 
Development Zone (NDZ) area. Some portion of 
villa is also observed in NDZ. 

··-- -------~----~-_1...~~ · . : t-J4A<?C it t... . .I 

TR~ COPY 
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I 
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3. 

GPCB!ROfKutch-Wcst/CRZJT -19 (I)/ 18/721 dated 
15.1 0.2024-. No action taken report received by the 
committee 

Complaint vide e-mail dated As per complaint, unit named M/s. Jinam Company 
30.09.2024 regarding complaint by Radheshyam Handling, Vill: Tuna, Ta: Anjar has 
Akhil Kutch Vagher Machi mar destructed mangrove plantation in 300 acres of land 
Seva Trust related to destruction of from Sea Bridge to Creek Bridge and have made 
mangroves salt bunds in the said area. They have destructed 

mangroves with the help of JCB, Hitachi affecting 
the livelihood of sea living organisms & fishermen. 
Complainer has submitted GPS images showing the 
destructed mangrove area. 

Joint inspection is canied out dated 16.10.2024 and 

inspection report states: 
I) Mangroves are observed dead near salt pan 

bunds · 
2) It seems that mangroves have been destructed 

due to construqion of bunds 
3) Mentioned land falls under OPA 

Letter was issued to DCF (East) and GPCB RO 
(East) wide letter no;- GPCB/RO-KUTCH­
WEST/CRllf-19 (1)/24/702 at dated ll/1012024 for 
removal ofbunds and forfeit materials 

4. I Representation received from ·shri Construction of roads and blockage of creek by DP 
World, Viii: Tuna-Rampar. Ta: Anjar in CRZ ~a 
affecting ecology. 

llyas Alibhai Juneja dated 

\

, 16.04.2024 regardln~ destruction 
of forest and mangroves by unit 

'\.f 1-. 

DCF Kutc~1 (E) and GPCB Kutch (E) and 
DPAjointty take action for bund. removal 
and rnatetial/~ts forfeit and submit 
action take11 report within 15 days. 

' 

i 

1 ,. 

J• 
,. 

Reminder~ letler to be ·issued DPA. to 
submit ac~ioa taken t:q:lQ{'t tQ committee ·· 
.within 15 da~. 

· ntUE~Qpf 

\ 
' "· ......... 
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7. a) Representation received from 
Shri Usmangani Sherasiya 

regarding violation of CRZ norrits, 

destruction of mangroves and 

obstruction of tide flow in Village: 

Luni, Ta: Mundra 

b) Representation received from 

Brackish Water Research Centre 

regarding l.25 km construction of 

illegal bWl~ destruction of CRZ 

land, mangroves and creek in 

Village: Luni, Ta: Mundra. 

c) Representation received from 

Shri Reliya Altaf Junas ~arding 
illegal cutting of mangroves, 
construction of embankments and 

2) Retaining wall which is under construction was 
observed as encroachment. 

Letter issued to SDM, Mundra dated 11.07.2024 for 

removal of encroachments and unauthorized 

structures violating CRZ Notification. Show Cause 
Notice issued to Sea Leaf Resort dated 19.07.2024 . 

Letter was issued to SDM, vide no. 

GPCBIRO/Kutch-West/CRZIT -19 (1)1181221689 
dated 04.1 0.2024 for Mundra to submit compliance 

status report in said matter. 

As per inspection report dated 25.06.2022, following 
observations has been made for agenda a&b: 

1) Soil bund {@ 10 rn wide x@ 691 m length­

North to South and 690 m length West to 

East) has been made which includes salt 

k:yari. Mangroves arc observed towards West 

side. 
2) As per DILR, soil bunds in @ 50 hectares 

have been made. The land has been allotted 

to 05 applicants consisting of 05 plots. 

3) As per fisheries Dept., as per prima facie, @ 
1.25 km bunds has laid to 9bstruct in flow of 

seawater thereby affecting fishennen 

financially. 

4) As per GPCB, CRZ applicability can be 

defined only after superimposing defined 

area onto approved CZMP map. 

1'41 

SDM-Mundra and GPCB Kutch (E) shall 
take action and submit action taken 

report to committee within 15 days. 

.. 

1 _ 1 . 5) Mentioned land is @ 200 metres away from 1 

L_ . . TRtfe'i()p+ 
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bunds in CRZ area of Village: I Lunibet Reserve Forest Area. 
Luni. Ta: Mundra by salt company Representation received from Rcliya Altnf Junas is 

as follows: 

8. ; Fwther action on representation 
received from RO. Kutch (~) 

. vide e-mail dated 12.04.2023 w.r.t 
·~· complaint: received from Mr. 
.. Siddiq Osman Sarna regarding 
: illegal construction of bunds 

\ obstructing flow in creeks and 

1 Banas River ___ _ 

• Illegal clearing of mangroves & construction 
of bunds in CRZ-lA area by Vijay Salt 
Works 

• Construction of btmds bas encroached inter­
tidal area and restricted access to fishermen 
community to inter-tidal area and sea where 
fishing takes place 

Hunds have adversely affected Garudia Bandar, 
which is next to lease area and used by fishermen for 
fishing activity. 

Letter was issued in the said matter vide no. 
GPCBIRO/Kutch-W est/CRZJT -19 (1)/41 0 dated 
08.07.2024 to SDM-Mundra for clearing illegal 
encroachments after verification of illegal 
possession and GPCB to file legal prosecution, if 
CRZ norms are violated. No action taken report 
received by the committee. 

C:dnstruction of bunds, obstruction of flow in Sarna, 
Katiya, Bhatti creek & illegal construction in 
Surajbari & Banas River area, Ta: Bhachau creating 
obstruction in flow of water . 

As per the committee's decision dated 24.05.2023 
01 . I 1.2023 & 11 .06.2024, Mamlatdar. Bhachau was 
required to carry ou~_l_n_sp:c.tion. Visit still pendin~ 

I \.1 l.i 
T 

Reminder letter te be issued Maniliudar, · 
Bhachau ari~ ·GPC8 (E) tQ submit ~tion . 
taken rqxM.'to eemminee Y<.ithin 15 daYs . . 

. 
I 

I 

.. ~ · - · I i 

TRifetb~v 

\ 
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9. 

and report yet not submitted. 

Letter was issued to Mamlatdar, Bhachau and 
GPCB (E) vide no. GPCBIRO/Kutch-West/CRZ/T-
19{[)/24/58 dated 25.01.2025 for to submit 
compliance status report in said matter. 

Further action on representation Encroachment by salt unit of Mr. Sarna Pancha 
received by RO, Kutch (East) Aayar & Mr. Khima Pancha Aayar in fishing area of 
regarding Complaint received from fishermen, cutting & destruction of mangroves, 
Mr. Hasarn Aamad Sotha affecting fish lives, illegal filling in sea & damaging 
regarding destruction of sea life in Virasirn Sea. Ta: Anjar 
mangroves in Virasim . Sea, Ta: 
An jar As per the committee's decision dated 24.052023 

and 01.11.2023, SDM, Anjar was required to carry 

out inspection.As per report, DILR was required to 
verify the encroachment made by Samaji Pacha 
Ayar and Khima · Pancha Ayar Salt lease Virasim 
Sea, Ta: Anjar. Report yet not received from DILR. 

Letter was issued to DILR vide no. 
GPCBIRO/Kutch-West/CRZJf -19{1)108/688 dated 
04.10.2024 for submit compliance status report in 
said matter . 

10. ·i E-mail received from DoEF Backfilling of sea by Adani Port Authority, Ta: 
' 

regarding representation received 
from Altaf Reliya in context of 
backfi1ling of Sea by Adani Port 
Authority, Ta: Mundra 

I 

Mundra. 
GPCB, Regional Office, Kutch (East) ill$truc.ted to 
carry out inspection but report was not received. 
Letter received from GPCB Kutch {E) vide no. 

l))\{l~cJI.Jt}l.~.8m('t)S\~c{M\~t~5\~;l&St 

SDM Anjar 
encroachment 
accordingly 

1'-t(" 

should 

and 

verity 

take 
the: 1: 

action t: 

GPCB ~}\(It~- (E} and Mamfatdar. f: 

Mundra sh~i submit a<;ti<>n taken tq.\O.n ,. 

to comrni~\vit:hin l5 days 

L.. - -- - · - · - ·- - - · - ··--- - ..!__ - .;.e-U't'? '~ --TRUE cog'' ..::0 ~~ ~ l1 
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11. I Representation received from 
DoEF dated 06.03.2024 re~arding 
complaint received from Shri 
Naran Gadhvi regarding stopping 
of workof oil storage tanks 
constructed by IOCL without 
EC/CRZ clearance in Ta: Mundra 

dated 19.12.2024 for inspection to DLCRZ comity 
member for this place 
Letter received from DoEF regarding stopping of 
work of oil storage tanks constructed by IOCL 
without EC/CRZ clearance in Ta: Mundra 

''~' 
Inspection report submitted on 
27/0912024 by Mamlatdar Mundra and 
Gujarat mariti'me board. 
As no remarkS related to Cia. viola·tion 

As per the committee's decision dated 11.06.2024, a in report. 
joint committee was constituted for verification of Para wise Compliance shall be asks from 
above representation consisting of Mamlatdar-. IOCL. 
Mundra, GPCB Regional Office, (Kutch - East) and 
Port Officer, GMB to carry out inspection. No 
inspection report received by the committee. 
L~tter was issued to Mamlatdar, Mundra and Port 
Officer vide no. GPCB/RO/Kutch-West/CR.Zff-

19(1)/407 dated 08.07.2024 for submit compliance 
l 1 status report in said matter. 

GPCB Regional office should write reminder ·letter to all department. whose action taken report pending in their respective jurisdictions m 
every 15 days 

The meeting ended with vote of thanks to the cnair. 

Place: Bhuj-Kutch 
~ 

Regional Officer 

& 
Date: 29/01/2025 Member Secret~ry of DLCRZ Committee 

c~ _/ 
\{/'' r / 

', ;~/ ·,/ 
. \ 
' ,1 . 

r 

tdr a~Jt District Magistrate, 

K~tcb 
Chairman of DtlCRZ Committee 

til
l () 

cr-t'<- r{/'--
TR E CO·F~l 

' 

-~t i 
' 

"' 
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-3C ~~ ANN£~uC. 

. , 
DETAILS OF SALT LAND ALLO'f ED TO VARIOUS LESSEES 

SR .NO. NAME OF THE PARTY LAND ACRES LEASE PERIOD LOCATION 

1 GANAPATI SALT WORKS, GANDHIDHAM 50 30-Dec-10 29-Dec-40 Between Village Mithirohar and Padana 

2 NEELKANTH COAL MFG. PVT. LTD, GANDHIDHAM 50 30-Dec- 10 29-Dec-40 Between Village Mithirohar and Padana 

3 NEELKANTH COAL MFG. PVT. LTD, GANDHIDHAM 50 30-Dec-10 29-Dec-40 Between Village Mithirohar and Padana 

4 NEELKANTH COAL MFG. PVT. LTD, GANDHIDHAM 50 30-Dec-1 0 29-Dec-40 Between Village Mithirohar and Padana 

5 AJANTA PROPERTIES, GANDHIDHAM 100 30-Dec- 10 29-Dec-40 Between Village Mith irohar and Padana 

6 NEELKANTH ENTERPRISE 100 30-Dec- 10 29-Dec-40 Between Village Mithiroha r and Padana 

7 NEELKANTH ENTERPRISE 100 30-Dec- 1 0 29-Dec-40 Between Village Mithirohar and Padana 

8 NEELKANTH ENTERPRISE 100 30-Dec-10 29-Dec-40 Between Village Mithirohar and Padana 

9 RANKERS SALT WORKS, GANDHIDHAM 100 30-Dec-10 29-Dec-40 Between Village Mithirohar and Padana 
10 NEELKANTH COAL MFG. PVT. LTD, GANDHIDHAM 50 30-Dec-10 29-Dec-40 Between Village Mithirohar and Padana 

11 
KUTCH SALT &ALLIED INDUSTRIES LTD, KANDLA 

3891.00 9 -Feb- 17 8-Feb-27 Kandla 

12 NEW KANDLASALT&CHEMICALCO. P. LTD 2246.00 31-Jan-17 30-Jan-27 Kandla 

13 OSWAL EXTRUSION LIMITED 409.00 18-Feb-17 17-Feb-27 Between Village Mithirohar and Padana 

14 SHREE CHAMUNDA SALT WORKS 50.00 18-Mar-17 17-Mar-47 Between Village Padana a nd Chirai 

15 SHREE RAM ENTERPRISE. 100 12-Feb-19 11-Feb-49 Between Village Padana and Chirai 

16 SHREE RAM TRADING CO. 100 12-Feb-19 11-Feb-49 Between Village Padana and Chirai 

17 SHREE RAM TRADING CO. 50 12-Feb-19 11 -Feb-49 Between Village Padana a n d Chirai 

18 SHREE RAM ENTERPRISE. 50 12-Feb- 19 11-Feb-49 Between Village Padana and Chirai 

19 SHREE RAM ENTERPRISE. 50 12-Feb-19 11-Feb-49 Between Village Padan a and Chirai 

20 SHREE RAM ENTERPRISE. 50 12-Feb-19 11-Feb-49 Between Village Padana and Chirai 

21 SHAMBHU RAMJI AHIR. 100 7-Mar-19 6-Mar-49 Between Village Padana and Chirai 

22 TUZ CHEM PRIVATE LIMITED. 100 7-Mar- 19 6-Mar-49 Between Village Padana and Chirai 

23 TUZ CHEM PRIVATE LIMITED. 100 7-Mar- 19 6-Mar-49 Between Village Padana and Chirai 

24 MODERN SALT FARMS(EX. LESSEE Urvakunj 275 17-Jun-19 16-Jun-49 Between Village Mithirohar and Padana 
Nicotine Ltd.) 

25 KOTESHWAR INDUSTRIES ( Western 300 17-Jun-19 16-Jun-49 Between Village Mithirohar and Padana 
Chemical) I 

26 M/s. Shree Kandla Salt Ind. 272 20-Jun- 19 19-Ju n-49 Between Kandla and Village Bhach au I 

27 AARAV SALT AND CHEMICAL PVT. LTD 467 24-Ju n- 19 23-Jun-49 Between Kandla and Village Bh achau : 

28 AARAV SALT AND CHEMICAL PVT. LTD 1534 24-Jun-19 23-Ju n-49 Between Kan d la and Village Bhach au 

29 MERAMAN ENTERPRISE 10 30-Nov-19 29-Nov-49 Village Padana 

30 ASHVIN NARAN KANGAD 10 30-Nov- 19 29-Nov-4 9 Village Padana 

31 MAYUR ROADWAYS 10 30-Nov- 19 29-Nov-49 Village Padana 

32 MAYUR ROADWAYS 10 30-Nov- 19 29-Nov-49 Village Padana 
33 MAYUR ROADWAYS 10 30-Nov-19 29-Nov-49 Village Padan a / ) 

TR 

337



34 SHANKAR TRANSPORT 10 
35 SHANKAR TRANSPORT 10 
36 MERAMAN ENTERPRISE 10 
37 MERAMAN ENTERPRISE 10 
38 MERAMAN ENTERPRISE 10 
39 SHANKAR TRANSPORT 10 
40 SHANKAR TRANSPORT 10 
41 SHAMJI KANGAD & CO so 
42 SHAMJI KANGAD & CO 30 
43 

DAIVYA SALT & CHEMICALS PVf LTD 175 

44 
MSHWAT SALT &CHEMALS PVf LTD 1300 

45 
LAKSHMIWADI MINES & MINERALS PVf LTD 175 

46 
PRIVA SALT & CHEMICALS PVf LTD 275 

47 
PATEL SALT & ALUED I NDUSTRIES 170 

48 
PATEL SALT & ALUED INDUSTRIES 70 

49 
SHRI PINGLESHWAR SALT INDUSTRIES 125 

13384.00 

30-Nov-19 29-Nov-49 

30-Nov-19 29-Nov-49 

30-Nov- 19 29-Nov-49 
30-Nov-19 29-Nov-49 
30-Nov- 19 29-Nov-49 
30-Nov-19 29-Nov-49 

30-Nov-19 29-Nov-49 

15-Jun-22 14-Jun-52 
15-Jun -22 14-Jun-52 

15-Jun-22 14-J u n-52 

15-Jun:22 14-Jun-52 

15-Jun-22 14-Jun-52 

15-Jun-22 14-Jun-52 

15-Jun-22 14-Jun-52 

15-Jun-22 14-Jun-52 

15-Jun-22 14-Jun-52 

I \II 
Village Padana 

Village Padana 

Village Padana 

Village Padana 
Village Padana 

Village Padana 

Village Padana .. 
Village Padana 

Village Padana 
between Village Veera to Village Sanghad 

between Village Veera to Village Sanghad 

between Village Veera to Village Sanghad 

between Village Veera to Village Sanghad 

between Village Veera to Village Sanghad 

between Village Veera to Village Sanghad 

between Village Veera to Village Sanghad 

~~k 
-TRUE COPY 

I 

I 
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